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INTRODUCTION 

I, the Chairman of the Estimates Committee having been autho­
rised by the Committee to submit the Report on their behalf, pre-
sent th.iS Seventh Report on action taken by Government on the 
lrecorrnnendations contained in the Eighty-ninth Report of the Esti­
mates Committee (Fifth Lok Sa,bha) on the Cabinet Secnetariat­
Department of Personnel and Administrative Reforms. 

2. The Eighty-ninlth Report was presented to Lok Sabha on 5 
February, 1976. Government furnished their replies indicating 
action taken on the recommendations contained in their report dur­
ing August, 1976-April, 1977. Further information called for by 
the Committee was furnished by Government during March­
December, 1977. The replies were examined by the Study Group 
'G' of Estimates Committee (1977-78) at their sitting held on 28 and 
29 October, 1977. The draft report was adopted by the Estimates 
Committee (1977-78) on 30 November, 1977. 

3. The Report has been divided ittto the following Chapters:-

I. Report. 

II. Recommendations!observations which have been accept­
ed by Government. 

III. Recommendationslobservations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV. Recommendations!OIbservations in respect of which re­
plies of Government have not been accepted by the Com­
mittee. 

V. Recommendationslobservations in respect of which final 
replies of Government are still awaited. 

4. An analysis of the action taken by Government on the re­
commendations contained in the Eighty-ninth Report of the Esti­
mates Committee (Fifth Lok Sahha:) is given in Appendix xvm. 
It would be observed therefrom that out of 119 recommendations 

(vii) 
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made in the report, 68 recommendations i.e., 57.2 per cent have been 
accepted by Government. The Committee do not desire to pursue 
15 recommendations i.e. 12.6 per cent in view of the Government's 
replies. Replies of Government have not been accepted by the 
Committee in respect of 6 recommendations i.e. 5 per cent. Final 
replies of the Government in respect of 30 recommendations i.e. 
25.2 per cent are still awaited. 

NEW DELHI; 

December 22, 1977. 

Pausa 1, 1899 (Saka). 

SATYENDRA NARAYAN SINHA, 

Chairman, 
Estimates Committee. 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with the action taken 
by Government on the recommendations contained in their 89th 
Report (Fifth Lok Sabha) on the Cabinet Secretariat-Department 
of Personnel and Administra:tive Reforms-Recruitment, Training 
and Orientation of All India Services which was presented to the 
House on the 5 February, 1976. 

1.2. Action taken notes were received from the Department in 
resp'ect of 118 out of 119 recommendations contained in the Report. 

1.3. The action taken notes on the recommendationslobserva­
tions contained in the Report have been categorised as follows:-~ 

1. Recommendations/observations which have been liccepted 
by Government:-

S. Nos. 2, 4, 5, 10, 14, 17, 26, 27, 30, 40, 41, 42, 48, 52, 53, 54, 
55, 56, 57, 59, 60, 61, 62, 63, 64, 66, 67, 68, 69; 70, 71, 73, 
74, 76, 77, 78, 79, 80, 81, 83, 84, 85, 86, 88, 89, 90, 91, 92, 
93, 94, 96, 97, 98, 99, 100, 101, 102, 103, 104, 106, 108, 109, 
111, 114, 115, 117, and 118. 

(Total 68) -Chapter II 

II. Recommendations!observations which the Committee do 
not desire to pursue in view of the Government's replies. 

S. Nos. 1, 6, 12, 18, 21, 43, 51, 72, 75, 87, 95, 107, 110, 113, 116. 

(Total 15)-Chapter III 

III. Recommendations!observations in respect of which Gov­
ernment's l'Ieplies have not been accepted by the Com­
mittee. 

S. Nos. 16, 47, 50, 65, 105 and E9. 

(Total 6)-Chapter IV. 

IV. Recommendationsiobservations in respect of which final 
replies of Government are still awaited. 

S. Nos. 3, 7, 8, 9, 11, 13, 15, 19, 20, 22, 23, 24, 25, 28, 29, 31, 
32, 33; 34, 35, 36, 37, 38, 39, 44, 45, 46, 49, 82 and 112. 

(Total 30) -Chapter V 
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1.'- The Committee will DOW deal with the action 'taken by 
Government 011 some of these recommendationslobservations. 

OPENING OF MODEL SHOOLICOLLEGE IN EVERY STATE 

Recommendation No. 16 (Para 1.54) 

1.5. The Committee in their 89th &'cport (1975-76) had sug­
gested that there sIbou:ld be at least one model Higher Secondary 
School in every district and one or more model Colleges in every 
State which might 'pronde the necessary facilities and atmosphere 
for development of excellence in the students and equip them to 
compete successfully in the All India Services. 

1.6. In reply, the Department of Personnel and Administrative 
Reforms have stated that education being a State subject as per list 
II in the Seventh Schedule to the Constitution, the aforesaid sug­
gestion of the Estimates ~mmittee has been referred to the State 
Governments for consideration. 

1.7. 'n1e Committee wm.dd like to reiterate- their earlier recom­
mendation and stress tliat as the question of opening of Model 
Higher Secondary Seheol iR every distriet aBd ODe or more Colleges 
in every State is a wide pelky matter affeetiBg all the States, 
Government should earnestly take up this matter with all States 
and persuade them to implemeM this reeOlBlllendatioa. 

Interview fOT Pe-rsO'OOlity Test: 

Beeommendation No. 47 (Para '-38) 

1.8. The Committee noted that the interviews for personality 
test were generally conducted in English and replies were also ex­
pected in English. The Committee had pointed out that the medium 
of instruction in the colleges and universities in a nwnher of States 
was Hindi/Regional languages. They felt that to enable condidates 
from such colleges and universities to express themselves fully and 
to put in their best in the interviews, the Interview Board might 
give them opportunity to express themselves, if necessary, in Hindi/ 
Regional languages. 

1.9. The Department have stated in reply that the recommenda­
tion bas been considered in consultation with the Union Public 
Service CommissilH1. The object of the Personality Test is to assess 
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the candidate's suitability for the Service or Services for which he 
applies. In the interview, no special consideration is given f;() 

fluency in English and assessment is· made mainly on the thought 
content and quality of mind of the candidate. Where necessary, the 
Personality Test Board allows candidates to express their views in 
their regional langauge." 

1.10. The Committee are informed that in the interviews held to 
assess the candidates' suitability no special consideration is given 
to fluency in English and the assessment is made maDlly on the 
thought content and quality of mind of the candidate. They are 
also informed tlmt where necessarjy, Personality Test Board allows 
candidates to express their views in regional languages. The Com­
mittee feel this fact should be made known to the oandidates well 
in advance so that at the time of interview they have no hesitation 
in speaking in Hindilregional language should they so desire, so 
as to be aOle to express themselves fully and present their best 
performance. 

NOMINATION OF MEMBERS OF U.P.S.C. AND NOMINEE OF 
THE GOVERNMENT OF INDIA ON THE STATE SELECTION 

COMMITTEE 

Recommendation No. 50 (Para 5.10) 

1.11. The Committee considered tl.at to make the selections to 
the lAS and IPS from among the State Civil Service Officers more 
objectively, it would be desirable if the Member of the U.P.S.C. 
and the nominee of the Governmnnt ot India on the State Selection 
Committee did not belong to that Service or Cadre. They would 
like that this aspect might be kept specially in view while constitut­
ing the Selection Committee. 

1.12. In reply, the Department have stated that "the Govern­
ment have considered the recommendation in consultation with the 
Uruon Public Service Commission. With regard to the nominee of the 
Central Government on the Selection Committee meetings, a 
convention is already being followed to the effect that an officer who 
is nominated by the Central Government does not belong to the 
Cadre or the State for which the Selection Committee is consti­
tuted. It is only in very rare cases, when an Officer who does not 
belong to the State or the Cadre is not available to represent the 
Central. Government on the Selection Committee for the State 
Cadre concerned, that a departure from the above convention Is 
~ .1 
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1.13. With regard to the Chairman or Members of Union Public 
Service Commission who preside over such meetings, the position is 
that as a matter of convention, the Chairman Or the Member of 
the Commission does not preside over or in any other manner par­
ticipate in meetings of Selection Committees or interview Boards 
where there are candidates with whom he is related or is otherwise 
interested. The Commission have further stated that the Chair­
man and the Members of the Commission are expected to and 
actually discharge their constitutional functions with the greatest 
objectivity and impartiality irrespective of whether or not the 
officers whose cases are under consideration hail from the States 
to which they belong. The Commission feel. therefore, that it 
would not be correct to place the Chairman or Members of the 
Commission on the same footing as the nominee of the Central 
Government. 

1.14. The Committee are informed that so far as the nominee 
of the Central Government on the S*ate Selection Committee is 
concerned, as a matter of convention, an officer who is nominated 
by the Central Government does not belong to the cadre or the 
State for which the Selection Committee is constituted except in rare 
cases where such an officer may not be aVlailable. 

1.15. As regard the nominee of the UPSC, "as a matter of con­
vention, the Chairman or the Member of the Commission does 
not preside over or in any other manner participate in meetings of 
Selection Committees or Interview Bo:uds where there are candi­
dates with whom he is related or is otherwise interested. The 
Commission have stated that the Chairman and Members of the 
Commission discharge their constitutiOnal functions with greatest 
objectivity and impartiality irrespective of whether or not the 
officers whose cases are under consideration, hail from the States 
to which they belong." It has been further stated that "the Com­
mission feel that it would not be correct to place the Chairman or 
Members of the Commission on the same footing as the nominee of 
the Central Government." 

1.16. The Committee would howe~r like to reiterate the view 
expressed in their earlier recommndation that it would be desirable 

t if the Member of the UPSC and the nominee of the Govermnent of 
S India on the State Selection Committees set up to nnke selection 

for lAS and IPS mill State civil services do not belong to that ser­
vice or cadre. 
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CONFERENCE OF HEADS OF CENTRAL .TRAINING 
INSTITUTIONS 

Recommendation No. 65 (Para 6.57) 

1.17. The Committee had recommended that the Conference of 
the Heads of Central Training Institutions convened for exchange of 
views on training of Civil servants should be expanded to include 
eminent educationists and experts in Public Administration and this 
body should be fonnally charged with the responsibility of keeping 
the syllabus of the Foundational Course for the probationers under 
continuous review so as to effect necessary improvements and 
changes without loss of time. 

1.18. The Department have in their reply stated that "the Con­
ference as at present constituted has as its members besides Heads 
of Central Training Institutions, Heads of such premier Manage­
ment Intitutes in the country as the Administrative Staff College ot 
India, Hyderabad, Institute of Management, Hyderabad. National 
Institute of Community Development, Hyderabad, etc. who are asso­
ciated in the Foundational Training. Since the Conference operates 
informally, it is in a position to invite for its meeting any eminent 
educationist and expert in public Administration whenever necessary. 
The Conference has already decided to meet twice a year, and be­
sides consideration of other matters, ~-m be keeping the syllabus of 
the Foundational Course under review. Government feel that the 
present constitution and working of the Conference is conducive 
to operational flexibility and effectiveness and there is no need to 
fonnalise its working." 

l.lg.In a subsequent note (December, 1977) the Ministry have 
intimated that the following eminent educationists and experts, were 
invited to the Conference of Central Training Institutions during 
the last two years:-

1. Shri M. Zaheer, NICD. 
2. Shri M. V. Desai. IIMC. 
3. Shri P. B. Desai, lEG. 
4. Shri Despande. FRI. 
5. Shri N. Rangarajan, ISTM. 
6. Doctor D. Sinha, ASCI. 
7. Shri A. P. Saxena, llP A-
8. Shri N. K. Anantha Rao, SCFA. 
9. Shri R. N. Haldipur, lIP A. 
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16. Shri It. K. Singh, ASCI. 
11. Shri V. Ramakrishnan, ASCI. 
12. Shri J. Philip, SCOPE. 
13. Shri S. Sambrani, lIMA. 

1.20. The Committee d& not agree to the view expres.~d bv the 
Department that "there is no !need to formalise," the working j the 
Conference of th~ Heads at Central Training Institutions which, it 
is stated is convened twice a year for exchange of views on t.,ain­
ing of civil servants at the Mussoorie Academy. 

1.21. They find tliatin the case of the National Police Academy, 
the Ministry of Home Affairs have formally constituted a Board with 
specific terms of reference and this Board is required to undertake 
an annual stock-taking of the work of Academy and make recom­
mendations for improving the tl'l3ining of l!PS Officers. 

1.22. The Committee feel that it would make a better and more 
regular functioning of the Conference of Heads of Central Training 
Institutions if its ~onstitution and functions are' also formalised. 
They would, therefore, like to reiterate their 93rlier recommeda­
tion. 

TRAINING ABROAD OF POLICE OFFICERS AND 
FOREST OFFICERS 

Recommendation Nos. 105 and 119 (Paras 7.38 and 8.44) 

1.23. The Committee recommended that the Ministry of Home 
Affairs should draw up a regular programme of training of police 
officers abroad in forward looking courses of relevance to Indian 
conditions and in fields where training facilities did not exist, or 
were inadequate, in this country. After training from abroad, the 
police officers should be required to spend a spell of time at the 
National Policy Academy where their newly acquired knowledge 
and experience should be utilised for training of other officers. 

(Recommendation No. 105). 

1.24. The Committee also made a similar recommendation in the 
case of, Forest Officers for implementation by the Ministry of 
Agriculture. 

(Recommendation No. 119). 

1.25. The Department have in their reply stated that ''the Gov­
~rnment have accepted the recommendation regardiDg drawing up 
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a regular programme of training of police officers abroad in forward 
looking courses of relevance to Indian conditions and in fields where 
training facilities do not exist, or are inadequate in this country. 
It may be mentioned. that no training course abroad is organised 
at the cost of the Government of India as such. The Government 
normally avaH of the training facilities and grants made available 
under the Colombo Plan. A list of courses for which police officers 
were sent abroad during the last 4-5 years is enclosed (Appen­
dix XVI). This broadly covers all requirements for the training 
of IPS officers. 

_ 1.26. The second part of the recommendation that after training 
from abroad the police officers should be requi.red to spend a spell 
of time at the National Police Academy is not practicable and 
so the Government are unable to accept the same. The officers 
deputed to a course abroad are not merely from Central Police Or· 
ganisations but also from the States and deputation of an officer 
to the National Police Academy would require their concurrence. 
Besi.des, the number of sanctioned posts in the National Police 
Academy are limited, and it may not be advisable to dislodge an 
officer on the strength of the N. P . A. with .1 view to accommodat­
ing an officer who has returned from training abroad." 

1.27. As regards Forest Officers also, the Department have stat­
ed that "Officers are being trained under various bilateral/inter­
nationul agreements as and when opportunity occurs. Much of the 
expertise thus acquired is of direct benefit to the States, exc~pt 

perhaps in highly specialised fields like remote sensing etc. It is 
neither necessary nor feasible to require all of them to spend a spell 
of time either at Indian Forest College or at the Forest Research 
Institute and College, Dehra Dun." 

1.28. The Study Group 'G' of the Estimates Committee (1977-78) 
desired to be furnished with the directive in regard to the training 
of Police Officers and Forest Officers and their posting back to the 
St~teiInstitutions. 

1.29. The Ministry of Agriculture in the O.M. dated 19th Decem­
ber, 1977 inter alia stated the position thus:-

" ...• tllls Department is concerned with Recommendation 
No. 119 only. In our reply thereto, it was mentioned that 
officers are being trained under various bilateral agree­
ments as and when opportunity occurs and that it waa 
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neither necessary nor feasible to require an such officers 
to spend a spell of time, at the FRI & Colleges, Dehra 
Dun or Indian Forest College, Dehra Dun. In view of this. 
it was not considered necessary to issue directives regard­
ing training of officers abroad and their posting back to 
the States/Institutions." 

1.30. The Committee are not able to appreciate the view ex­
pressed by the Department that it is Unot practicabl~" for the police 
officers and "neither necessary nor feasible" for the Forest Officers 
returning from abroad after training to spend a spell of time at the 
National Police Academy/Indian Forest Col'lege where the newly 
acquired knowledge and experient:e could be utilised for training of 
other Officers. 

1.31. The Committee feel that it is not necessary to sanction addi­
tional 'posts in the Academy\lndian Forest College on a regular basis 
for this lJUrpose. What is desired is that the foreign trained officers 
should be ~quired to give the benefit of their experience and know­
ledge gained from abroad to the trainees in the AcademY/Indian 
Forest College in a series of lectUTes. The Committee would there­
fore, likE) to reiterate their earlier recommendation and urge that to 
start with, on a selective basis, a programme of training by foreign 
tllained Police \ Forest Officers may be drawn up in consultation with 
the Director of the Academy\lndian Forest College etc., and the St(ltes 
concerned, without any disruption of the existing arrangements at 
the institutes. 

IMPLEMENTATION OF RECOMMENDATIONS 

1.32. The Committee would like to emphasise that they attach 
the grtntest importance to the implementation of the recommenda­
tions which have been accepted by Government. They would, 
therefore, urge that Government should keep a close watch so as 
to ensure expeditious implementation of the recommendations ac­
cepted by them. In cases where it is not possible to implement the 
recommendation in letter and spirit for any reason, the matter should 
be reported to the Committee in time with reasons for non-imple­
mentation. 

1.33. The Committee would also like to draw attention to their 
comments made in respect of replies of Government to the recom­
mendations at S. Nos. 57, 76, 89 to 92 (Chapter IT) and desire that 
Government should take action in pursuance thereof and also fur­
nish the requisite information to the Commi~tee, where specifically 
called for. 
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1.34. The Committee also desire that laction on the recommenda­
tions mentioned in Chapter V may be finalised and final replies of 
the Government thereto furnished to the Committee expedi'tiously. 

1.35. The Committee find that the decision on the question of 
declaring the Forest Research Iristiute and Colleges as an Institute 
of National importance referred to in recommendation No. 1l~ 

(Chapter V) has been pending since 1963. They would like that a 
conclusive decision should be taken in the matter without delay and 
communicated to the Committee. 

\ 
t 2715 L~2. 



CHAPl'ERn 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPl'ED BY GOVERNMENT 

BeeoDlllretudation No.2 (Para No. 1.17) 

The Committee would like Government to initiate vigorous 
steps to resolve the problems relating to Indian Forest Service and 
finalise and announce the initial constitution of the Service in the 
next six months so as to end the present state of un-certainty and 
instability. 

Reply of the Government 

The initial constitution to the various Cadres of the Indian 
Forest Service was completed in March, 1974. However, indivi­
dual cases of hardship of the State Forest Service officers continued 
to be considered as their representations against adverse entries in 
their character rolls were pending before the State Governments 
at the time of the meeting of the Special Selection Board. The 
cases of the State Forest Se!"vice officers who satisfied anyone of 
the following criteria were considered by the Special Selection 
Board and the Union Public Service Commission and appropriate 
decisions were taken: 

(i) If a representation made by an officer against adverse 
entries in his character rolls was pending consideration 
before the State Government concerned at the time of I 

meeting of the Special Selection Board and orders were ! 

issued by the State Government to expunge adverse 
entries, after the meeting of the Board; 

(ii) If adverse remarks in the character rolls of an officer 
had not earlier been communicated to him, but the 
State Government subsequently communicated those re­
marks to the concerned officer after the meeting of the -
Board and had expunged certain adverse remarks; and 

(iii) If certain adverse entries had actually been expunged 
by the State Government but the expunction was not 
carried out in the original character rolls of the officer. 

10 
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2. The Government b;rt7e carefully coDSidered the above recom­
mendation of the Committee and have decided, in consultation with 
the Union Public Service Commission, not to entertain any further 
.proposals from the State Governments for the reconsideration of 
cases of such of the State F'orest Service officers, who were not 
found suitable by the Board and the CommillSion on the basis of 
fresh selection made to the Cadres concerned. The State Govern­
ments have accordingly been requested to ensure that no such pro­
posals are sent to the Government of India hereafter except (i) 
Where directions have been or may be given b~y court of law 
for the reconsideration of the cases of the indivilulll officetsj and 
(ii) where on account of some Stay Orders or pendency of court 

,caSeS, State Governments have not been able to Glonsider the repre­
sentations made by certain officers against the adverse entries in 
their Character Rolls. A copy of this Department's letter No. 
28013 181 76-AIS (IV) dated the 8th April, 1976, addressed to all the 
State Governments which is self explanatory is attached-(Appen­
-dix I). 

3. It would be seen from the positior explained above that 
-Government have accepted the recommendations of the Estimates 
'Committee and have issued necessary instructions in the matter. 

[Department of Personnel & A. R. O.M. No. 28013/1176-AIS (I) , 
dated 19-8-1976.] 

Recommendation No.4 (Para 1.21) 

The Comm~ttee need hardy emphasise that timely finalisation 
-of triennial cadre review is essential as it provides a realistic basis 
for recruitment and career planning of this service. The Com­
mittee recommended that Department of Personnel should lay 
down fJr guidelines for the States to help them in framing their 
-proposals for cadre review and should ensure that review propo­
sals are sent by all the States in time. 

Reply of the Go\'ernment 

The recommendation of the Committee has been brought to the 
nJtice of the State Governments. Detailed guidelines have also 
been isseued to the State Governments in the Department of 
Personnel and Administrative Reforms' letter No. 28062/3/76-
AIS(II)-A, 2806213176-AIS(II)-B and 28062131 76-AIS (IL)-C, dated 

"25th August 1976, copies of which are enclosed-Appendix II, IlL, 
Clnd (V,. 

[Dep~rtment of Personnel & A.R. O.M. No. 28013/1176-AIS(I), 
dated 28-9-1976.] 
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Recommendation No. 5 (Para 1.22) 

"The Committee recommend that the sYstem of triennia.l re­
view of cadre strength should be introduced in respect of 
Indian Police Service and Indian Forest Service, also." 

Reply of the Government 

The Estimates Committee of 1965-66 made the following recom­
mendations in connection with the review of the strength and com­
position of various Cadres of the Lndian Administrative Service! 
Indian Police Service:-

(i) The triennial review of the IAS!IPS cadres should be 
conducted in a formal and scientific manner preferably 
by a Committee consisting of representatives of the Minis­
tries of Home and Finance presided over by the Cabinet 
Secretary and with the association of the Chief Secretary 
of the State concerned; and 

(iii) The Committee may be assisted by a small organisation 
which should continuously undertake studies concerning 
the nature of duties and responsibilities of the posts, the 
quantum of work involved etc., SIO that factuall data is 
available to the Committee at the time of reviewing the 
cadre strength of the states; and 

(iii) The result af the review should be laid in the form of a 
report, on the Table of both the Houses of Parliament. 

The Recommendations of the Estimates Committee were accepted 
by the Government. 

Indian Police Service 

2. The system of triennial review of the strength and compos.i­
~n of various cadres of the Indian Police Service is the same as 
that for the lAS. The composition of the Committee which con­
~ide\rs the proposals of the State Governments for the review of 
the cadre strength is as under:-

Cabinet Secretary 

Home Secretary 

Secretary (DP & AR) 

Secretary, Deptt. ofExpenditllre 

Chief Secretary of concerned State Govt. 

Chainnan 

Member 

Do. 

Do. 

Do. 
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3. The first review of various State cadres of the I.P.S. was 
<conducted by the Committee in 1969 and the second in 1972. The 
third review was taken in hand in January, 1975 and has been com­
pleted in respe<:t of Gujarat, Haryana, Himachal Pradesh, Karna­
taka, Maharashtra, Punjab, Rajasthan, Tamil Nadu, Union Terri­
tories and West Bengal. The review of the other cadres is in pro­
gress. 

Indian Forest Service 

4. Rule 4(2) of the I.F.S. (Cadre) Ru1es, 1966 provides that 
the Cental Government shall, at the interval of every 3 years, re­
~amine the strength and composition cf each such Cadre in con­
sultation with the State Government concerned and may make 
such alterations there as it deems fit. The composition of the 
Committee which considers the proposals of the State Governments 

. for the review of the Cadre strength is as under:-

Cabinet Secretary . Chairman 

Secretary, Deptt. of Personnel and Admn. Reforms Member 

Secretary, Deptt. of Expenditure Min. of Finance Member 

Secretary, Department of Agriculture Member 

Chief Secretary to the State concerned Member 

The Inspector Gen~al of Forests in the Department of Agricul­
ture is also associated with the work of the Committee. 

5. The Indian Forest Service was constituted with effect from 
1st July, 1966. The flfst triennial review of the various Cadres of 
the Servi(:!e became due in 1969. As, however, the initial recruit­
ment to the State Cadres of the Service had been quashed by the 
Supreme Court of India, and fresh selections were in progress, the 
strength and composition of a large number of the State Cadres 
could not be reviewed in 1969. The SefOnd review became due in 
1972. The strength and composition of tbe State Cadres was re­
viewed. The Third Cadre Review whi~h became due in 1975, is 
still in progress. The review in respect of 12 out of. 20 Cadres has 
been completed and the proposals in respect of other Cadres are at 
various stages of consideration. 

6. The system of triennial review of the strength and composi­
tion of tEe various Cadres of the Indian Forest Service is, there-
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fore, already in vogue ever .m.ce the QOnstitution of the Service and 
is the same ~s that for Indian .Administrative Service and the Indian 
Police Service. 

[Department of Personnel & A.R. O.M. No. 28013/1I76-AIS(I) , 
dated 19-8-1976.] 

Recommendation No. 16 (Para 1.39) 

The COm.mit~ee feel that there is need for stricter policy in the 
matter of encadrement of posts under the Staite Governments. They 
coru;Jder that, as far as possible, only such posts m&y be encadred. 
which are !lequired to be manned by officars having a background 
of district administration and that posts requiring specialised and 
expert knowledge and background may not be encadred. The 
Commift:.ele l1ave already suggested that broad guidelines in this 
regard, may be laid down early, by the Department of Perjsonnel 
for the guidance of the State Governments. . They suggest that in 
the light of these guidelines, the State Governments may under­
take a review, of their cadre position and place their considered pro­
posals before 'the Cadre Review COmmittee at an early date. 

Reply of the Governmellt 

The recommendation. of the Committee! that poS'ts rquiring spe­
cialised and expert knowledge and background may not be en­
cadred, has been accepted by Government and is being implement­
ed. However, the recommendation that only such posts should be 
encadried, which are required to be manned by officers having a 
background of district administration is not considered feasible. 
The State Governments bave also been advised to formulate their 
triennial review proposals in the light of the guidelines and submit 
them to the Central Government at least 2 months before the com­
pletion of three years from the date of the previous triennial review. 
The cadres in respect of which the triennial review was last held 
in 1975 will be reviewed in 1m, those reviewed in 19176 will be re­
viewed in 1979 and so OIl. 

[Department of Personnel & A.R. O.M. No. 28013/1176-AIS(I) , 
dated 23-9-1976.] 

Recommendation (Sr. No. 14, Para No. 1.48) 

The Committee note the observations of the Secretary, Depart­
menit of Personnel that according to the latest policy being follow­
ed by Government, the highest echelons of Government are. open 
to anyone who has merit and that about 50 per cent of the hIghest 
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posts in the Central Government iU'e beUlC manned by officers be­
longing to services otlla- than the Indian Administrative Service or 
the Indian Civil Service. The Committee welcome thijil trend and 
hope that this policy woUllcl continue to be followed and the highest 
posts in the Government would be open to anyone who has merit 
irrespective of the service to which he belongs. 

Reply of the Govenunent 

A:5 observed by the Committee, the higher adm~trative posts 
under the Government of India at'Ie already open to members be­
longing to services other than the IASIICS also. There has been 
no change in the policy in this behalf, arui the appointments to 
highest posts in the Government continue to be on merit irrespective 
of the service to which an officer belong$. . 

[Department of Personnel & A.R. O.M. No. 28013/1176-AIS(I), 
dated 19-8-1976.] 

Recommendation No. 17 (Para No. L55) 

l'Anothel" idea which the Comm!ittee would ~ ~pecially to 
mention is the provision of coaching centres for providing special 
coaching facilities to candidates belonging' to Sch.ed.UJled C'&$tes and 
Scheduled Tribes to compete for the All India Services. The Com­
mittee understand that these centres have been. able to equip the 
'ca:ndidates to perform better in the competitive examinations. 
The Committee desire that such coaching centres for Scheduled 
Castes I Scheduled TriJbes candidates should be provided at more 
places." 

Reply of the Government 

There 2.re at present fivle pre-exa.rnjnaJtion Training Centres for 
coaching the Scheduled Caste and Scheduled Tribe candidates for 
All-India Services examinations. These are located a:t A11:ahabad, 
Patiala, Shillong, Madras and Jaipur. The admission capacity of 
these centres is about 280 trainees per course. In addition., an in-
stitution in Delhi is also given grant-in-aid for coacbdng every year 
a,bout 30 candidates belonging to Scheduled Castes and Scheduled 
Tribes for I~A.S. etc., Examinations. 

There are also 12 centres run by the various Sta~e- Governments 
under· the Centrally Sponsored Programme for training Scheduled 
Caste and SCheduled Tribe candidates for competing for the State 
Civil Services, and the other posts. 
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The recommendation for opening more Centres has been noted. 
Efforts are being made to open more centres. 

[Department of Personnel & A.R. O.M. No. 28013/1176-AIS(I), 
dated 281-9-76] 

Recommendation No. 26 (Para No. 2.42) 

"The Committee note that as far as possi!ble, 50 per cent of the 
vacancies in each State cadre are filled everY year from out of the 
candidates not belonging to that State. The Committee would like 
to emphasise that there should be no remiss in the enforeement of 
these provisions and that 50 per cent of vacancies in each State 
cadre should be filled up from out of the candidates not belonging 
to that State, The Committee would like that relevant informa­
tion about the posting and a Uocation of officers of All India Ser­
vices to different States should also be published in the annual re­
port of the Department." 

Reply of the Government 

The existing principles of the State allocation of the lAS and 
IPS officers to the various States ensure that at least 50 per cent 
bf candidates allocated to a State are those who are domiciles of 
other States. This principle is being followed strictly. Whereas 
the State 81Uocation is done by the Central Government, the post­
ing'/; IOf the All India Services officers is the concern of the Sttate 
Governments. Apparently, the intention of the Estimates Com­
mittee is really to ask for information regarding State-wise allo­
cations and the word 'postings' has been used in this context only. 
If so, the Government have np objection to indicate the State-wise 
allocations of probationers in the annual report. 

[Department of Personnel & A.R. O.M. No. 28013/1176-AIS(I), 
dated 19-8-1976.] 

Recommendation No. 27 (Para No. 2.43) 

"The Committee would like Government to evolve a procedULei 
whereby the allocations to the State cadres are known to the pro­
bationers within a month) of their joining the Academy. They de­
sire that the time taken in making allocations should also be suit­
ably mentioned in the Annual Report of the Department." 

Reply of the Government 

While every endeavour is made to ensure that the allocations to 
the State cadres are finalised as early as possible a]ter the proba­
tioners join the Academy, finalisation of State allocations depend 
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on various factors like completion of medical examination, verifi­
cation of antecedents & domicile etc., which may, at times, cause 
delay. However, all these factors notwithstanding, every attempt 
will /be made 'to speed up allocations and the 2.ctual time taken in 
finalisaition of State allocations can be indicated in the annual re-
port. 

[Department of Personnel & A. R. O.M. No. 28013/1j76-AIS(I), 
dated 19-8-76] 

Recommendation No. 30 (Para No. 3.7) 

"The Committee expect that special coaching facilities for can­
didates coming from weaker sections of Society or States from 
where the representation to the All India Services is very much 
less in proportion, would inter-alia cover development of adequate 
standard in the candidates for scoring well in English language 
paper." 

Reply of the G9vemment 

Direct recruitment to the All India Services is made on the basis 
of all India Competitive Examinations held annually by the Union 
Public Service Commission. These examinations are open to all 
-citizens of India. irrespective of their race, descent, place of birth 
or residence, provided they fulfil the prescribed conditions of eligi­
bility regarding age limits, educational qualifications etc. the pI'imary 
object being to select the best talent available in the country. The 
rules of these examinations do not provide for any reservation in the 
All India Services for candidates belonging to any State or region 
on account of its backwardness etc., because such a provision would 
be ultra vires of Article 16 (2) of the Constitution which prohibits 
discrimination on grounds of place of birth or residence. 

2. So f.ar as the candidates coming from the weaker sections of 
the society are concerned, special coaching facilities are already 
available for candidates belonging to the Scheduled Caste and Sche­
duled Tribe communities at the Pre-examination training centres 
opened at various places in the country. The scheme of imp'arting 
pre-examination coaching to the candidates coming from weaker 
sections of society is meant to prepare them to successfully com­
pete at the open competitive examinations for recruitment to the 
All India Services and covers all aspects of the examinations, in-
duding the English Language paper. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I), 
dated 19-8-76]. 
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"The Committee also feel that .since the interview for Personality 
Test is likely to involve a degree of subjective assessment. there is 
need. fOr a system of formal orientation and induction of Members 
of fue Personality Test Boards in the techniques of interview so as 
to achieve a degree of objectivity in assessment." 

Reply of the Government 

'l'he recommendation bas been considered by the. Government in 
consultation with the U.P.S.C. In this connection it is stated that 
the Union Public Service Commission have already a system of 
fornlal orientation and induction of Members ot the Personality Test 
Bow.·ds in the techniques of interview so as to achieve a degree of 
ob;i4'ictivity in Q.fJSe&mlent and they will continue this pr<X!ess. 

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIS (I) 
dated 23-9-76] 

Recommendation No. 41 (Para 4.IJ) 

I'The Committee also recommend that the Poliey & Planning 
Win.g of the Department of Personnel & AR. as well a9 the Union 
Public Service Commission should undertake stwiiee and research 
in a<messing and marking methOds for personality tests and evolve 
systems of interview so as to objectively judge intn alia the attitudes 
and capabilities of the candidates for the job requirements of, the 
service concerned in the changing conditions of the country." 

Reply of the Govel'DDle.t 

The Union Public Service Commission was apprised of the above 
recommendation of the Estimates Committee. They have informed 
that the Commission have already undertaken certain studies in as­
sessing and marking candidates who come for Personality Tests and 
that they will continue their efforts to improve their methods so as 
to judge objectively the suitability of candidates for t~ jobs for 
which they are interviewed. The Government will examine the 
points emerging out of such studies at appropriate time. 

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIS (I) 
dated 19-8-76.] 

Recommendation No. 42 (Para No. 4.M) 

"The Committee feel that in view of the fast changjng nature of 
duties 2.:1d responsibilities of the All India Services in a developing 



, economy and a welfare State like ours it i\5 neeessary that the Mem­
bers of the Personality Test Boards for AU India Services are in 
tune with the changing requirements and circumstances of the Ser­
vices. The Committee, there:fore, suggest that while constituting the 
Personality Test Boards the Union Public Service Commission may 
give due consideration to the age-structure of the Boaras. It may 
also be ensured that about fifty per cent of the members of the 
Boards are persons of adequate field experience in the services and 
in disciplines of relevance to the tasks of All India Services. Every 
care may, however, be taken to ensure that selection of members of 
these Boards is made on merit and objective considerations." 

B.eply of the Govel'DDll8Jlt 
The recommendation has been considered by the Government in 

consultati8{l with the U.P.S.C. The CommissiGn have mtilpated that 
the selections of the members of the Personl:lUty Test Boards :for the 
various examinations are made by them with due regard to all the 
relevant considerations including those recommended by the Esti-· 
mates Committee. 

[Department of Personnel and A.R.O.K. No. 18013jl/76-.AIS(I) 
dated 23-&-14] 

Recommendation No. 48 (Para No. 4.39). 

"The Committee have earlier stressed the need for objective as­
sessment of the potentiality of the candidate and his suitability for 
the developmental task which would face him as a member of the 
All India Services. The Committee have, therefore, no doubt that 
the Interview Board would like to evaluate the knowledge and 
potential of the candidate rather than his mere proficiency in speak­
ing English". 

Reply of the Government 

The recommendation has been considered in consultation with 
the U.P.S.C. The Personality Test is to assess candidate'l> iuitability 
for the Service or Services :for which he has applied. The inter­
view is intended to judge the mental calibre of the candidate. In 
broad terms, this is really as assessment of not only his intellectual 
qualities but also social traits and his interest in current affairs. 
Some of the qualities judged are mental alertness, critical powers of 
assimHiation, c~r and logical exposition, balance of judgement, 
variety and depth of interest" ability for social cohesion and leader­
ship, intellectual ;md moral integrity. 

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIS(n 
dated 23-9-76]. 
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Recommendation No. 52 (Para No. 6.14). 

"The Committee would like to point out that during tbe trainiI1~ 
.period, particularly the initial Foundation CouI'se, greater emp'hasis 

. should be laid to orient the probationers who are drawn from dif­
ferent backgrounds in such a way as to inculcate in them an atti­
tude of service of the commonman, particularly to those coming 
from rural areas and backward classes. The probationers should 
be aware of, the challenging nature of their jobs which would open 
for them new vistas and avenues of service to the nation. A sense 
of pride in planning and implementing the economic development 
programmes to ameliorate the conditions of the poorer and weaker 
sections of society, as spelt out in the national 20-point programme, 
etc., as also enforcing the laws of social justice in letter and spirit, 
,should be instilled in them." 

Reply of the Government 

Government accept the Recommendation. Necessary programmes 
have been built into the syllabus of the Foundational Course to 
achieve the desired objective. The syllabus of the Foundational 
Course will be kept under continuous review for all ne2essary 
changes and adjustments required to achieve the objective still more 
,effectively. 

[Department of Personnel and AR.O.M. No. 28013jl/76-A1S (I) 
dated 26-8-76]. 

Recommendation No. 53 (Para 6.15) 

"The Committee note the recent innovations made in the Founda­
tional Course to expose the probationers to the reality o:fl village life 
by prescribing visits of one week's duration to the villages for so­
cio-economic surveys. The Committee would like that the duration 
of probationers' visits to the villages should be longer and during 
this period they should stay in the villages so as to have a practical 
experience of the reality of rural life. It is also important that the 
socio-economic surveys of the villages conducted by the probationers 
are specifically taken into account in assessing their performance 
and grading them so that the probationers take active interest in 
their work in the villages." 

Reply of the Government 

Government accept the recommendation in principle and are tak­
ing action to implement it. The Conference of Heads of Central 
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Training Institutions has already made a detailed examination 01r 
the changes required in the syllabus of the Foundational 
Course to give effect to these and other recommendations of the 
Committee. Government is already considering increasing the dura­
tion of the Foundational Course to provide for longer field visits. The 
socio-economic surveys of villages conducted by the Probationers 
will be taken into account in assessing their performance by grading 
them. 

[Department of Personnel and AR.O.M. No. 28013jl/76-AIS (I) 
dated 26-8-76]. 

Recomme,ndation No. 54: (Para 6.16) 

"The Committee note that the syllabus of the Foundational 
Course is very wide which covers a number of broad headings. The 
duration of the course is four months. The Committee wonder 
whether f,ull justice is done to the various courses of study, which 
have been prescribed f.or the Foundationa~ Course during this period 
of four months. They would like Governmc.nt to go into this matter 
with a view to increase the duration of the Foundational Course so 
that adequate attention could be paid by the probationers to the 
various courses of study prescribed." 

Reply of the Government 

Government accept the Recommendation and are getting the 
syllabus of the Foundational Course examined in detail in the light 
of the Recommendations of the Estimates Committee for deciding 
on the required increase in the duration of the Course. The CQn-:' 
ference of Heads of. Central Training Institutions has also considered 
the matter and its suggestions are being awaited. 

[Department of Personnel and AR.O.M. No. 28013jl/76-AIS (I) 
dated 26-8-76]. 

Recommendation No. 55 (Para 6.20) 

"It is well known that the probationers who join the Academy 
are drawn from various regions of the country and from differenf 
social and economic strata. In the opinion of the Committee, the 
Foundational Course should inter alia promote common outlook and 
understanding among the probationers, develop in them the right 
approach to public services, a sense of dedication and a sense of 
social values. The probationers should be made fully congnizant 01 
their new responsibilities in the changing circumstances so that they 
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;are able to act as agents of change and operate as instruments 0:1 
,social justice, particularly for the benefit of the oppressed and the 
exploited sections of society." 

Reply of the Government 

Government accept the Recommendation. Necessary programmes 
and activities have been built into the syllabus of the Foundational 
Course to achieve the desired objectives. Tbe syllabus is beIng 
kept under continuous review for taking on new programmes and 
.activitiea. -

[Department of Personnel and AR.O.M. No. 28013jl/76-AIS (I) 
dated 26-8-76]. 

Recommendation No. 55(Para 6.21). 

"The Committee understand that the existing accommodation 
and the staff available at the Academy are limited with the result 
that it is difficult to maintain personal touch with the individual pro:. 
bationers. The Committee feel that the training given in the Foun­
dational Course can have the desired impact on the probationers 
only when the number of participants is not too large. This objec­
tive can be achieved by dividing the probationers into convenient 
batches and by strengthening the faculty as development oT ciose 
contact between the trainers and the trainees is absolutely neces­
sary to achieve the desired results." 

Recommeadation No. 55 (Para 6.22) 

"The Committee are una,ble to understand how and why the urgent 
requirements and the need to provide adequate facilities for training 
of All India Services could not be fully met all these years. Surely, 
when crores of rupees are being made available for training institu­
tions allover the country, it should have been possible to make 
available the necessary finances for augmenting the accommodation 
and strengthening the Academy staff and other necessary facilities 
so as to meet fully the requirements. The Committee expect that 
-at least now the Department would act with a sense of urgency and 
see that these essential requirements and needs are met before the 
training starts for the new recruits. 

Rep1y of the Government 

Present financial constraints, notWithstanding, necessary action 
is being taken to provide the additional accommodation and staft 
required by the Academy. Construction o~ fwo Hostel IUocks-wlth 



a provision for 144 'Single room residential accommodation has 
started. During the last two years, se~eral suitable private build­
ingll around the Academy have been acquired for use of the Academy. 
In the Second week of July 19'76, the Academy has proposed cons­
truction of two additional Lecture Halls and four rooms for the 
members of the faculty. The proposal is being processed with the 
Ministry of Finance (Department of Expenditure) f-or taking very 
early decision. 

2. As for the additional staff, action is in hand to issue sanction of 
six posts need for which was accepted by the Department It is pro­
posed to set up a Committee to determine the further needs of the 
Academy for staff as well as accommodation. 

3. The Kothari Committee on Recruitment Policy and selection 
methods set up by the U.P.S.C. has also suggested restructuring of 
the teaching faculty at the Academy. The recommendations of the 
It.P.S.C. are awaited and they would also be borne in mind w.hile 
taking a final decision. 

[Department of Personnel and AR.O.M. No. 28013/1/76-AlS (I) 
dated 26-8-76]. 

Recommendation No. 56 (Para 6.24) 

"India having completed the first revolution of consolidating 
freedom, is now on the threshold of a second revolution to eliminate 
poverty and illiteracy. The weaker sections of the society must get 
the fulfilment of their rightful demands and brought into th'e 
national mainstream. The nation has accepted the Prime Minister's 
20-point programme as an instrument for taking the country forward 
on the path of economic and social resurgence. In order to be 
effective, this programme has to be implemented in the field with 
the spirit and vigour with which it was conceived. The vital role 
of the administrator in the implementation of this programme has 
to be instilled in the minds of the young officers in the Academy. 
The Committee, therefore. recommend that all the aspect of the 
20-point programme and the administrators' role in their implemen­
tation should be thoroughly discussed with the probationers through 
v~ious methods. During these aiscussions, the doubts of the pro­
bationers on any aspect of the programme should be resolved and 
the probationers encouraged to make suggestions for speedy and 
e~ective implementation of the programme in the field. The Com­
mittee further recommend that the implementation of the 20 point 
natior.~ programme should be kept centrally in view during the 
probationers' training in the field SO that they can know at first hand 
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the difficulties and the problems which are encountered and the 
solutions evolved in implementing the programme. 1'he proba­
tioners should keep a record of their experience in this regard and 
submit their papers for evaluation and assessment by the Academy." 

Reply of the Government 

The Government accept the Recommendation. In both the 
Foundational and the lAS Professional Courses, great stress is al-
ready being laid on the 20-point Programme. The various subjects 
in the Programme are covered either in lecture discussions or 
through syndicate studies. During their field training, the lAS 
Probationers study different aspects o£ the Programme and prepare 
assignments given to them. The record of their findings and ex­
periences are discussed on their return to the Academy for the second 
phase of their training, and the record prepared by them are also 
taken into consideration for evaluation and assessment of the per­
formance of the trainees. 

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIR(l) 
dated 26-8-76]. 

Recommendation No. 57 (Para 6.29). 

"In a parliamentary form of Government, the ExecutIve is res­
ponsible to the legislature. The role and performance of administra­
tors in tne implementation of. the policies laid down by Parliament 
and State Legislatures often becomes a subject matter of discus­
sions in the Legislatures. Besides, the Parliament and the State 
Legislatures, and their Committees and Members -have their own 
privileges which have to be respected. A sound knowledge of tEe 
political institutions in the country and their privileges and proce­
dures is, therefore, very necessary for members of All India Ser­
vices, p'articular'ly the senior civil servants. The Committee .. there­
fore. consider that the syllabus of the foundational course should 
specifically provide for a study of Parliamentary institutions iii tYm 
country and their privileges and procedures Moreover knowledge­
able persons and experts in this field should be invited to deliver 
lectures on the subject to the probationers. The Committee also 
f,eel that it is necessary for the probationers to see the actuar func­
tioning of the parliamentary institutions at the Centre as well as in 
the States. They would, therefore, suggest that some time during 
their training period, the problltioners may be ~ought to witness 
the proceedings of Parliament and State Legislature so that they 
have an opportuI?-ity of seeing them at work and al~ to have an 
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opportunity of meeting the senior officers of Parliament, particular­
ly Secretary Generals of Lok Sabha and Rajya Sabha who have 
valuable experience of the functioning of the Parliamentary insti­
tutions." 

Reply of the Government 

Government accept the Recommendation. The existing Founda- . 
tional Course syllabus already provides for study 0:£ Parliamentary 
Institutions. Senior Officers of Parliament are now being invited 
to the Academy for giving talks to the Foundational Course Proba­
tioners on Parliamentary institutions and their privileges and pro­
cedures. Discussions have already been held with the Bureau of 
Parliamentary Studies, and it has been agreed that the lAS Pro­
bationers will come to Delhi in two groups for four days each in 
January and February, and during this period, in addition to attend­
ing lectures/discussions in the Bureau, will also meet the Speaker 
of the Lok Sabha, Chairman of the Rajya Sabha and the ::;enior 
officers of Parliament, particularly Secretary Generals of the Lok 
Sabha and Rajya Sabha. They wID also wdtch the proceedings of 
Parliament and will attend meetings 0:£ any Committees whfch may 
be sitting at the time. The State Governments will be requested to 
arrange visits to the State Legislatures during training of the pro­
bationers in the States. As far as the Probationers of other Services 
are concerned, it will be difficult to arrange for their visits to Par­
liament during their stay at the Academy for the Foundational 
Course. Their Professional Training Institutions will, therefore, be 
requested to arrange for this visit during,. the Probationers' stay in 
tkose Institutions, preferably at a time when the Demands for Grants_ 
of the concerned Ministry are being discussed. 

[Department of Personnel and AR.O.M. No. 28013jl/76-AIS(I) 
dated 26-8-76], 

Comments of the Committee 

The Committee hope that in the case of probationers other than 
those belonging to lAS also the Professional Training Institutions 
will arrange their visits to Parliament regularly at a time when the 
Demands for Grants of the concerned Ministry are discussed. 

Recommendation No. 58 (Para 6.31) 

"The Committee suggest that apart from the theoretical teaching 
of tlie need for agricultural development, cooperation and community 
development, the probationers should be exposed to the notable ad-
2715 L.S.-3. 



vances made in these fields in the various parts of the country e.g., 
Haryana, Punjab. Andhra Pradesh, Gujarat etc., and the reason~ 
therefor, so that the probationers may suitably adapt the procedures 
and working of these institutions in the field when posted to the 
districts. " 

Reply of the Government 

The Recommendation is accepted. During their stay at the' 
Academy, the Probationers of the Foundational Course visit the 
Agricultural Universities in Haryana, Punjab and Uttar-Pradesh, 
which are close to Mussoorie, to see notable advances in the field 
of agriculture. The recommendation presumably is directed to'­
wards the lAS Probationers who get yet another opportunity to 
see notable advances in other fields during their Bharat Darshan 
tour. The lAS Probationers visit the Agricultural Universities 
in their own States during their district training. To the extent 
possible, efforts will be made to show them notable advances in the 
various fields mentioned in the Recommendation and some other 
fields like that the Family Planning. 

[Department of Personnel and A.R. O.M. No. 2801311176-AIS 
(1) dated 26-8-76]. 

Recommendation No. 59 (Palla 6.34) 

"Any advance in the field of Agriculture and Industry would haVe 
little effect on the standard of living of the people if the p'Opulation 
pressure continues to grow at the present rate. The imperative 
necessIty of arresting the growth of population by effective implemen­
tation of the Family Planning Programme, particularly in rural 
areas and the slums and crowded areas of the country, cannot be 
'Overstressed. The Committee would like to recall the observations 
made by them in their Thirteenth Report (Fifth Lok Sabha) on 
Family Planning to the effe::t that the key factor in the success of 
family planning programme was understood to be the Collector as 
the head of the civil administration. It was found that wherever the 
Collector took personal initiative and ensured a coordinative ap'­
proach, there was fuller public partiCipation and the message of 
family planning reached the weaker and the under-privileged sections 
and all other who were truly in need of it. It is therefore essential 
that the young probationers should understand the urgency of the 
problem and the vital bearing it has on the development of the 
country. The Committee would like that both in the COUl'ses at the 
Academy and the training experience in the field. the probatioDel'S 
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should understand in depth the nature of multi-faceted problems 
which have to be faced in the field of family planning. In this con­
nection the Committee would like to invite attention to the address 
of the Prime Minister at the 31st Annual Conference of the Associa­
tion of Physicians held recently in Delhi in which she has underlined 
the imp'erative need to bring down the birth rate speedily. The Com­
mittee have no doubt that members of All India Services can achieve 
spectacular results in implementing the programme of Family Plan­
ning it they give the necessary lead by actively involving themselves 
in this programme." 

Recommendation No. 60 (Para 6.35) 

"Another aspect which should receive equal attention of the pro­
bationers relates to the provision of welfare and health services for 
infants coming from the under-privileged and weaker sections of 
Society. The Committee need hardly point out that if the parents 
in the weaker sections of the society feel reassured that their off­
springs have fair chance of survival, the tepdency to multiply progeny 
as an insurance would get reduced. Be&ides, concerted welfare efforts 
for the under-privileged can best be meaningfully commenced at the 
youngest age, SO that they have fair chance to grow. into useful and 
productive citizens of the country." 

Reply of the Government 

Government accept the Recommendations. The general aspects 
of the problem of population control and provision of welfare and 
health services for infants coming from under privileged and weaker 
sections of the society are already covered in the Foundational Course. 
The National Population Policy has since been declared ;md it shall 
be sp'ecifically included in the Founda....tional Course. Further steps 
will be taken to emphasise the urgency and importance of these pro­
blems on the probationers and to secure their involvement in the 
.action programmes. 

[Department of Personnel and A.R.O.M. No. 28013j1/76-AIS(I) 
dated 26-8-76] 

Recommendation No. 61 (Para 6.(6) 

"The Committee suggest that the syllabus of the Foundational 
Course should reflect the following aspects clearly and pointedly 
so that the probationers are made fully aware of the pressing socio-
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economic pToblems and the need for adopting measures for their 
early solution:, 

• 

(i) The sympathetic understanding of the typical problem of 
weaker sections of society and the urgent need for their 
solution by effective and speedy implementation of the 
various prograllUlles undertaken to ameliorate their con­
dition . 

(ii) The differing problems of advanced and backward areas 
and the need for adopting different strategies for their 

solution. 

(iii) Achievements and shortcommg of the existing system 
of planning and. the need for effective public participa­
tion in evolving a plan for area development, formula­
ting of various programmes for social and economic deve­
lopment and their effective and speedy implementation 
in the field. 

(iv) The need for augmenting the revenue of the State by 
effecting improvement in the machinery for the collec­
tion of taxes. 

(v) A purposeful study of the Industrial Policy Resolution, 
1956. 

(vi) A study of the role, importance and responsibility of 
public sector in the economy of the country. 

(vii) Role of the small-scale industries, specially agro-based: 
industries, in the industrial development of the coun­
try and in providing avenues for self-employment for 
the educated unemployed, the need for the develop­
ment of infra-structure for the development of small­
scale industries and the provision of essential inputs 
to the neO'-entrepreneurs. 

(viii) Socio-economic problems arising out of rapid industrial 
development with particular reference to industrial re­
lations, workers' participation in Management and res­
ponsibility of Management to the public. 
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(ix) Th~ problems of urbanisation such as unemployment, 
eXIstence of slums, atmospheric pollution, public health 
etc., which generate social tensions and the need for 
their solution. 

(X) The need for a lively consciousness of the cost compo­
nent in taking decisions on administrative and general 
matters and to develop systems and procedures which 
would help the administrators to consider fully the cost 
aspect in taking decisions. 

(xi) An awareness of the problems in the field of education 
so as to provide purposeful guidance for their solution." 

Reply of the Government 

Government accept the Recommendation. Most of the subjects 
mentioned in the Recommendation are already covered in the Foun­
dational Course syllabus. Any subjects that are not included will be 
included for general coverage. The Professional Training Institu­
tions will be requested to follow up with detailed coverage in the 
respective functional areas. 

[Department of Personnel & A. R. O.M. No. 28013/1j76-AIS(I), 
dated 26-8-76]. 

Recommendatio~ No. 62 (Para 6.50) 

"The Committee consider that the methodology of teaching 
during Foundational Course should lay greater emphasis 
on deduction of general principles from real life situation 
through discussions and participation in the class-rooms. 
Increasing USe should be made of the syndicate methods of 
study and tutorial groups in order to develop among the 
students the capacity for common and co-ordinated effort 
in understanding and tackling the subjects chosen for 
study. As suggested by the Conference of the Heads of 
Central Training Institutions, among the subjects of great 
Indian personalities including freedom fighters and men of 
eminence in various fields. The Committee also agree with 
the recommendation of the Conference that the examina­
tion during the Foundational Course should be both ob­
jective and essay type." 
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Reply of the Government 

Government accept the Recommendation. The instruction 
m~tho~s suggested are already being followed and the appropriate 
mIX WIll be ~etermined in keeping with the nature of the subjects 
~nd the requIrements of the Probationers. Syndicate study of the 
hfe of great Indian Personalities including prominent Freedom 
Fighters and men of eminence will be included in the syllabus to 
the extent possible consistant with the time available for the Foun­
dational Course. The examination during the Foundational Course 
is already both of objective and essay type. 

[Department of Personnel and A.R. O.M. ~o. 2801311176-AIS 
(I) dated 26-8-76]. 

Recommendation No. 63 (Para 6.52) 

The Committee learn that, except in the case of IASIIPS proba­
tioners, the discipline and performance shown by the probationers 
undergoing the Foundational Course is not subject to any incentive/ 
disincentive. The Director has also not been given any formal 
powers to enforce discipline over the probationers. The Committee 
recommend that a system of incentives for good performance and 
disincent~es for unsatisfactory performance during Foundational 
Course at the Academy ~ well as in the Profesisonal Training Ins­
titutions should be built into the schemes of recruitments for the 
various Services and the Director' of the Academy and the Heads 
of Professiona,l Training Institutions should be invested with ade­
quate powers to exercise disciplinary control over the probationers. 

Reply of the Government 

The proposals regarding building necessary incentives for good 
performance and disincentives for unsatisfactory perf9rmance dur­
ing the Foundational Course at the Lal Bahadur Shastri National 
Academy of Administration as well as during training in the Pro­
fessional Training Institutions are under consideration. The Kothari 
Committee has made some- recommendations regarding post Course 
test including Director's assessment and these will also be consi­
dered while taking final decision in the matter. 

2. Disciplir.ary powers have been given to the Director, Lal 
Bahadur Shastri National Academy of Administration, Director, 
Sardar Vallabhbhai Patel National Police Academy and the Presi­
dent Forest Research Institute and Colleges, over the probationers 
und~rgoing training in the AcademyjInstitute, so far as All India 
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Services are concerned, the All India Services (Discipline and 
Appeal) Rules, 1969, have been amended suitably vide this Depart-, 
ment's Notification No. l1018\4!76-AIS(III), dated the 25th February, 

1!77. 

2.1. As regards probationers of thl~ Central Civil Services, parti­
cipating in the training programme in the Lal Bahadur Shastri 
National Academy of Administration, the MinistriesiDepartments 
eontrolling the Central Civil Services, Group 'A' have been advised 
te issue orders delegating disciplinary powers to the Director of the 
Academy. 

[Department of Personnel and AR O.M No. 28013!1176-AIS(I) 
dated 12-4-1977]. 

Recommendation No. 64 (Para 6.56) 

"The Committee note that the Acader.lY has since 1974 started 
cenvening a Conference of the Heads of Central'Training Institutions 
fer exchange of views on training of civil servants and that some 
imp'rovements suggested by the conference in the syllabus of the 
Foundational Course have been submitted to the Government in 
November-December, 1975. They also note that the Conference has 
sought to redefine the aims of the Foundational Course and in pur­
suance thereof made suggestion fOr a restructur'ing the syllabus for 
studies in Public Administration Economics and Five Year Plans 
and History and Culture. It has' also inter-alia suggested increasing 
use being made of the system of tutorial groups and syndicate method 
of studies. The Committee would like Government to take an early 
decision on these suggestions so that the next Foundational Course 
could be held with the revised syllabus". 

Reply of the Government 

In view of a large number of recommendations made by the 
Dltimates Committee on the syllabus of the Foundational Course, 
the Conference of Heads of Central Training Institutions decided 
is have a second look at its earlier recommendations. It set up a 
working Group which re-examined the duration and syllabus of 
the Cnurse. The Working Group's Recommendation have been 
considered by the Conference in a special meeting and necessary 
decision on them will be communicated to the Academy as soon as 
lbey are received. 
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Further Information Called for by the Committee 

Please state whether the decisions of the Government on the 
recommendations of the Working Group Conference have been 
communicated to the Academy and if so, please furnish a copy 
thereof. 

Further reply of the Government , 

The decision of the Government on the recommendations of 
the working group I conferences for restructuring of the Foundational 
Course has been communicated to the Lal Bahadur Shastri National 
Academy of Administration, Mussoorie and the Cadre controlling 
Authorities, vide this Department's letter No. 27/44175/TrglII dated 
5-10-76 and of even number dated 11-10-76 Copies of the same 
are appended. (Appendix V). 

[Department of Personnel and A.R. O.M. No. 2801311176-AIS 
(I) dated 4-3-77] 

Recommendation No. 66 (Para 6.79) 

"The Committee note that the Professional Course for lAS 
probationers consists of: 

(i) First phase of Professional Course for about 5 months 
from November to March; 

(ii) On-the-job training for a period of 52 weeks in the dis­
tricts of the State £0 which they are allocated; and 

(iii) Second phase of Professional Course at the Academy for 
three months from April to June. 

The first phase comprises internal and external programmes. 
While the internal programmes include lectures, tutorials, 
case-studies and syndicate studies, the external program­
mes comprises attachment to the Indian Army for 2 
weeks" agricultural universitieslinstitutes for 10 days, 
public sector industries for 7 days and Civil Defence Col­
lege as also a study-cum-observation tour of the 'States. 
While the Committee consider attachments of the IAS 
probationers to the Army, agricultural universities 
public undertakings etc. to "ge necessary, they are not 
sure whether the brief periods of attachments to these 
organisations are really adequate. They would like that 
the real utility of these brief attachments may be ascer­
tained from the lAS probationers who have undergone 
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this training, and the position objectively reviewed with 
a view to effect necessary improvement." 

Reply of the Government 

Government accept the Recommendation. The utility of the 
attachments is already being reviewed through evaluation sessions 
of the probationers held at the conclusion of their tours as well alii 
from the Reports submitted by them and necessary adjustments are 
made in the context of the over-all training of the probationers at 
the Academy. 

[Department of Personnel and A.R. O.M. No. 28013jl[76-AIS 
(I) dated 26-8-76]. 

Recommendation No. 67 (Para 6.80) 

"The Committee note that the lAS probationers are deputed 
for one week's training in public undertakings. As the 
public sector has been given a r:ominant role in the deve­
lopment of the country, it is of the utmost importanc~ 
that lAS officers have a thorough understanding of the 
role and functioning of the public und~akings both in 
the State and Central sector. The Committee consider 
that the training of lAS officers in public undertakings 
should be for a sufficiently long period so that they are 
able to study in detail the various facets of their working 
and their relationship with the civil authorities. The 
Committee would like to stress that the probationers 
should be made fully aware of the socio-economic objec­
tives of public undertakings which inter alia include en­
couragement and development of small scale and ancillary 
industries for which meaningful help is required to be 
given by the civil authorities. In this connection the 
Committee note that in France the training of adminis­
trators includes a spell of two months in a commercial or 
industrial undertakings. The Committee recommend that 
the training courses of the lAS officers both in the begin­
ning of their career as also during refresher courses, should 
be so organised as to provide attachment of these officers 
to selected public undertakings for sufficiently long 
period so as to equip them with the requisite knowledge 
and work experience to deal with matters relating 18 
public undertakings. For this purpose, the help of ~e 
Bureau of Public Enterprises and other instituti.ons whIch 
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are concerned with the management in public undertak­
ings, could be taken." 

Reply of the Government 

The Government accepts the recommendation in principle. Efforts 
'.'1ill be made to enlarge the scope and the duration of the attach­
ment with the Public Sector Undertakings. Howeyer, Govern­
ment feel that the real benefit will be derived by the officers if they 
are trained in Public Sector Undertakings as part of their in-service 
training programme at different levels of seniority. Programme to 
this effect will also be drawn up in consultation with the Bureau of 
Public Enterprises. 

From the year 1976, syndicate studies on the working of Public 
Sector Undertakings in financial management, personnel manage­
ment and applicability of modern managemet techiques have also 
been included. 

[Department of Personnel and A.R. O.M. No. 2801311176-AIS 
(I) dated 26-8-76]. 

Recommendation No. 68 (Para 6.81) 

"The Committee note that in 1974 the lAS probationers who 
had undergone the Foundational Course earlier as Cen­
tral Service probationers, were detailed for a period of 
about 40 days to undertake an indepth study of the pTO­
blems of, Jaunsar-Bawar area which is one of the most 
backw.ard regions of Uttar Pradesh. Besides the wealth 
of useful information collected, the stay of the proba­
tioners in the villages to stUdy their problems, had a 
great effect on their emotional make up and attitudes 
towards the urgent problems of removal of poverty and 
social evils like bonded labour etc.. facing the country. 
tn the opinion of the Committee, this was a very innova­
tive and imaginative programme devised by the Academy 
and is bound to have a lasting impact on the impression­
able minds of the probationers. The Committee recom­
mend that such a programme should be made an integral 
part of the training course for all the probationers and 
not limited to repeaters only. The Committee have no 
doubt that deployment of the pTobationers to the problem 
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viUageslareas to identify their diftieuIties and evolve 
constructive solutions would. help in developing the right 
attitude of service in the young officers." 

Reply of the Government 

Government accept the recommendation. It is proposed to ex­
tend the duration of the Foundational Course to permit longer 
visits to villages and other backward areas for all the Probationers. 
It will be ensured that all lAS Probationers are adequately exposed 
to the problems of backward areas, both during the institutional 
training at the Academy and during their field training in the States. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) , 
dated 26-8-76] 

Recommendation No. 69 (Para 6.82) 

"The Committee attach great imp'lrtance to 'on-the-job' 
training of the lAS probationers in the districts of the 
State to which they are allocated .. They would however, 
like that this training should be so organised that during 
this period, the probationers are required to visit repre­
sentative areasldistricts of the State i.e., the backward 
as well as the developed districts so that they become 
aware of the different nature of pToblems which have to 
be faced in the field. The Committee suggest that the 
lAS probationers may also be sent in small batches to 
selected districts in .. other States which have shown 
marked progress in the field of agriculture, cooperation, 
village and agro-based industry etc., so that they may 
have an opportunity of studying the methods and proce­
dUf'es followed by the various functionaries in thoSe dIS­
tricts and could usefully draw upon this experience to 
evolve suitable solutions on assuming indep'endent 
charge." 

Reply of the Government 

Government accept the Recommendation regarding organiSing 
visits of lAS probationers to representative areasldistricts of their 
States during their district training, and the State Governments are 
\lemg requested to take necessary action. Except what can be 
arranged during the Bharat Darshan Tours, it will be difficult to 
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send the probationers to other States to see areas of marked pro­
gress in different fields because of constraint of time and also opera­
tional difficulties. This recommendation also is however being 
passed on to the States for action to the extent p'ossible. ' 

£Department of Personnel and A.R.O.M. No. 28013Jl/76-AlS(l) 
- dated 26-8-76] 

Recommendation No. 70 (Palla 6.83) 

"The Committee also feel, that knowledge of modern manage­
ment techniques is very necessary for the lAS officers. The Com­
mittee suggest that the lAS Officers should be required, in the early 
stages of their career preferably between the sixth and tenth year 
of serviCe to' undergo specially designed Management Courses of 
suffiCiently long duration to develop their potential as skilled admi­
nistrators." 

Reply of the Government 

Government accept the recommendation. NecessaTy a-ction will 
be taken on this recommendation alongwith action on the recom­
medations contained in paras 6.142, 6.143. and 6.144. 

£Department of Personnel and A.R.O.M. No. 28013/1/76-AlS(l) 
dated 26-8-76] 

Recommendation No. 71 (Para 6.84) 

"The Committee note that in October, 1972 the Department of 
Personnel wro1e a letter to the State Governments urging them to 
adopt their training programmes for the lAS probationers in the 
light of the recommendations of the Conference on Training held 
underr the auspices of the Indian Institute of Publlc Administration, 
New Delhi in April, 1972. Some of the vital recommendations of 
the Conference commended to the State Governments were attach­
ment of Probationers to' district functionaries from "Patwari" up­
wards, conferring magisterial powers to enable them to do case 
work, laying down of norms and targets of wOTk for probationers. 
attachment to collectors who have a flair for training and whose 
attitudes and methods of work are considered worthy of emulation, 
designation of .one specific officer in the State to oversee the field 
training of all lAS probationers, preparation of training manuals 
etc. The latter also' contained an illustrative pattern of trainin'g. 
The Committee feeI,that it was not enough. The Department of Per­
sonnel should have devised a system of keeping an effective watch 
On the implementation of the various recommendations of the con­
ference and made efforts to see that those were implemenfed in the 
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States as early as possible. The Committee would like Government 
to' make a detailed study of the scheme and arrangements for on­
the-job training for lAS probationers in each State and endeavour 
to bring a measure of 'unifonnity in this regard on the lines of the 
recommendations of the afOTesaid Conference, if necessary, by tak­
ing up the matter at the highest level." 

Reply of the Government 

Necessary action has aLready been taken to bring a measure of 
lmiformity in the field of training of tlie lAS Probationers. The 
Academy made a detailed study of the scheme and arrangements 
f,or on-the-job training for lAS Probationers in different States and 
pTepared a draft Manual of Training which was circulated to all the 
States. This draft Manual was discussed in a Conference of Chief 
Secretaries, Training Co-ordinators and Heads of State Training Ins­
titutions held at Mussoorie on June 9 and 10 1976. The Confer-, 
ence went into every aspect of the field training in great detail and 
::1ccepted an agreed draft Manual which is being finalized for cir­
culation to all the States to serve as a Model. ,The Conference will 
now be meeting every six months and will also be reviewing the 
field training of lAS Probationers and progress of action according 
to the Model in the different States. A firm institutional aNange­
ment has thus been made for bringing about a measure of unifor­
mity in the field of training of the lAS Probationers as suggested by 
th~ Committee. 

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIS(I) 
dated 26-8-76] 

Recommendation No. 73 (Para 6.93) 

"The Committee cannot too strongly emphasise the important 
role of the senior administrators, particularly the lAS officers, not 
only in the implimentation of the welfare programmes of the Gov­
ernment, but also in influencing the national policies in various 
SpheTes of Administration which 'have great impact on the life of 
the people. The conditioning of the attitudes of the lAS proba­
tioners who come from all walks of life, by a: well thought out orien­
tation programme at the Academy is, therefore, very necessary so 
that the officers who come out of tne Academy have true under­
standing of the plight of the under-priVileged and weaker~sections 
of society and a dedicated out-look for serving the national goals and 
objectives. In this connection, the Committee welcome the recent 
measures taken by the Academy aimed at integrating the IAS pro­
bationers into the national mainstream like compulsory manual la-
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bour, "shramdan", visits to the villages, group discussions on pres­
sing pr&blems and social evils like removal of poverty, etc., celebra­
tion of festivals of all religions, etc. The Committee recommend that 
well-thought out programmes should be devised which would en­
sure that the !AS probationers develop a deep understanding and 
intimate knowledge of problems at the grass-root level so that they 
are able to solve them with sympathy when they are posted in the 
field. " 

Reply of the Government 
" 

Government accept the Recommendation. The primary focus of 
the lAS professional course (both the phases) is to develop in the 
lAS probationers a dedicated Jutlook for serving national goals and 
objectives and to impart a true understanding of the plight of the 
Underprivileged and weaker sections of the society. The course de­
sign and contents Me under constant review, and programmes are 
regularly being revised to ensure that the lAS probationers develop 
a deep understanding and intimate knowledge of problems at the 
grass-roots level. 

[DepaTtment of Personnel & A.R. O.M. No. 28013!1/76-AIS(I). 
dated 26-8-76] 

Recommendation No. 74 (Paria 6.94) 

"The Committee would like to point out that one of the main pur­
poses of the Professional COUil'se is to equip the probationers to find 
solution to the day to day problems of the common man in a sym­
pathetic manner. The Committee feel that the unders+anding and 
apptitude developed by the probationers in res'Jlving th? problems 
of common man shOUld be carefully evaluated and given due 
weightage in their assessment." 

Reply of the Government 

Government agree that one of the main purposes of the Profes­
sional Course is to equip the probationers to' find solution to the day­
to-day problems of the common man in a sympathetic manner. It 
will, however, be clifficuiJ.t to ,evaluate with any reasonable de~ree of 
accuracy the understanding and apptitude develcped by the pro!>a­
tioners in resolvin'g the problems of the 'common man wIiile at the 
Academy as firstly, in the absence of practical experience the ap­
proach and discussions of the probationers in the Academy will be 
largely theoretical and, secondly, without the opp'ortunity of watch­
ing action, behaviour and results in the actual field situations. the 
Conclusion drawn may not always be correct. Several components of 
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tioners to influences and considerations which help develop in them 
proper attitudes towards the common man and his problems. Gov­
ernment agree that to' the extent possible, this attitude should als() 
be evaluated and given due weitghtage in the assessment of the pro­
bationers. 

[Department of Personnel & A.R. O.M. No. 28013jl/76-AIS(I); 
dated 26-8-76] 

Recommendation No. 76 (Palla 6.108) 

"The Committee have already pointed out that the number of. 
Probationers in the Foundational Course at Mussoorie has risen from 
115 in 1959 to 669 in 1975. As there is aecommodation for 320 trai­
nees only, the Academy has to rent out rooms in a hotel at a distance 
of about 2 kms. from the Academy, for the trainees of the Founda:­
tional Courses, at a cost of about Rs. 1.5 lakhs every year. Apart 
Nom the inadequacy of hostel accommodation, the Academy also 
suffers from a shortage of lecture halls, acC'ommodation for library 
and auditorium etc. As admitted by the Secretary, Department of 
Personnel during his evidence, the shortage of accommodation and 
dispersed facilities are coming in the way of 'group life and com­
munity living at the Academy.' With the introduction of compul­
sory referesher courses for all lAS officers which have been recom­
mended by the Committee elsewhere in the Report, there is bouni 
td be f1:lrther shortage of accommodation boUi for lectures and nos­
tels at the Academy. The Commitee are surprised why provision 
far adequate accommodation at the Academy was not made at Hie 
time of increased intake of All India Service Probationers, to meet 
the requirements in full. The Committee understand that Govern­
ment are giving Uberalg:rants to the Institutes of Management and 
j ~ A.r-1m i n;istrative Staff College for meeting tlieir requirements of 
accommodation, staff, etc. Thev see nC' reason why the National 
Academy of Administration, which trains the All India Services Gf 
the Country, should not be provided with adequate funds to meet 
theilr requirements of accommodation etc., for the trainees. The 
Committee recommend that a detailed review of the requirement.;: of 
accommodation and all other ancillary facilities for the National 
Academy of Administration should be ~ade immediately to meet the 
training needs of the Probationers as also to' cater to' the requilre­
ments of refresher courses and effective measures should be taken 
to PFovide the same as per a tim,e bound programme." 

Reply of the Government 

Steps have already been taken to provide more accoromodatiGn 
at the Academy. Two hostel blocks with single room r.eside~ 
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accommodation for 144 Probationers have been sanctioned and 
construction has started. Some private buildings available around 
the Academy have been acquired for residential and other use of 
the .Academy. A Committee is being constituted to make a detailed 
re~~v: of ~e requirements of accommodation and other ancillary 
faCIlItIes WIth reference to the expending training programmes at 
the Academy as recommended by the Estimates Committee and 
fwther action will be taken as soon as the Committee's Report is 
received. ---;11 
[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) , 

dated 26-8-76] 

Comments of the Committee 

The recommendation of the Committee appointed by Government 
together with the decision of the Government thereon may be inti­
mated to\ the Estimates Committee. 

Recommendation No. 77 (Para 6.113) 

"The Committee attach great importance to the post of the Di­
reetor of the National Academy of Administration as it is the pre­
mier institution for imparting training to All India Services proba­
tioners in the country. They note that at present the Director of 
the Academy is of the rank of Additional Secretary to the Govern­
ment of India. The Committee suggest that the post of Director 
should have a proper status, commensurate with its importance so 
as to attract a most talented officer of proven integrity and out­
standing record with optitude for soch a work and whose services 
can be retained as the head of the National Academy for some years. 
The facilities provided to the Director of the Academy at a place like 
MussoOlI'ie should be commensurate with his duties and responsibi­
lities and in no case, be less than those provided to the Directors of 
lIIstitutes of Management, Administrative Staff College and Vice­
Chancellors of the Universities." 

Reply of the Government 

Government have noted the observations of the Committee fQlr 
necessary action. 
[Department of Personnel & A.R. O.M. No. 28013/1 /76-AJ.S (I) , 

dated 26-8-76] 

Recommendation No. 78 (Para 6.114) 

''The Committee need hardly stress that the Director for this Aca­
a~my should be selected with the greatest care. On account of the 
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onerous nature of duties and the impact that the Director has on the 
minds of the young probationers, it is necessary that a really m.eri­
torioos per1Son is selected for this post. . He should be an outstand­
ing administrator who has distinguished himself in the field and has 
~ unsullied record of integrity and dedication to work. He should 
be able to inspire and mould the young officers by his perscmal eX­
ample. The Director should be dynamic and innovative by nature 
and he should be well-versed in the cultural traditions of the coun­
try. The Committee would like GO'Vernm.ent to keep all these con­
siderations in view while selecting the Director of the Academy." 

Re.ply of the Government 

Government accept the Recommendation, and would keep the 
observations of the Committee in view while selec\ing the DirectOT 
of the Academy. 

[Department of Personnel & A.R. O.M. No. !s)13/1j76-AIS(I) , 
dated 26-8-76] 

Recommendation No. 79 (Para 6.115) 

"The Committee realise that since the post of the Director is of 
an academic nature and does not carry power and influence that are 
normally associated with high administrative posts in the Secreta­
riat, very few persons of merit would be attracted to this assign­
ment. As an experienced retired senior administrator has stated, 
there is an impression that only persons who cculd not De fitted else­
Where, are posted to the Academy. The Committee are strongly of 
the view that such an impression should be dispelled. Moreover, as 
already recoonmended by the Committee the status and facilities to 
be provided to the Director should be liberaIised so as to attract 
really outstanding administrator to This post. Government may 
also like to recognise the services of the incumbent of this post who 
makes outstanding contributiOn during his tenure at the Academy. 
The intention of the Committee is that the Directorship of the 
Academy should become a coveted post among the All India Ser­
vices." 

Rep'ly of the Government 

Government have noted the observations of the Committee. The 
Director's post should indeed be made coveted. 

[Department of Person:r.'el & A.R. O.M. No. 28013!1!76-AIS(!), 
2715 LS-4. 
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Recommendation No. 80 (PaDa 6.116) 

"The Committee would also suggest that the performance of the 
Director and the functioning of the Academy should be closely wat­
ched so that remedial measures may lbe taken whenever necessary 
without loss of time." 

Reply of the Government 

Government accept the Recommendation. The performance of 
the Director and the functioning of the Academy are already oeing 
kept under close watch. Remedial measures are being taken, when­
ever necessary. 

[Department of Personnel & A.R. O.M. No. 28013/1j76-AIS (1), 
dated 26-8-76] 

~ommendation No. 81 (Para 6.117) 

"The Committee further suggest that the tenure of the post of 
the Director of the Academy may preferably be five years so as to 
provide continuity· of direction at the top." 

Reply of the Government 

Government accept the Recommendation in principle. Depend­
ing on the exigencies of Service, all efforts will be made to select fOi 

the post O'f Director of the Academy officers wlio are prepared to 
stay there for a reasonable span of time which may not be less than 
three yean. 
[Department of Personnel & A.R. O.M. No. 28013jl/76-AIS(I), 

dated 26-8-76] 

Recommendation No. 83 (Para 6.125) 

"The Committee also su~t that by way of additional incentives 
and also w keep their knowledge upto date, the teaching staff of 
the Academy may be accorded special consideration for undergoing 
advanced and specialised courses relevant to the subject of their 
teaching in appropriate institutions in the country as well as abr6ad. 
After training, these officers should be required to spend a spell of 
time at the Academy where their newly acquired knowledge and 
experience should be utilised for training of other officers I proba­
tioners. " 

Reply of the Government 

Government accept the Recommendation fOT necessary action sub­
ject to availability of funds and facilities. 

[Department of Personnel & A.R. -O.M. No. 28013/lj76-AlS(1) , 
crated 26-8-76] 
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Comments of the Committee 

Please see paras 1.20 to 1.22 of Chapter I of the Report. 

Recommendation No. 84 (Para 6.126) 

The Committee note that the existing academic staff in the 
Academy is inadequate 1:0 meet the increasing requirements. They 
understand that the need for additional academic staff in the Acade­
my has a/lready been agreed to in principle. The Committee see 
no reason why adequate staff could not be provided ,:0 the Academy. 
They would like this matter ,to be dealt with utmost expedition so 
that the staff is in position before the com;nencement -of the founda­
tional course for the next batch of officers. They would like to be 
'informed qf the progress- made in the matter. 

Reply of the Government 

Action for sanctioning additional staff tc the Academy is being 
pursued on priority basis. A senior officer of the Ministry of 
Finance (Deptt. of Expenditure) visited the Academy on July 12, 
1976 to assess the requirements for himself necessary orders are 
expected to be issued shortly. An intimation will be sent to the 
.Estimates Committee as soon as the sanction is issued. 

Further Information Called for by the Committee 

.Please furnish a note giving the follOWing infonnation: 

(i) Additional requirements of staff projected by the Acade­
my (with date of communication to GoVlell"Illnen.t;J. 

(ii) Additional staff san~tioned with date of sanction. 
(iii) Additional staff actually in pOSition as on 1st January, 

1977. 

Further Reply of the Government 

(i) The original proposal for the Additional Academic staff 
at the Lal Bahadur Shastri National Academy of Adminis­
tration, Mussoorie was received in the Department on 
21-7-73. The proposal asked for the following additional 
academic staff:-

Professor 3 

-Read en 5 

Instructor - I 

(including upgradation of two posts of Professors to 
Senior Professors). 
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(ii) The following additional staff was sanctioned by the Gov­
ernment vide order dated 24-1l~1976:-

(i) Reader in Public Admn. One 
(ii) Reader in Po\. Theory and Constitutional Law. One 

(iii) Reader in Economics One 
(iv) Reader in Hindi One 

(iii) Proposals of the Director for appointments on the newly 
created posts are still avaited, and the additional staff 
was not in position on 1-1-1977. 

[Department of Personnel & A.R. O.M. No. 2801311!76-
AIS(I) dated 4-3-1977]. 

Recommendation No. 85 (Para 6.127) 

"The Committee feel that it would be better if the academic staff 
is drawn from University faculties On tenure basis. This is possible 
only if the scales of pay and other facilities at the Academy are 
made really attractive as has already been recommended by the 
Commi ttEe. " 

Rep':y of the Government 

Government have noted the Recommendation for necessary ac­
tion. 

[Department of Personnel & AR. O.M. No. 28013/1/76-AIS(I), 
dated 26-8-76] 

Recommendation No. 8& (Phra 6.128) 

"The Committee further recommend that with a view to attract 
to' the Academy officers who have the ability, competence and apti­
tude for imparting training and to enable the Academy to retain the 
services of such officers, a system of proforma promotion should be 
introduced so' that an officer appoin~ to the Academy could be 
retained in the academy for a length of ,time without affecting his 
chances of promotion under Government in the normal course." 

Reply of the Government 

Since the acceptance of this recommendation will have wider 
repercussions and will involve financial obligations, the recommen .. 
dation is being examined in detail in consultation witn Finance. 

Further Information called for by the Committee 

What is the decision O'f the Government On the recommendation 
of the Committee. 

Further Replv of the Goventment 

The matter was examined in consultation with Ministry of 
Finance and the existing decision of Government under F.R. 22 is: 
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<;'lffi:ient for providing "profonna promotions" as recommended by 
the Estimates Committee. In some cases such promotions have also 
been given. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AISm, 
dated 4-3-77) 

Recommendation No. 88 (Para 6.134) 

"The Committee would like Government to organise Orientation 
Courses for the academic and directing staff of the Academy so 
that the teaching and directing staff aIre fully cognisant of the re­
quirements of training and the priorities which are to be observed 
in this regard." 

Reply of the Government 

Government accept the Rpcommendation of the Commi Lts'e for 
necessary action. 

-
{Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I), 

dated 26-8-'i6] 

Recommendation No. 89 (Para 6.142) 

"The Committee reeonnnend that Reiir.esher Courses of trainin'g 
should be made compulsory for Indian Administrative Service Offi-
cers at two stages of their career-once between 6th and 10th year 
and other between the 10th and 15tJi yeaIr of service. To make the 
Refresher Courses really useful, it is necessary that the contents 
2nd duration of the Courses are carefully worked out after taking 
into account the requirements of the service." 

Recommendation No. 90 (Para 6.1(3) 

"Tne Committee further suggest that with a view to ensure that 
all offic:e-s attend these Ref·::-esher Courses, the successful comvletion 
of these courses may be made at essential qualification for further 
promotion. " 

RecommenchtioD Ne. 91 (Para 6.144) 

"The Committee would also like Government to enstl'l'e that offi­
cers deputed for Refresher Training, take tlieir training seriously 
and actively participate in the training programme. For this pur­
pose it is necessary that a system of objective assessment and eva­
luation of the extent of assimilation of training by each trainee is 
in trod ucC'd." 
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Recommendation No. 92 (Para 6.145) 

The Committee consider the introduction of compulsory Refre­
sher Courses very necessary. They therefore stress that adequate 
funds should be provided f9r starting and running these courses at 
an early date. 

Reply of the Government on Recommendation Nos. 89, 90, 91 and 92' 

Government accept the above recommendations in principle. 
Necessary training facilities will, however, have to be created gra­
dually before successful completion of the proposed Refresher 
Courses can be made an essential qualification forfu:'ther promo­
tion of lAS officers. NecesS8lI'y action is being initiated to create the 
physical facilities, work out the contents and duration of the courses­
and make other arrangements for running the trainin'g progrr-ammes. 
In designing career management, this recommendation will be borne-
in mind. -

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I)~ 
r.::r, dated 26-8-76J 

Comments of the Committee --The Committee trust that necessary arrangements for Refresher 
Courses for lAS Officers would De expedited. 

Recommendation Sr. No. 93 (Para 6.154) 

The Committee feel that the existing provisions regarding grant 
of study leave are hardly attractive. In the opinion of the Com-· 
mittee, Government servants should be encouraged to proceed on 
study leave, with a view to equip themselves better in the interest 
of service. The Pay and allowances and the facilities to be provided 
to a GoveI'nment servant during study leave should not in any way 
be less than what he would have drawn while on duty. The Com­
mittee would like Government to examine this matter thoroughly and 
liberalise the terms and conditions relating to the grant of study 
leave to Government servants (including retention by the Govern­
ment servant of the Government accommodation) during the period 
of, leave with a view to encourage them to avail of this facility to 
improve their outlook, mental and intellectual perception and 
horizons. In this connection the Committee like to point out that 
the recipients of the Jawaharlal Nehru Fellowships during the 
period of study leave receive in addition to the benefits of the 
Fellowships leave salary, Dearness Allowance, House Rent Allow­
ance and during the first !flx months of the leave period city com-
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pensatory allowance also. The Committee would like Government 
to examine to what extent these facilities could be extended to all 
Governments servants proceeding on Study leave. 

RePly of the Government 

The Committee's recommendations have been considered by the 
Government and it has been decided to liberalise the existing pro­
visions of the study leave rules in the following manner:-

(a) Both in cases of Study Leave in India and outside India, 
Government servant shOUld be entitled to draw Dearness 
Allowance in addition to his full basic p'ay; 

(b) Government servant in occupation of ,Government aC­
commodation should continue to be provided with Gov­
ernment accommodation, which may be of one or two 
types below his normal entitlement. 

[Department of Personnel & A.R. O.M. No. 28013/1j76-AIS(I) 
dated 12-4-1977] 

Recommendation (Sr. No. 94" Para 6.160) 

The Committee would like to stress that the activities of Gov­
crnment in a developing economy have increased greatly in diverse 
fields which require speCialisation and experience, Even coordina­
tion and concerted action require special knowledge, The various 
Departments and Ministries of Government can be group'ed into 
broad fields of specialisation which can be efficiently administered 
by experienced officers e.g. Economics, Financial, Industrial, Agri­
cultural and Rural Development, Social and Educational, Personnel, 
Defence Administration and Planning. The C6mmittee feel that 
by proper career p'lanning and postings, it should be ,possible for 
Govt. to train the officer's and give them opporunities to gain ex­
perience in various fields of ,specialisation. The Committee desire 
that the officers should normally be deployed in their fields of spe­
cialisation upto a certain specified administrative level, both at the 
Centre and in the States, so as to provide guidance and leadership 
based on knowledge and understanding in depth of the problems 
involved. 

Reply of the Government 

The recommendation has been accepted by the Govt. in prinCip-le: 
Certain guidelines in regard to deviSing suitable career pattern!; fOr 
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direct recruits to the Itndian Administrative Service are being for­
mulated in consultation with the State Governments. As soon as 
the guidelines ,are finalised, these will be issued to the State Gov­
ernments for their guidance and compilance. 

[Department of Personnel & A.R. O.M. No. 28013j1/76-AIS(I) 
dated 19-8-76] 

Further infonnatioD called for by the Committee 

Please furnish a copy of the gUidelines regarding career pattern 
for direct recruit to the lAS, if since finalised by the Government. 

Further reply of Government 

A copy of the guidelines, sinCe issued to the State Govts. etc. 
v~de this Department's letter No. 1 (3)72ICM, dated the 17th June, 
1976, is enclosed. (Appendix VI). 

[Department of Personnel & A.R. O.M. No. 28013j1/76-AIS(I) 
dated 4-3-771 

RecommendatiOn (Sr. No. 96, Para 7.13) 

The Committee trust that the syllabus of the professional train­
ioIlg for the IPS probationers has been patterned on the lines re~om­
mended by the Committee on Police Training (Gore Committee). 

Reply of the Government 

The Government have accepted the recommendation. The syl­
labus of the professional training for the I.P.S. probationers recom­
mended by the Committee on PoliCe Training has been largely im­
plemented. In respect of the areas of legal studies and police 
science studies as well as outdoor work, the imp'lementa tion has 
been full. But in regard to social science studies covering Manage­
ment and Behaviourial Sdences, the implementation couln be con­
sidered partial because of the absence of the proper staff to handle 
these subjects. The posts of one Professor and two Readers have 
been sanctioned recently for the National PoliCe Academy and it 
will now be possible to implement the new syllabus relating to these 
areas in full. At present, the subjects of Management and Behavi­
ourial Sciences are being taught with the help' of the Guest Faculty. 
In conclusion, it may be stated that the syllabus of the professional 
training for IPS Probationers has been patterned on the lines re­
commended by the Committee on Police Training. 

[Department of Personnel & A.lt. O.M. No. 28013/1/76...AIS(I) 
dated 19-8-76] 
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Farther iJrformation called for by the -Committee 

Please furnish a note giving the following infoI'mation:-

(i) AddiUonal staff requirements projected by the National 
Police Academy (with date ot: communication of proposal). 

(ii) Additional staff sanctioned (with date of communication 
of sanction). 

(iii) Additional staff actually in position as on 1-1-1977. 

(iv) Difficulties being experienced in this regard, if any. 

[Lok S3.bha Secretariat O.M. No. 5/ll/EC/76 dated 31st January, 
1977]. 

Further reply of Government 

In the reply it was stated that in regard to social science studies 
covering Management and Behaviourial Sciences, the implementa­
tion could be considered partial because of the absence of the proper 
staff to handle these subje'cts. The information noW required is 
furnished below: 

(i) Additional staff requirement projected lJy the National Police Academy (with date 
of communication of proposal)-

Professor 

Readers 2 

Stenographer 

(ii) Additional staff sanctiooed (with dat(' of cOmmunicatiOll of sanction)-

Readen 2 l24-S-,s 
Stenog-apher J 

(iii) Additional staff actually in position as on 1-1-1977 Nil 

(iv) Difficulties being experienced in this regard, if any.-

The post of Professor in Business Management has been sanction­
ed in the Scale of Rs. 1500-60-1800 and the two posts of Readers 
in Beha\oiourial Sciences and Teaching Methodology have been 
sanctioned in the scale of Rs. 840-4{)-1000-EB-40-1200. Considering 
the importance of these subjects, the source of recruitment for these 
posts ha:s to be the Institutes of Mall3gement or the University De­
p'artments. but since the pay scales are lower than the UGC's scales 
of pay, it has not been possible to find suitable candidates for the 
posts. In his proposal dated the 3rti December, 1976. the Director, 
N.P.A. has suggested that all the three posts may now be sanctioned 
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in the gr·ade of Professor carrying a pay scale' of Rs. 1500-2000 on 
the same lines as at the L.B.S. National Academy of Administration, 
Mussoorie. This proposal is under examination in the Ministry. 

[Department of Personnel & A.R. O.M. No. 28013j1j76-AIS(I) 
dated 4-3-77] 

Recommendation (Sr. No. 97, Para No. 7.14) 

The Committee recommended that the existing Board of visitors 
for the National Police Academy should be expanded to include 
senior public servants, eminent educationists and experts on public 
and police Administration and its terms of office and functions should 
be precisely laid down. The Committee consider that the syllabus 
of the professional course of training should be reviewed by the 
Roard every five years So as to reflect the current needs of training 
in the light of· the changed socia-economic milieu. 

Reply of the Government 

The Government have accepted and implemented the reCom­
mendation. Sardar Vallabhbhai Patel National Police Academy 
Board, constituted vide MHA office order No. 1/28/76-Trg/BPR&D (9) 
dated 20th May, 1976 (copy enclosed)-(Appendix VII) now replaces 
the earlier body. This Board will have the following composition: 

Chainnan 

Members 

Member-Secretary 

Union Home Secretary 

I. Special Secretary, MHA. 

2. SPf"cial Secretary, Cabinet Secretariat. 

3. Prof. M.S. Gore, Director, Tata Insti­
tute of Social Sciences, Bombay. 

4. Director IIPA, New Delhi. 

5. Principal, Administrative Staff College 
of India, Hyderabad. 

6. Director, Intelligence Bureau. 

,. Director, C.B.1. 

8. Director General, C.R.P.F. 

9. Direcor General, B.S.F. 

{ ::: ::::nspectors General of 

12. Joint Secretary (Police) MIlA. 

Director (Training) 
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The Board will pay visit to SVP NPA at least once during a 
calendar year for undert,aking an annual sto:k taking of the work 
of the Academy and for making recommendations to the Ministry 
of Home Affairs for improving the training of IPS officers. The 
Board will review every three years the syllabi of the various cours­
es, examine the adequacy or otherwise of the educative material 
available at the Academy, suggest improvements in the methodolo­
gy of training, make suggestions for changes in the list of guest 
speakersivisiting professors, examine the quality and calibre of 
directing and instructional staff, make recommendations for im~ 
provement in the vhysical facilities and finally to examine the 
system of evaluation. Further they will be free to make recommen­
dations on any of the matters having relevance to the effectiveness 
of training. The life of the Board will be for a period of three 
years after which its composition' will be reviewed. 

[Department of Personnel & A.R O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76] 

Further informatiOn called for by the Committee 

(a) Please indicate the number of meetings of the Board held 
since its constitution in May, 1976 and broad decisions taken, 

(b) What are the views of the Government on the need and 
desirability of including as Members of the Board .. (i) A jurist of 
standing, and (ii) the Director of the National Police Academy. 

[Lok Sabha Secretariat O.M. No. 5/11/EC/76 dated 31st January, 
1977] 

Further reply of Government 

(a) It is proposed to hold a meeting of the Board shortly and the 
Director, Sardar Vallabhbhai Patel National Police Academy has 
been addressed to suggest suitable dates and items deserving sp'ecial 
attention. 

(b) (i) As it is, the Sardar Vallabhbhai Patel National Police 
Academy Board is quite large with 14 members. Looking to the 
functions of the Board, it is not considered necessary to include a 
jurist as Member 0:£ the Board. 

(ii) As mentioned in para 2 of the Office Order dated 20th May, 
1976 regarding constitution of the SVP NPA Board the Board will 
puy visits to the SVP NPA, Hyderabad for undertaking an annual 
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stocktaking of the work of the Academy and making recommenda­
tions to the MHA. It would, therefore, be awkward for the Director, 
SVP NPA to be a Member of the Board which would undertake 
annual stocktaking of the work of. the Academy. In any case. the 
Director will be present and associate himself with the work of the 
Board during the visits. Therefore, the Director of the SVP NP A 
bas not been included in the Board. 

[Department of Personnel & A.R. O.M. No. 28013/1j76-AIS(I) 
dated 4-3-77] 

Recommendation (Sr. No. 98, Para '7.16) 

'The Committee have no doubt that if the young Police Officers 
are imbued with a real feeling of concern for the redressal of. 
grievances of the oppressed and down-trodden who seek their assist­
ance it would not be too difficult to change their image over the 
years. They would therefore like that during the training period 
great emphasis should be laid on building an attitude of service and 
genuine concerns for the under-privileged and weaker sections of 
society in these young officers. To this end, a specially designed 
orientation programme should be drawn up by the Academy with 
the assistance of knowledgeable persons and public men of proven 
standing, merit and service to public and it should be earnestly im­
plemented during the course of trainhg not only at the AC3demy, 
but also during on-the-job training in the States.' 

Rep1y of the Government 

The Government of India have accepted and implemented the 
recommendation. At the National Police Academy, Hyderabad every 
effort is being made to imbue the IPS Probationers with a genuine 
concern for the under-privileged and weaker sections of society and 
to build in them an attitude of service. A rural field ex­
posure programme was recently organised in three villages of 
Andhra Pradesh. The Probationers were divided into three groups 
and each group, under an Assistant Director, camped in a village for 
eight days. Their mixing with the weaker sections and under-privi­
leged classes of the village and their collaboration in activities of 
public utility sensitised them to their difficulties and problems, 
thereby inculcating an attitude of sympathy and service. Shramdans 
were organised to make the trainees understand the dignity of labour 
and inculcate service consciousness by working hand in hand with 
lower staff. A seminar was organised on "The Role of Police in 
Redress of Grievances of Weaker Sections of the Society". Lectures 
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were delive!"ed on topics like "Police Public Relations", "Police Role 
in dealing with p'I'oblems of we3ker sections of the community", 
"20 point programme", not only by the directing staff but also by 
academicians and pUblicmen of proven standing. These programmes 
are now a part of the institutional training at the NP A. 

As regards on the job training, or inservice tTaining programme, 
a Seminar was organised for officers of the rank of Inspector General 
and Additional Inspector General of Police and two Seminars were 
organised for D=Gs of Police. For officers of the rank of SP, the 
Institute of C~;'minology and Forensic Science runs regular 10 days 
course on "Police Community Relations", six times a year. Some 
of the important topics covered in this course are "Police and Mino­
rity Groups and Backward Classes", "Practical methods of gaining 
public support in 'rural areas with a special reference to tribal areas", 
"Attitude of Police Officer with particular reference to under-privi­
leged sections of the society", "Role of the Police in removing the 
stigma against under-privileged and socially backward sections of 
the society". The speakers inciude knowledgeable persons and pub­
lic men of 'proven standing, merit and service to public e.g. Members 
of Parliament Pro-Vi:::e Ch3.ncellors and academicians of high stand­
ing from University and leading figures from public life. At the 
instance of the Directorate of Training the NPA organised a 10 day 
course on the "Dynamics of Relationships" in collaboration with Pro­
felOsor Nintish R. Day, a'1d his faculty, for officeI's who would con­
duct similar courses ell tneir return to the States. More such courses 
will be organised from year to year. 

[Department of· Personnel and Administrative Reforms O.M. 
No. 28013/1/76 AlS-1 dated 19-8-76.] 

Further Information called for by the Committee 

Gov()rnment may indicate whether the syllabus of tra.ining of 
IPC probationers has since been modified in the manner suggested 
by the Committee. 

[Lok Sabha Secretariat O.M. No. 5/21/EC/76, dated 31st Jan., 1977.] 

Further Reply of Government 

The Committee on Police Training which was headed by Prof. 
M. S. Gere. Director, Tata Institute of Social Sciences, Bombav and 
Chairman, Indian Council of Social Sciences Research, New 'Delhi 
included knowledgeable persons and public men of proven standing, 



:merit and service to public and in their Report the Committee 
expressed grave concern about orientation and development of 
appropriate attitudes in police officers in order that they have a 
real feeling of concern for the redressal of grievances of the public 
and the weaker sections and under-privileged classes of society in 
particular. In devising the syllabus, they kept this particular re­
quirement in view and introduced new items on "Modern India and 
the Role of the Police", "Management Concepts and Techniques and 
"Human Behaviour and Police Attitudes". An extract of these items 
from the syllabus of the basic course for IPS probationers is enclos­
ed (Appendix ViII). As mentioned in the reply to recommendation 

No. 96 (para 7.13). The syllabus of the professional training for the 
IPS probationers recommended by the Committee on Police Training 
has been largely implemented and in regard to social science studies 
covering management and behaviourial sciences, the implementation 
could be considered partial because of the absence of the proper 
staff to handle these subjects. At present, these subjects are being 
taught with the help of the Guest Faculty. However, since the 
syllabus of training of IPS probationers has since been modified on 
the lines recommended by the Committee on Police Training, the 

;syllabus as in force now meets the requirements of the recommenda­
-tion made by the Estimates Committee. 

[Department of· Personnel and Administrative Reforms O.M. 
No. 28013/1/76 AIS-I dated 4-3-77.] 

Recommendation (Sr. No. 99, Para 7.20) 

The Committee note the problems faced by the National Police 
_Academy - regarding shortage of. accommodation, inadequacy of 
training staff, terms of employment of staff on deputation, training 
facilities for the trainers, modernisation of equipment and the scale 
of honorarium to guest lecturers and the powers of the Director in 
this regard. The Committee would like the Ministry of Home Affairs 
to consider the various suggestions made to the Committee at the 

_Academy as enumerated in the earlier paragraph and take expedi-
tious decisions thereon and inform them. 

Reply of the Government 

The Government of India have accepted the recommendation and 
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also implemented the same with regard to a number of suggestions. 
The details are as folIows:-

(i) Shortage of Accommodation-

(a) During his visit to Hyderabad on 7-6-1976, the Joint 
Secretary (Police) M. H. A. met the Chief Secretary and 
Home Secretary of Andhra Pradesh Gove'l"IlIIlent in con­
nection with finding accommodation for the Central 
Industrial Security Force which is occupying a substan­
tial part of the SVP NP A campus. The Andhra Pra­
desh Government have promised to help and it is hoped 
that the accommodation released by the CISF will be-
come available to the SVP NPA in the near future to 
meet its requirements. 

(b) The Government of India have issued the necessary 
sanction for acquisition of about 75 acres of land for the 
SVP NP A. The Government of Andhra Pradesh have 
directed the Collector, Hyderabad district tn place the 
land measuring 66.06 acres a~ the disposal of the SVP 
NPA and to expedite valuation proceedings in respec~ of 
the land measuring 9.34 acres. 

(c) A detailed proposal for a water reservoir has been re­
ceived from the SVP NP A and has been taken up with 
the Ministry of Finance. 

( (ii) Inadequacy of Training Staff 
The posts of one Professor (Management) and two Readers 

(Behaviourial Science and Teaching Methodology) have 
since been sanctioned for the SVP NP A. 

(iii) Selection of Staff 

(a) The State C'.1'Overnments have been add·ressed to assist 
in the matter of selection of staff for the SVP NPA by 
sparing at least one officer asked for by the Director, 
SVP NPA [A copy of MHA letter No. If28/76/BPR&D 
(3) dated 3-7-1976 is enclosed]. 

(b) In para 11 of Chapter XIV oi. their Report, the Commit­
tee on Police Training recommended that the normal 
tenure of the instru::tional staff should before three years 
which may be extended to five years in the case of offi­
cers found eminently suitable. The Government of 
India have adopted this recommendation and intimated 
the States to that effect [A copy of MHA letter No. 7/ 
28/76fBPR&D (3) dated 3-7-1976 is enclosed]. 
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(c) The suggestion regarding prQiorma promotion to offi­
cers in the Academy when their turn for promotion 
comes in the State mainly relates' to officerS' taken on 
deputation as Assistant Director. In order that officers 
in the level of Assistant Director complete their tenure 
at the SVP NPA, it has been decided that while making 
selection, only such officers should be selected who are 
not in the promotion zone for a reasonable p'eriod of 
time. This would also apply to selection for the post 
o.f Deputy Director at the SVP NP A. In regard to. pro.­
tection o.f pay o.f an Assistant Director in the Selectio.n 
Grade when it becomes due in the State, it has been 
decided that the MHA will take up each individual case 
with the Ministry of Finance. 

(d) As regards special pays and upgradation of Instructors 
to. the level of Junio.r Class I Officers, the positio.n is as 
folIo.ws: 

Special pays of emplo.yees o.f the Academy o.f the 'rank of 
Inspector and below have been sanctioned at the rates 
which are higher than the rates sanctio.ned to. corres­
ponding ranks in the Delhi PQlice. 

Special pays o.f IPS ADs and DDs are being continued at the 
level which was o.btaining before 1-1-1973. The sug­
gestion that they sho.uld be brought up to a level to 
make the posts o.f Instructors in the Academy attrae-­
tive to intending deputatio.nists has been taken up 
wit!~ the Ministry of Finance. 

As regards Dy. S. P. Instructoors (there are four such 
Po.sts) , their pay scales have been revised in accord­
ance with the recommendatio.ns o.f the Third Pay 
Commissio.n. A case has also been taken up with 
Ministry o.f Finance that special pays attached to. these 
posts prior to 1-1-73 should be co.ntinued with the 
revised pay scales. The suggestio.n to. upgrade these 
posts to Class-I status shall also. be taken up sho.rtly 
with Ministry o.f Finance. 

(e) The question of prividing cent~per-cent housing and 
o.ther facilities to deputatio.nists has been 'receiving the 
attentio.n o.f the Government o.f India. The Ministry o.f 
Finance have agreed in principte to. the constructio.n of 
the DiI€cto.r's residence and fo.ur type IV fiats. Earlier 
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there was ban on construction of residential accommo­
dation. That ban has been relaxed very recently. The 
Director, SVP NPA has been asked to get the revised 
estimates prepared for four type IV flats and also in­
dicate the likely approximate expenditure so that the 
case can be taken up with the Ministry of Finance on a 
priority basis. In regard to future programme for addi­
tional fiah, action will be taken on receipt of plans and 
estimates, in ~ phased manner. The Karnataka Govern­
ment has agreed to donate a Primary School building 
for the children of the staff. 

(f) It has been decided that service in the Academy should 
be counted among the special qualifications for prefer­
ment in service. [A copy of letter No. 1J'28!76fBPR&D 
(3) dated 3-7-1976 issued to the States is enclosed] 
(Appendix IX). 

(iv) Training of Trainf?rs 

It has been decided that preference will be given to the 
Training Staff of the Academy for deputation on train­
Ing abroad. 

(v) Guest Lecturers 

The Government of India have already sanctioned payment 
of honorarium at enhanced rates to guest; lecturers and 
visiting professors vide the Ministry's letter No. 131241 
_75-FP-II, dated 5-1-1976. These rates are on par with 
those sanctioned for the LBSNAA MussQIie. The ques­
tion of increasing the Director's power to sanction hono­
rarium from Rs. 500/- to Rs. 1,000/- is being taken up 
with the Ministry of Finance. 

(vi) Modern'i.sation of Equipment 

Director NPA has been asked to project his requirements in 
a phased manner. On receipt of proposals from the 
Director, SVP NPA efforts will be made to provide 
funds in the current year's budget for urgently requir­
ed items. 

(vii) Status of the Academy 

The Cabinet has imposed a ban on the upgradation of posts 
2715 LS-5 
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and the question of enhancement of the status of the 
Academy will be considered at the appropriate time. 

[Department of Personnel & A. R. O.M. No. 2801311 1 76-A1S (I) 
dated 19'-8-76] 

Further information called for by the Committee 

"(a) The latest position regarding the release of accommodation 
occupied by the National Industrial Security Force may 
be indicated. 

(b) What is the programme for modernisation of equipment 
physical and financial? 

(c) What is the Government's view on the proposal for parity 
in the system of special pay applicable to posts in the 
Academy with the system obtaining in I. B. and C. B . I. " 

[Lok Sabha Secretariat O.M. No. 5111IECI76, dated 31st January, 
1977]. 

,Further reply of Government 

"(a) In furtherance of the assurance given by the Andhra Pra­
desh Government to help in finding alternative accom­
modation for the CISF, efforts were made by the Director, 
Sardar Vallabhbhai Patel National Police Academy and 
Principal, CISF College, Hyderabad to obtain buildings 
like Mozamjahs palace, Chau Mahal and other privately 
owned buildings, but none could be made available. Now 
in December 1976 the Chief Secretary to Government of 
Andhra Pradesh has been requested for acquiI'ing and 
allotting the Falaknuma palace for the CISF Training 
College. Decision of the Andhra Pradesh Government is 
awaited. 

(b) In B. E.1976-77 the SVP National Police Academy had a 
budget provision of Rs. 70,000 for purchase of machinery 
and equipment. This was enhanced to Rs. 2.50 lakhs in 
R.E. 1976-77. Out of this amount sanction has issued on 
1()"'1-77 for the purchase of equipment worth Rs. 65,000/-. 
Further proposals from the Academy are awaited upto the 
extent of the revised budget provision this year. In the 
B.E. 1977-78, provision has been made for an expenditure 
of Rs. one lakh for similar purchases. If the Academy 
needs more funds it will be possible later in the year to 
meet their requirement. 
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(c) The question of suitably enhancing the special pays ap­

plicable to Deputy Directors and Assistant Directors has 
been taken up with the Ministry of Finance". 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) 
dated 4-3-1977] 

Recommendation No. 100 ~para 7.21) 

"The Committee feel that the scheme of special pays attach­
ed to posts in the Academy should be such as to attract 
to the Academy qualified and able public servants. 
Further, the teaching staff of the Academy should not 
have a feeling that their promotion prospects under Gov­
ernment would be adversly affected if they continue to 
remain in the Academy. In fact, a spell at the Academy 
should be reckoned as a special qualification for promo­
tion to higher ranks. In this connection, the Committee 
would suggest the introduction in the Academy of a 
system of proforma promotion so that an officer serving 
the Academy could be retained in the Academy for a 
length of time, without affecting his chances of promo­
tion under Government in the normal course". 

Reply of the Government 

The Government of India have accepted the recommendation 
and also implemented the same with regard to some of the sugges­
tions. Details are as follows: 

(i) As regards special pays and up~adation of Instructors to 
the level of Junior Class I Officers, the position is as 
under-

Special pays of employees of the Academy of the rank of 
Inspector and below have been sanctioned at the rates 
which are higher than the rates sanctioned to corres­
ponding ranks in the Delhi Police. 

Special pays of IPS ADs and DDs are being continued at 
the level which was obtaining before 1-1-1973. The sug­
gestion that they should be brought up to a level to 
make the posts of Instructors in the Academy attrac­
tive to intending deputationists has been taken up with 
the Ministry of Finance. 
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As regards Dy. S. P. Instructors (there are four such posts) 

th~ pay scales have been revised in accordance with 
the recommendations of the HIrd Pay Commission. A 
case has also been taken up with Ministry of Finance 
that special pays attached to these posts prior to 1.1.73 
should be continued with the revised pay scales. The 
suggestion to upgrade these posts to class I status shall 
also be taken up shortly with Ministry of Finance. 

(ii) It has been decided that service in the Academy should 
be counted among the special qualifications for prefer­
ment in service. A copy of D.O. letter No. 1\281761 BPR&D 
(3) Dated 3rd July, 1976 issued to the States is enclosed 
(Appendix IX). 

(iii) The suggestion regarding proforma promotion to officers 
in the Academy when theitr turn for promotion comes in 
the State mainly relates to officers taken on deputation 
as Assistant Director. In order that officers in the level 
of Assistant Director complete their tenure at the SVP 
NP A, it has been decided that while making, selection. 
only such officers should be selected who are not in the 
promotion zone for a reasonable period of time. This 
would also apply to selection for the post of Deputy 
Director at the SVP NP A. In regard to protection of pay 
of an Assistant Director in the Selection Grade when it 
becomes due in the State, it has been decided that the 
MHA will take up each indiviaual case with the Ministry 
of Finance. 

[Department of Personnel & AR. a.M. No. 2801311 1 76-AIS (I) dated 
19-8-76] 

Recommendation No. 101 (para No. 7.31) 

"The Committee consider that the IPS officers should, as a 
matter of course, be required to undergo refresher train­
ing courses. They, therefore, recommend that Govern­
ment should work out a scheme of refresher courses of 
training which all the IPS officers may be required to 
undergo at specified stages of their career. To make the 
Refresher Courses really useful, it is necessDry that the 
contents and duration of the courses are carefully worked 
out after taking into account the requirements of the 
service. The Committee feet that refresher courses should 
lay greater stress on the development of management 
abilities, mass communication techniques; intelligence 
work with special reference to counter insurgency and de­
tection of cases of corruption and economic offences etc." 
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Reply of the Govel'lUJleDt 

The Government have accepted and complied with the recom­
mendation. A comprehensive Scheme of Career Planning for IPS 
officers has been drawn up and circulated to all the States. This 
scheme provides for a number of refresher and specialist function­
al courses of training which the IPS officers will be requiired to 
undergo at appropriate stages of their carees. The content and 
duration of the courses have been carefully worked out after 
taking into account the !requirements of the Service. These 
courses cover all the main topics mentioned by the Estimates Com­
mittee in their recommendation. A copy of D.O. letter No. 915j72-
Pers. II, dated 29th April, 1976 addreSSed by the Union Home Secre­
tary to all the Chief SecretaI'ies of the States is enclosed (Appendix 
X). 

[Department of Personnel & A.R. O.M. No. 280131 1 1 76-AIS (i) dated 
19-8-76] 

Recommendation No. 102 (Para 7.32) 

"The Committee further suggest that with a view to ensure 
that all officers attend these Refresher Courses, the suc­
cessful completion of these courses may_ be made an 
essential qualification for further promotion." 

Reply of the Government 

The Government have accepted the recommendation. 

2. The Refresher Courses, as such. are the Senior Officers' 
Course which is already being condUcted at the NPA and the Police 
Executive Development Programme which is going to be organised 
in the near future. Since the Senior Officers' Course is prescribed 
for officers with 8 to 10 yeaTS of service, it has been decided to put 
through all IPS officers having a seniority of 1966 (year of allot­
ment) and onwards through this course. The Government of India 
have also made this course compulsory for all selections and pro­
motions in the Central Police Organisations and have - advised the 
State Governments to follow suit. A copy of D.O. letter No. 
9!5172-Pers. II dated 21-7-1976 addressed by the Union Home Secre­
tary to all the Chief Secretaries of the States is enclosed (Appen­
dix XI). 

[DejJartment of Personnel & A.R. O.M. No: 2801311176. AIS(I) dated 
19-8-76] 
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Recommendation No. 103 (Para No. 7.33) 

"The Committee would also like Government to ensure that 
officers deputed for Refresher Training, take their train­
ing seriously and actively participate in the training pro­
gramme. For this purpose it is necessary that a system 
of objective assessment .and evaluation of the extent of 
assimilation of training by each trainee is introduced". 

RePly of the Government 

The Government have accepted the recommendation. 

2. At present, objective assessment and evaluation of the extent 
of assimilation of training by each trainee is done in the Basic Course 
for IPS Probationers. It consists mainly of written examination in 
theoretical subjects, practical tests in outdoor work and guide offi­
cer's assessment reports regarding general behaviour and co-curri­
cular activities. Ii I 

3. The above system, however. cannot be made applicable to the 
Senior Course Officers who come for training with an experience 
of 8 to 10 years of service to their credit. They shoUld be encourag­
ed to give talks, hold discussions, and write syndicate paper's on 
elaborate subjects of study. Case studies are provided to them and 
discussions are held on these so as to assess their imp'act on the 
trainees. They are further encouraged to write resear'ch paper.; 
under the guidanCe of the faculty members. Evaluation in such cases 
can only be done by continuous assessment of participation in 
programmes in the class-rooms. where lectur'es are normally follow­
ed by questions and answers, group discussions, role-playing and 
problem oriented exercises as well as during tutorials and by a 
general assessment of attitudes by senior officer's. Any rigid system 
of examination will have the effect of discouraging free and frank 
discussion and participation in the programme which is very neces­
sary for interchange of ideas and acquisition of knowledge at that 
level. The system of assessment in vogue for the Senior Officers' 
Course is therefore, of a general nature. 

4. The other refresher course which is yet to be organised is the 
Executive Development Progr'amme fOr officers of D.I.G.'s level 
In their case also the system of assessment will be of the type 
mentioned for the Senior Officers' Course. 

[Department of Personnel & A. R. O.M. No. 28013/l/76-AIS(I) 
dated 19-8-76] 
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Recommendation No. 104 (Para 7.34) 

"The Committee consider the introduction of compulory Ref­
resher Courses very necessary. They, therefore, stress that 
adequate funds shou.ld be provided for starting and run­
ning these courses at an early date". 

Reply of Government 

The Government have accepted the recommendation. 

2. Necessary provision will be included in the budget proposals 
at the RE. stage 1976-77. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated 19-4-1976] 

Recommendation (Serial No. 106, Para 8.4) 

The Committee desire that the Panel of Forestry Education 
should be reconstituted immediately and it should meet at least 
once in six months and keep a close watch not only on the state of 
forestry education in the country but also on the proper functioning 
of the Forest Research Institute and Colleges which is the only 
institution of its type in the country catering to the needs of the 
Indian Forest Service and foreign sttidents in the field of forestry. 

Reply of Government 

A Panel on Forestry Education on the Central Board of Forestry 
was first constituted in 1965 to provide exp'ert assistance to the 
Central Board of Forestry. The Panel was subsequently reconsti­
tuted in 1969 for a period of three yeall's. The panel on Forestry Edu­
cation has again been reconstituted vide Department of Agriculture 
Resolution No. C. l1018/8/72-FRY-F, dated 31-12-1975. However, it 
may not ,be necessary to hold the meetings of this Panel every six 
months. The rules of procedure in the Resolution constituting the 
panel, lays down that the p'anel shall normally meet once a year. 
Attempts will, however, be made to have meetings oftener, if cir­
cumstances require them. 

[Department of Personnel & A. R O.M. No. 28013/1/76-AIS(I) 
dated 19-8-761 

Recommendation (Serial No. 108, Para 8.14) 

TI-_e Committee recommend thOlt the syllabus for the professional 
training of the Indian Forest Service probationers should be review­
ed by the Panel on Forestry Education in order to lay increased em-



phasis on the utilisation of latest technique in conservation and 
development of forest resources and in the purposeful exploitation 
of forest wealth. The syllabus of the course should be reviewed at 
least once every five years so as to reflect the latest developments 
in the field of forestry. 

Reply of Government 

Forestry training for the Indian Forest Service probationers at 
the Indian Forest College under the auspices of the Forest Research 
Institute and Colleges, Dehra Dun was started in 1968. A question 
of modifying and streamlining the syllabus which was in force upto 
that year was taken up by the Panel of Forestry Education. A re­
vised syllabus incorporating the changes approved by the Panel has 
been introduced from 1971. In order to imp'le!l1ent the recommen-­
dations of the Estimates Committee regarding review of the sylla­
bus further. an informal Working Group has been set up under the 
Chairmanship of the Inspector General of Forests. A copy of the 
order constituting the Group is enclosed (App'endix XIJ). The in­
formal Working Group will report to the Panel of Forestry Educa­
tion for consideration and final decision. The revision of the syHa­
bus could be a continuous process for the Panel on Forest Education. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76] 

RecommendatiGB (Serial NG. 199, Para 8.15) 

The Committee suggest that apart from the technical aspects of 
forestry, training course for the Indian Forest Service probationers 
should include a special programme of orientation of the probation­
ers to develop in them an abiding interest in the welfare of Tribals 
and adivasis who traditionally subsist on forest products. Emphasis 
should also be placed during training on the utilisation of latest 
techniques in conservation and development of forest resources and 
in the judicious use of mechanisation for exp'loitations of forest 
wealth in the country. The Committee recommend that these as­
pects should be kept in view while redesigning the professional 
training course for I.F.S. probationers. 

Reply of Government 

The recommendations of the Estimates Committee are being 
brought to the notice of the informal Working Group for considera­
tion while reviewing the syllabus. The views of the Group will also 
be placed before the Panel on Forestry Education. 

[Departrrwnt of Personnel and A.R. O.M. No. 28013\11 76-A1S(I) 
dated 19-8-76] 



Becommendatioa (Serial No. Ill-Para 8.20) 

The Committee would like the Ministry of Agriculture also to 
evolve, in consultatioR with the Forest Research Institute and the 
State Governments, suitable guidelines lor the States in regard to 
the pattern of on the job training of Indian Forest Service probation­
ers so as to bring about a measure of uniformity in this regard in 
all the States. The Ministry should also keep a watch on its imple­
mentation by the States So that a certain uniformity of approach is 
ensured and timely action is taken to resolve difficulties, if any. 

Reply of Goverlllllent 

The recommendation is accepted. Action is being taken to evolve 
the guidelines through the Infonnal Working Group and the Panel 
on Forestry Education. 

[Department of Personnel & A. R. O.M. No. 28013jlj76-AIS(I) 
dated 19-8-76] 

Recommendation (Serial No. 114, Para 8.31) 

The Committee feel that the Indian Forest College Which caters 
to the needs of the Itlldian Forest Service and also of foreign students 
in the field of Forelltry, should have adequate accommodation like 
hostels, lecture-rooms and other anCillary facilities. It should also 
have adequate Library facilities and necessary transp'Ort fOr use 
during local and short distance tours of the probationers and other 
students. The Committee recommend that Government should re­
lease adequate funds far providing the necessary facilities to the 
College. 

Reply of Government 

The recommendation is accepted. Action is being taken to pre­
pare estimates of likely requirements of funds. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76] 

~lIUIIeIldation (Serial No. 115, Para 8.38) 

The Committee recommend that Government _ may work out a 
scheme of Refresher Courses of training which all the Indian Forest 
Service officers may be required to undergo at specified stages of 
their career. It is necessary that the contents of the Refresher 
Courses are worked out with great care, taking into account the job 
requirements. It should also be ensured that the duration of these 
courses is long enough to enable the trainees to derive full benefit 
of the course. 
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Reply of Government 

The recommendation is accepted. It is being brought to the 
notice of Informal Working Group' for designing the refresher cours­
es which will then be considered by the Panel on Forestry Education 
for finalisa tion. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76] 

Recommendation (Serial No. 117, Para 8.40) 

The Committee would also like Government to ensure that offi­
cers deputed for Refresher Training, take their training seriously 
and actively participate in the training programme. For this pur­
pose it is necessary that a system of objective assessment and eva­
luation of the extent of assimilation of training by each trainee is 
in trod uced. 

Reply of Government 

The recommendation is accepted and it is being brought to the 
notice of Informal Working Group So that they may take this into 
consideration in evolving a system of objective assessment and eva­
luation for each of the refreshers' courses to be evolved. It will 
be later p'laced before the Panel on Forestry Education. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) 
dated 19-8-761 

Recommendation (Serial No. 118, Para 8.41) 

The Committee consider the introduction of compulsory Refresher 
Courses very necessary. They, therefore, stress that adequate funds 
should be provided for starting and running these courses at an 
early date. 

Reply of Government 

The recommendation is accepted, in princip·le. After the refresher 
courses are designed and approved by the Panel on Forestry Educa­
tion, an estimate of likely requirement of funds will be made and 
necessary action taken. But apart from funds required for starting 
and running the courses, suitable funds will also have to be provid­
ed by the States, who are beneficiaries, in the shape of pay and 
allowances, Travelling Allowances, specific stipend etc. of the traineeS. 

[Department of Personnel & A. R. O.M. No. 28013/l/76-AIS(I) 
dated 19-8-761 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT· 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE GOV­
ERNMENT'S REPLIES. 

Recommendation No. 1 Para No. 1.12 

"The Committee regret to note that although it was decided 
to create All India Services in the engineering and medi­
cal and health services as far back as 1963, these Services 
have not so far been constituted. They note that this 
matter has now been taken 'lp at the highest level to 
secure the willing cooperation of the States in the con­
stitution of these All India Services. The Committee hope 
that the initiatives now taken, will bear fruit at an early 
date. The Committee would like to emphasise that the 
formation of these Services shoUld be expedited and 
finalised within a fixed time limit to be laid down by the 
Government. " 

Reply of Government 

The All India Services Act, 1951 was amended in September, 
1963, to provide for the creation of, inter alia, Indian Medical and 
Indian Service of Engineers. The present position regarding these 
Services is as folows:-

Indian Medical & Health Service 

Orders were issued, under Section 2A of the All India Services 
Act, 1951, constituting the Service with effect from the 1st February, 
1969. Basic rules regarding recruitment and Cadre management 
were also finalised in consultation with the State Governments and 
the Union Public Service Commission and notified in the Gazette of 
India. However. no action could be taken so far either to constitute 
the State Cadres of the Service or make initial recruitment thereto 
because seven State Governments, namely Assam, Jammu & Kash­
mir, Karnataka. Maharashtra; Punjab, Ta~il Nadu and West Bengal, 
who had earlier agreed to participate in the Service, subsequently 
either withdrew their consent to participate in the Service or ex­
p're~sed certain reservations regarding the need for the formation of 
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this Service. The matter was taken up with the dissenting State 
Governments requesting them to agree to participate in the Service 
in the larger national interest. The Governments of Assam Jammu , 
and Kashmir and Tamil Nadu, have even on reconsideration, reite-
rated their earlier stand not to participate in the Service. The Gov­
ernment of Karnataka, have since agreed to participate in the Service. 
The remaining three State Governments are still reconsidering the 
matter. 

Indian Service of Engineers 

No form~l orders constituting the Service have so far been issued 
be~ause the Governments of Assam, Jammu & K~shmir, Himachal 
Pradesh, Kerala, Tamil Nadu and West Bengal, who had earlier 
agreed to particip'ate in the proposed Service specifically stated that 
they did not want to participate in the Service. These dissenting 
State Governments were requested to reconsider the matter and to 
agree to participate in the proposed Service in the larger national 
intrest. The Governments of Assam, Jammu & Kashmir and Tamil 
Nadu have, even on reconsideration, reiterated their earlier stand not 
to particip'ate in the scheme. The Government of Himachal Pradesh 
has, however, agreed to participate in the Service. Replies from 
the remaining State Governments are still awaited. 

2. Legally and constitutionally it is possible to constitute the 
two Services, for which the necessary legislation has already been 
passed by Parliament, leaving out, fOr the time being. the States 
which have not SO far agreed to participate in theSe Services. How­
ever, the Central Government feel that it would be desirable to 
carry as far as possible all the States with it before constituting the 
cadres of the two Services in such of the States which have already 
agreed to participate therein because the All India Services being 
common to the State and the Central Administrations, their efficient 
working would depend upon the spontaneous cooperation of the 
States with the Central Government. Efforts are, therefore, being 
continued to presuade the dissenting State Governments to agree 
to particip'ate in the two Services. 

3. In view of the position explained above, the Government feel 
that it would not be possible to fix any time limit for the constitu­
tion of the cadres of the two Services. 

[Department of Personnel & A. R. O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76] 
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Recommendation No.6 (Para 1.35) 

The Committee are concerned that the gap between the autho­
rised strength and the number of officers in position had. by 1st 
January, 1975, reached the level of 20 per cent in the caSe of Indian 
Administrative Service, about 14 per cent in the case of Indian 
Police Service and 25.5 per cent in the caSe of Indian Forest Service. 
The Committee emphasise that the widening gap between the autho­
rised strength of the All India Services and the number of officers 
in actual position, affects the efficiency of administratiop and the im­
plementation of developmental programmes of Government. In the 
opinion of the Committee, this gap should not be allowed to continue 
from year to year. The Committee would like Government to con­
sideT that special steps could be taken to at least minimise, if not 
altogether make up, the cadre gaps, e.g. increase in the number to 
be recruited directly, special recruitment, increase in the Promotion 
Quota from 25 per cent to <40 per cent, a reduction of the State 
cadres by decadring certain posts, review of the proportion of var­
ious kinds of reserves etc. 

Reply of the Government 

The recommendation of the Committee regarding the increasing 
of the number to be recruited directly has been accepted by the 
Government and is being implemented. 

2. The recommendations regarding special recruitment and in­
crease in the Promotion QUota aTe under consideration. 

3. As regards the recommendation regarding the reduction of the 
State Cadres by decadring certain posts, it may be mentioned that 
the Cadre Review Committee, goes into every proposal in consider­
able depth, and only those posts are encadred, which apart from 
being of p'ei'manent nature, require the services of the members of 
the Indian Administrative SeTvice/Indian Police Servire/lndian 
Forest Service, as the case may be. With the expansion of Govern­
ment's activities, the cadre strengths tend to increase. But, at the 
time of Triennial Review, it is carefully examined whether because 
of changed circumstance, any post needs to be decadred on merits 
and such posts aTe being decadred. In the case of Indian Forest 
Service, for example, the overall position, after a review of several 
cadres, indicated a decrease in the total authorised strength. 

4. A review of the proportion of the various reserves has been 
made and a reduction of the leave reserve from 11 per cent of the 
direct recruitment quota to 5 per cent of direct recruitment quota, 
in ~espect of the Indian Forest Service, will be considered. (In the 
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case of the lAS and the IPS, the leave reserve has already been 
reduced from 11 per cent'to 5 per cent). Our examination reveals 
that there is no case for reducing the strength of other reserves in 
the various services. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated 23-9-1976] 

Recommendation No. 12 (Para 1.46) 

"The Committee would like to emphasise that successful 
candidates through this examination· should be subjected 
to the same training as other probationer's." 

Reply of the Gevernment 

The proposal to recrui.t some of the officers in the higher adminis­
trative services through a limited competitive examination amongst 
civil servants belonging to the lower services in the Centre and 
States is under examination of Government. The question of giving 
training to the successful candidates of the examination will arise 
after it has been decided to hold the examination. Government, 
however, agree that if this method of recruitment to the higher 
Services is resorted to candidates succeeding in the examination 
should be given suitable training on the lines of the training given 
to the ,probationers of the op'en 'recruitment examination. The 
training programme for the recruits of the limited competitive ex­
amination will have to be designed specifically with reference to 
their age, experience and requirements t:!1ough the objectives accept­
ed for the training of the probationers of the open examination will 
apP'ly. 

[Department of Personnel & A.R. O.M. No. 28013/1j76-AIS(I) 
dated 26-8-76] 

Recommendation No. 18 (Para No. 1.56) 

"The Committee further recommend that in the light of 
experience gained, the question of setting up additional 
centres for providing special coaching facilities to students 
coming from States which are under-represented, may be 
considered on a priority basis." 

Reply of Government 

The recommendation has been noted. Efforts are being made to 
attract adequate number of candidates belonging to Scheduled Castes 
and Scheduled Tribes to the p'I'e-examination training centres from 
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States which are under represented. The pre-examination training 
centres have been asked to give wide pUblicity to their training pro­
grammes in such States. In the Centre at Shillong 25 seats have 
been reserved for candidates from those States. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated 23-9-1976]. 

Further Information Called for by the Committee 

"The recommendation of the Committee is for considering the 
question of setting up additional centres for coaching for 
general candidates (not only those belonging to Scheduled 
Castes and Scheduled Tribes) in States which are under 
represented in the higher Civil Services. Government 
may furnish the decision taken in pursuance of this recom­
mendation of the Committee." 

[Lok Sabha Secretariat O.M. No. 5111lsQ76 dated the 31st January, 
1977]. 

Further Reply of Government 

The recommendation of the Estimah:s Committee has been re­
considered. Under-repTesentation of certain States in the higher 
Civil Services like the Indian Administrative Service presupposes 
the existence of a 'quota system'. A State may be under represented 
in the matter of direct recruitment to the Indian Administrative Ser­
vi-:-e, the Indian Police Service and the Indian Forest Service, in 
the sense that less candidates have been appOinted to these Services 
from that State than would have been the case had the recruitment 
been made State-wise on pTOTata population basis. 

Direct recruitment to the IAS/IPS/liFS is made on the basis of 
annual competitive examinations. These examinations are open to 
all citizens of India, irrespective of their race, descent, place of birth 
or residence, provided they fulfil the conditions of eligibility regard­
ing age, educational qualifications etc. Candidates who qualify by 
such standards as may be pTescribed by the Union Public Service 
Commission are arranged in order of merit and are recommended for 
appointment in that order irrespective of the States to which they 
belong. There is no provision for any reservation in these services 
for candidates belonging to any State or region. 

Since the scheme of the examination for direct recruitment to 
the various All India Services do not provide for a quota system of 
rect"uitment, it would be discriminatory to provide for pre-examina­
tion coaching facilities limited to the general candidates of certain 
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States on the basis of their under-rep'resentation in the higher Civil 
Services. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated 4-3-771. 

Recommendation (Serial No. 21 Para 2.12) 

Th~ Committee would like Government to re-examine the system 
of calculating vacancies in the All-India Services for being filled 
through direct recruitment so as to ensure that the estimates and 
actual requirements tally as far as possible. 

Reply of Government 

A rational system of calculating vacancies for direct recruitment 
should take into consideration the gap in the direct recruitment 
quota which. in turn, depends on the wastage in the Service due to 
death. retirement, removal, resignation etc. on one hand and the in­
crease in the authorised strength of the cadre on the other and 
should also ensure phasing of the recruitment against the said gap 
to obviate the problems of placement and promoti.onal blocks. 

The existing system of calculating vacancies ha.s been evolved 
taking the aforesaid factors into consideration. This system is flexi­
ble enough to cater to the manpower needs of the all India Services 
and enables Government to adjust the actual recruitment to the 
annual needs of the All India Services and the administration in­
cluding an increase/decrease in the annual recruitment as may be 
necessary from time to time and in fact the annual intake of direct 
recruits in the All India Services has already been stepped up. A 
review of the position is done from year to year to determine the 
steps to be taken to attain the objective which the Committee have 
in view. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated the 19th August, 1976]. 

Further Information called for by the Committee 

The recommendation was made on the basis of the findings ot 
the Committee that the annual direct re~ruitment to the Indian 
Forest Service has been rather eratic. Government may reconSider 
the recommendation in the light of the findings of the Committee in 
para 211 of the original report and intimate to the Committee action 
taken by Government in pursuance of the recommendation. 

[Lok Sabha Secretariat a.M. No. 5fll/EGf76 dt. 31-1-1977] 
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Further ~Iy o! the Govel'llln~Dt 

The Indian Forest Service was constituted with effe:1; from 1st 
July, 1966, and initial reeruitment to State Cadres was made from 
amongst eligible State Forest Service officers with effect from 1-10~ 
1966. Initial recruitment came to an end in March, 1968. However', 
the Supreme Court in its orders dated the 28th April, 1969, in A. K. 
Kriapak and ot.hers Vs. Union of India and others quashed the initial 
ap'pointments to the Jammu & Kashmir Cadre mainly on the ground 
that the Chief Conservator of Forests could not be a member of 
the Selection Board as well as a candidate for selection. Govern­
ment was advised that initial recruitment to various other State 
Cadres where the Chief Conservator of Forests w.:s a candidate as 
well as a member of the Selection Board be would ab initio void. 
The relevant Rules were accordingly amended and initial recruit­
ment to the State Cadres was made on the basis of fresh selections. 
It was observed that in some Cadres almost all available posts were 
filled by initial recruits leaving practically no gap for recruitment to 
the Service at the maintenance stage. Mainly for this reason large 
scale direct recruitment to the Indian Forest. Service was not made 
for the first few years. In the interests of better Cadre management 
State Forest Service officers who could not be absorbed ·In the initial 
recruitment stage were thereafter promoted alongwith direct recruit­
ment though in small numbers. 

2. The total authorised strength of various State Cadres of the 
Service as on 1-1-1977 is 1381 excluding Sikkim and the officers in 
position are 1096 leaving a gap of 285. Against this gap, the Union 
Public Service Commission have recommended 92 candidates for 
appointment to the Service as direct recruits on the results of the 
Indian Forest Service Examination held in 1976. These candidates 
joined the Forest Research Institute & Co' leges, Dehra Dun, in 
MarCh, 197'? It is pr'oposed to re:-ruit 90 candidates from the 1977 
Examina,tion. Taking the direct recruits of 1976 and 1977 Examina­
tions, the gap would get reduced by 182. A bulk of vacancies in 
the remaining gap p'lus vacancies due to wastages (retirements, 
resignation, death, etc.) would be filled by promotion. from amongst 
the State Forest Service offi~ers. Meetings of the Selection Com­
mittees for the various State Cadres were held in 1976 and Select 
Lists of State Forest Service officers for promotion to the Indian 
Forest Servi':'e would be available for appointment during 1977. 

3. I,t will be seen from the position explained above that Gov­
ernment have already taken steps to abridge the gaps in various 
2715 LS-6. 
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State Cadr'es of the Service. The number of candidates to be re­
cruited annually through the competitive examinations for appoint­
ment to the Indian Forest Service as direct recruits will be decided 
taking into consideration the gaps in_ the State Cadres for direct 
recruitment quota posts, the State Forest Ser'vice officers available 
for promotion against the posts available in the promotion ceilings, 
etc. Thus the recruitment to the Indian Forest Service, as planned 
by Government, would meet the requirements of the Service.. The 
number' of candidates appointed as direct recruits during the last 
five years is as follows: 

Year No. of candidates 

1973 II 

19i4 

--- -----------------

4. Steps are being taken to step up direct recruitment and pro­
motion to the State Cadres SO as to abridge the gaps in the next 
3-4 years. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated 13-6-1977]. 

Recommendation (No: 43 para 4.26) 

"The Committee recommend that the scheme of recruitment 
for Indian Police Service may also include an Endurance 
Test on the lines of that existing for the Indian Forest 
Service." 

Reply of Government 

The Government are unable to accept the recommendation for 
the reasons explained hereafter. 

2. The Kothari Committee Rep'ort on Recruitment, Policy and 
Selection Methods. which is under consideration of the Government, 
has re~ommended a unified scheme for recruitment to the All India 
and Central Services (Class I). The Report admits of the post 
allotment professional training programmes of the LAS, IPS, IFS and 
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other Central Services after allotment is made to different services , 
on completion of the Foundation Course at the Academy (to be set 
up in accprdance with the Kothari Committee Report) and the Civil 
Services Post Training Test. 

3. Even for the selection of Commissioned Officers in the Armed 
Forces, no differential weightage Or undue importance is given to 
physical endurance at the time of selection, and it is the judicious 
summation of all officer-like qualities which determines the candi­
dates suitability for Commission or otherwise. Any candidate who 
is selected and is medically fit can withstand the stress and strain of 
the Service. Emphasis to maintain acceptable level of physical en­
durance is constantly laid by having endurance training and period­
jc-aI, physical and battle efficiency tests during the service till an 
officer retires. 

4. The Government are of the view that the desired level of en­
durance should be built up during the post allotment professional 
training p'rogramme, namely, the B3sic Course at the Sardar Valla­
bhbhai Patel, National Police Academy, 'Hyderabad. In para 13 of 
Chapter VII of their Report. the Committee on Police Training 
recommended a Physical Fitness Programme for being introduced 
at the SVP, NPA. They further recommended that such a programme 
should be integrated with outdoor life and should include toughen­
ing exercises, such as route marches, obstacle courses, cross country 
runs, swimming and rock climbing. These recommendations have 
been implemented at the SVP NPA except in regard to swimming 
find obstacle courses which are also proposed to be introduced as 
SOOn as p'hysical facilities become available there. The Government 
are of the view that this programme would enable building up the 
level of endurance required of an IPS officer. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76]. 

Recommendation No. 51 (Para 5.11) 

"The Committee are constrained to find that while in one 
State, State Civil Service Officers of 12 years' seniority 
are being considered for inclusion in the Select List for 
Promotion to I.A.S. in another State Officers with even 
27 years' seniority are out of the range of consideration 
for promotion. The Committee would lilke Government 
to examine the entire scheme of recruitment to IAS/IPS/ 
IFS by promotion from State Civil/Police/Forest Services 
so as to evolve a procedure of selection which ensures that 
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cers of comparable seniority and age from different States 
for promotion to All India Services." 

Government have made a thorough analysis of the problem and 
are actively considering several measures to mitiga.te the stagnation 
existing in some States. These measut'es will remove the existing 
disparities to some extent. However, complete parity in promotion 
prospects cannot be achieved in respect of vrommions from the 
State Civil Services to the I.A.S. cadres which are ciecentralised to 
di1ferent States or group of States. 

[Department of Personnel & A.R O.M. No. 28013/1f76-AIS(I) 
dated 26-8-76]. 

Recommendation No. 72 (Para 6.85) 

"The Committee note that the current pattern of professional 
kainiog for the lAS probationers was intrOduced in 1969. 
The COmmittee are surprised that thereafter there has 
,been no $YBtemati~ evaluation of the contelrts of this 
course-eitber of the syllabus for the institutional train­
ing at the Academy or of the seheme of attachments to 
va£ious institutions-by explel"ts and knowledgeable men. 
Only from 1m the Academy has started convening a 
Conference of Chief Secretaries of States/State Training 
Coordinators and Heads of State Training Institutions for 
reviewing the training conteht of the Professional Course. 
The Committee reeommend that there should be a system 
of appointing every five years, a Committee consisting of 
selected senior civil servants, eminent educationists and 
experts in public adininistration to review the contents of 
the institutional part of the Professional Course for the lAS 
probationers. To begin with, such a Committee shOUld 
be appointed immediately and directed to submit its re­
port early so that any changes suggested could be imple­
mented at least with effect from the Professional Course 
for the next yea.r's batch of the lAS." 

Reply qf the Government 

The Professional part of the training for the lAS probationers is 
largely concerned with problems of administrati.on in the field. Very 
sehior civil servants and experts in. public administratiOn already 
review the syllabus of the ·Professional 'Training of JAS probationer! 
every years in the Conference of Chief SeCreta~s of States, State 
training co-ordinators and Heads or State Training Institutions as 
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far as practicable it is now proposed to convene this Conference 
twice a year alternately once in the Academy and once in some 
St~te 'l'raining i'l'lstitutlon or at some State Headquarten. Since the 
syllabus will thus be reviewed periodically in the light of the ex­
perienee and comments of a large number of very senior civil 
servants actually involved in day-to-day administration there 
appears to be no need for appointing any special Committee every 
five-years. 

The Conference in its last meeti.ng held on June 9 and 10, 1976 
has examined the sylabus of the Professional Course in great detail 
and has also pTepared a draft Training Manual for the guidance of 
the State Governments and the Academy. Necessary adjustments 
are being made in the syllabus aecording to the Recommendations 
of the Conference. 

[Department of Personnel & A.R. O.:M. No. 28013/1j76-A$(I) 
dated 26-8-76]. 

Reeelllftl.etltlatien No. 15 (para 8.100) 

"The Committee note that two probationers have so f.ar been 
discharged from. the Academy .on ~JInt o,t t:Q.eir ex· 
tremely poor perfo:rmance and laek of ch~ter. In 
eight cases, the period of probation was e~tended~ The 
Committee would like to emphasise that the performance 
all1il progress of All-India Services-probationers should be 
closely, objectively and systematicall watched during 
the courSe of their training at the Acadezny and every 
effort should be made to ~g abqut j,nlproveJIlent in 
their attitudes and understanding of the Socio-economic 
conditions and development needs of the country. 
Sustained efforts should be made to inculcate in them 
habits of clean and unostentatious living and of refraining 
from a1cholic drinks. The Cemmittee have no doubt that 
the Heads gf the Training Institutions woold inter ,,'itt 
use their powers of aWaYding marks in ~ eJective ~n­
nec SQ as to bring about improvement in the outlook 
~d conduct of the probatiGllers. While the Committee 
realise that All-India Service prGbationers are meritori­
OUS persons. wbo have successfully completed at the 
examination, they consider it important that these pro­
bationers are trained in tune with the national objectives 
and developmental needs of the country and: only those 
prCllbatioBers who hrwe the right attitude and ouilO0k are 
inducted into the Administrative Servrce. The Com-
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mittee feel that there should hardly be an occasion for 
the probationers to be discharged during training on ac­
count of their poor performance. In exceptional cases 
however where the probationers do not come ull to the 
requisite standard, ion spite of opportunities offered to 
them Government may consider making alternative 
arrangement for them and deputing them to other 
suitable services. This may be resorted to only after most 
careful objective assessment to obviate any complaints 
of discrimination etc." 

Reply of Government 

Government accept the first part of the Recommendation about 
watching closely the performance and progress of All India Services 
probationers during their training at the Academy, and making 
every effort to train them in tune with the National objectives and 
socio-economic needs of the country. It is however, not possible to 
accept the second part of the Recommendation to the effect that in 
exceptional cases .where the All India Services probationers do not 
come up to the requisite standard in spite of opportunities offered 
to them they may be diverted to other suitable Servicef-. It is only 
in very rare cases where any probationer is found to have serious and 
irremediable defects of character and make-up, making him unfit 
for employment in the higher ranks of civil service. that any 
candidate is discharged during the probationery period. These 
defects would make him unfit for the All India Services as 
well as the other higher services. It is. therefore. not possihle to 
divert to any other Service probationers who are found utterly in­
adequate for the All India Services. 

[Department of Personnel & A.R. O.M. 2801371!76-AIS(I) 

dated 26+761. 
Recommendation No. &7 (Para 6.130) 

"The Committee have already recommend the appointment of 
Standing Committee to review the syllabus and contents of train­
ing at the National Academy of Administration. They recommend 
that this Committee should also go into the organisational structure 
of the Academy and the teaching methods observed by it. The 
Academy should be restructured and its teaching methods pattern­
ed in the light of the recommendations of that Committee" 

Reply of Gov~rnment 

The recommendation made in para 6.85 regarding appointment 
of a Committee to consider the contents and syllabus of the lAS 
Professional Course has been considered by Government who are 
of the view that the Conference of Chief Secretaries, Training Co-
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ordinators and Heads of State Training Institutions which will be 
meeting twice a year and wtill be keeping the contents and syllabus 
of the lAS Professional Course under review, has all the expertise 
required for the work. It is therefore, not proposed to appoint any 
formal Committee. The Conference of Heads of Central 
Training Institutions, which is also attended by the Heads of Premier 
Management Institutes like the Indian Institute of Management, 
Ahmedabad and Administrative Staff College of India, Hyderabad, 
as also the Heads of the National Institute of Community Develop­
ment, has already examined the organisational structure of the 
Academy and its teaching methods in detail. The Report of the 
Conferen~e is awaited, and Government will take necessary action 
Conference is awaited, and Government wi.ll take necessary action 
other Committee to go into the matter. 

Further information called for by the Committee 

Please furnish a copy of the Report of the Conference and the 
decision of the Government on the Il'ecommendations madE:: therein. - . 

Further Reply of the Government 

A copy of the Report of the Conference is appended (Appendix 
XIII). A copy of the decision of the Government on the Recom­
mendation made there has already been appended to the reply to 
Recommendation No. 64 (Para 6.56). 
[Department of Personnel & A.R O.M. No. 28013ili76-AIS(I) dated 

4-3-77] 

Recommendation No. 95 (Para 7.6) 

"The Committee see no reason why the sandwich pattern 
can not be introduced with advantage for the Indian 
Police Service probationers also. They .recommend that 
the institutional and on the job training programme for 
the Indian Police Service probationers shoUld be so arran­
ged as to bring the probationers back to the Academy for 
a spell of time after their on the job trSjining in the 
States for a final finishing course anel a re-appraisal of 
their institutional training in the light of their field ex­
perience and· their final assessment and ranking after 
the prescribed final examination at the Academy." 

Reply of the Government 

Th~ Government are unable to accept the recommendation for 
the reasons explained hereafter. 
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The sandwich pattern of training has been dealt with in paras 
22-2'4 of Chapter VII of the 'RepMt of the Committee on Poliee 
Training. It would be seen th~ on the whole, the CoMmittee did 
not favour a sandwich pattern of training but they were constrain­
ed to work i.t oUt because they attached considerable importance to 
concurrent field expoS1i1re durling institutional training and this 
was just not possible at Abu. With the shifting of the NPA to 
Hyderabad the probletn with regard to concurrent field exposure has 
been solved. Apart from this, the Committee on Police Training re­
commended in Para 20 that the duration of practical training in the 
States should be reduced by one month and the' probationers should 
go back to the NP A for a month to round off theilr training. The 
sending of probationers back to the NPA for a month to round-off 
their training, would result in two batches being there at the same 
time for one month. Considering the accommodation available in 
the NPA, this is not feasible. The only way this accommodation 
problem can be got over, is to reduce the institutional training at 
the NPA from 12 to 11 months and to bring back the probationers 
of the preceding batch to the NPA during the 12th month. This would 
further imply that the examination, assessment and ranking of the 
batch under training in the Academy should be completed before 
the conclusion of the 11th month ~f traini.ng. It may be mentioned 
here that the Committee on Police Training had recommended insti­
tutional training for a duration of 15 months to adequ~tely cover the 
syllabus suggested by them to meet the requirements of the service 
particularly in the new social context. This being not practicable the 
syllabus had to be compressed to fit into 12 months institutional train­
ing. It would not be desirable to further reduce the institutional 
train;ng to 11 months. 

Attention is invited to para 21 of Chapter VII of their report in 
which the Committee on Police Training recommended the involve­
ment of the NPA in the field training of the probationers. They want­
ed one Assistant Director of the NPA to be made responsible for 
overseeing ,the practical training of a group of about ten probationers 
and to that end, the direct;ng staff o-f the Academy should be strength­
ened. This recommendation, when adopted, would meet the require­
inent of further marrying theoretical training with field training 
under the guidance of the directing staff of the NP A. 

In the end it would be pel'thlent to mention that training for the 
I.P.S need not always follow the pattern found to be good for the 
r.A.S. In the police the main stress has to be on on-the-job tr-aifting 
and very often the pmbatkner may not be exposed to aU tfte prob­
lems or. situations during the courSe of his practical training of one 
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year in the States. It is in c~ration of this important ar:pect that 
the Government have drawn up the Scheme of Career Planning for 
lP.S. officers (copy furnished in reply to recommendation No. 101) 
which would bear out that train:ng in the case of the Police would 
be a continuoUs process. 

[Department of Personnel & Administrative Reforms O.M. 
No. 28013111'76 AIS(I) dated 19-8-76] 

Farther Iaf.nnatien ~.Ih!d for by the Committee 

"The Committee had not recommended any reduction in the 
lO-month institutional training. They had only suggested 
a splitting up of the training into two spells of 11 months 
and one month, intervened by a 12-menth on-the-job 
training in the States. Please furnish a note indicating 
the practical difficulty in having this training arrange­
ment for the IPS probationers." 

[Lok Sabha Secretariat O.M. No. 5111!ECi76 dated 31st January, 
1977.1 

Furtlter :reply of Gevernment 

The difficulties experienced in splitting up the institutional train­
ing into two spells of 11 month and one month, intervened by a 
12-month on-the-job training in the States were already explained 
in the statement furnished earlier. As it is, the Committee on Police 
Training did not favour a sandwich pattern of training. The sending 
of probationers back to the NPA for a month to round off their train­
ing, would result in two batches being there at the same time for 
one month. Considering the accommodation available in the NP A, 
this is not feasible. It is also not possible to reduce the institutional 
training to 11 months to accommodate the suggestion. V cry often 
the probationer may not be exposed to the problems or situations 
during the course of his praetical train;ing of one year in the States 
and the suggestion to round off the trainL."lg by sending him to 
the NPA for a month after the practical training will be of little 
consequence. Instead, the scheme of Career Planning for IPS 
officers, which has been introduced and If'eferred to in the earlier 
reply will be real utility in producing the desired results. 

It was in consideration of all these aspects that the Govern­
ment had expressed their inability to aecept the recommenflation. 

(Department of Persoonel & AdmUlis~ive Reforms O.M. No. 
2801311176IAIS(I) dated 4-3-1977] 
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Recommendation (Serial No. 107, Para 8.13) 

The Committee note that the Indian Forest Service Probationers 
are required to undergo a full two-year Diploma course in Forestry 
at the Indian Forest College, Dehradun, follOwed by a one year on­
the-job training in the States. This makes the professional trainillg 
for the Indian Forest Service probationers much longer than that 
for the lAS/IPS probationers. The longer duration of professional 
training for the I.F.S. probationers is stated to be one of the factors 
responsible for the Indian Forest Service being less attractive to 
potential candidates. The Committee are not sure whether the 
three-year professional training is indispensable for the Indian Fo~ 
est Service probationers. The Committee would like Government 
to set up an Expert Committee to go into the matter and in COn­
sultation with the Forest Research Institute and the State' Govern­
ments, design a sandwicK pattern of professional training for the 
Indian Forest Service probationers extending to a period which is 
approximately of the same duration as the period of training for 
other All India Services. 

Reply of Government 

Considering the job requirements, the training imparted to the 
Indian Forest Service probationers can in no way be compared with 
the training for other All India Services. The existing duration of 
training for the I.F.S. probationers is considered essential in view of 
the job requirements. Ip fact 3 years' training is a misnomer. The 
two-year training at the Indian Forest College, Dehradun is a re­
gular degree course of Post-Graduate standard, although for statutory 
reasons only a Dip10ma is awarded. At the Indian Forest College, 
the probationers are taught the various aspects of Forestry at post 
graduate level, without which the probationers will not be able to 
handle the various problems of the State Forest Departments effec­
tively while on the job. During the third year the probationers 
take the foundational course at Lal Bahadur Shastri National Aca­
demy of Administration, MUssoorie for four months and for the 
remaining eight months, they undergo on the job training in their 
resptective states of allotment. 

2. In the context of day-to-day advances in all scientific disci­
plines, the course-content at the Indian Forest College can not be 
reduced. In fact it would require to be updated at frequent inter­

. vals. The duration of the course can of course be reduced and trans­
formed into a practical training programme pr{)vided post graduate 
forestry degree holders are available for entry into this service . 

. This h01f ever is not the case and is not likely to be sO for many 
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years to come. The sandwich pattern of 3 years training was earlier 
tried in the case of State Forest Service during the J1eriod from 1955 
to 1962 but it was given up as a failure because with a break of 6 
months in the form of field training, the element of continuity in 
coaching was lost and hence it did not yield commensurate benefits. 

3. However, in order to review the syllabi and training (includ­
ing its duration) of the Indian Forest Service probationers, the Gov­
ernment have already constituted an Informal Working Group in 
pursuance of the recommendation No. 108 of the Estimates Commit­
tee vide Department of Agriculture's letter No. C. l1018/8/72-FRY­
F, dated 5-7-1976 (Appendix XIII) and the Working Group will fur-
nish its report to the existing Panel on Forestry Education by the 
end of December, 1976. the Government accordingly do not consi~ 
der it necessary to appoint another expert committee for the purpose. 

[Department of Personnel & A.R. o. M. No. 28013/1j76-AIS(I) 
dated 19-8-76]. 

Comments. of the Committee 

A copy of the Report of the Workir.g Group constituted by 
Government and the action taken thereon may be communicated 
to Estimates Committee. 

Recommendation (Serial No. 110, Para 8.16) 

The Committee recommend that the question of awarding a Deg­
ree instead of Dip'loma in Forestry on the successful completion of 
the course at the Indian Forest College may be considered by appro­
priate authorities. 

Reply of Government 

The recommendation is being brought to the notice of the informal 
Working Group for consideration. The informal Working Group's 
suggestion would then be placed before the Panel on Forestry Edu­
cation for their consideration and action. This question is also being 
separately pursued under the issue of raising the Forest R~earch 
Institute & Colleges, Debra Dun to the status of an institution of 
national importance under an Act of the Parliament, as mentioned 
under recommendation 112 of the Estimates Committee. The ques­

. tion of awarding degrees has been under consideration for a long 
time. Apart from raising the status of the Forest Research Instnute 
& Colleges, Dehra Dun, other sugge~tions have been considered to 
affiliate the Institute to a university or to approach the University 



Grants Commission to declare the Institute as a university under Sec­
tion 3 of the University Grants Commission Act, 1956. The Meerut 
University as well as the Jawaharlal Nehru Univer&ity, New Delhi, 
have been approached, but the response is not encouraging. The 
University Grants Commission has also not favoured granting a 
"deemed university" status to the Institute to enahle Forest Research 
Institute & Colleges, Dehra Dun to award a degree to the I.F.S. pro­
bationers. However, the matter would be gone into thoroughly and 
the recommendations of the Estimates Committee would be 'kept in 
view before arriving at a decision. 

[Department of Personnel & A.R. O.M. No. 28013/1j76-AIS(I) 
dated 19-8-76]. 

Comments of the Committee 

The Estimates Committee may be kept apprised of the develop­
ments in this case. 

Recommendation (Serial No. 113, Para 8.29) 

The Committee note that the teaching staff of the Academy is 
mostly on deputation from the Indian Forest Service. The Commit­
tee feel that the service conditions and facilities attaA:hed to posts in 
the Academy should be such as to attract to the Academy qualified 
and able public servants. Further, the teach:ifig staff of the 
Academy should not have the feeling that their promotion 
prospects under Government would be adversely affected if 
they continue to remain in the Academy and tlieir interests should 
be fully protected daring their attachment to the college. In fact, 
a spell at the Aeademy should be reckoned as a s~al qualificatien 
for promction to higher ranks and for nomination to advanced train­
ing courses in forestry. The Committee also suggest the introduc­
tion in the Academy of a system of proforma promotion so that an 
officer serving the Academ.y could be retained in the Academy for a 
length of time, without affecting his chances of promotion under 
Government in the IWrmal course. 

~ly of GOlVermneJlt 

The above 'recommendation appears in Chapter 8 of the 89th Re­
port of the Estimates Committee (1975-76) relating to "Training of 
Indian Forest Service Officers". It is, thererore, presumed that the 
Committee meant the Forest Research Institute and CoUeges, Debra 
Dun when they referred to the 'Academy'. Indian Forest Service 
officers aTe on depl1tation against pests in the Forest Research Insti­
tute and Colleges, Debra Dun and 'its various branChes throughout 
the country. 
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2. The I.F.S. officers on deputation under the F. R.~. & Colleges. 
draw their pay according to Rule 8 of the Indian Forest Service 
(Pay) Rules, 1968. According to this TUle, an I.F.B. officer of the 
apPrOPriate grade holding a post included in Schedule III C to the 
rules ibid is eligible to draw pay and special pay as indicated in the 
Schedule against that post The 3rd Pay Commission which had gone 
into the question of pay and an"wances did not recommend any in­
crease in the quantum of special pay for these posts. As the Pay 
Commission's recommendations have been accepted and notified and 
are effective from 1-1-1973, the Government cannot consider grant of 
additional incentives in the form of pay and allowances at this stage. 
The other facilities such as accommodation etc. are already provided 
by the F.R.I. and Colleges. All facilities available to Central Gov­
ernment officers of comparable status are already available to I.F.S. 
officers on deputation under the F.R.I. and Colle~es. 

3. Selection to the posts in the F. R . I. & Colleges is made from 
among the I.F.& .. meets IIPOnsored by the Sta&e Gov~ents. The 
State Governments do not always recommend the best officers for 
such deputation. The criteria which has been weighing with the 
State Governmel1ts most is whether they are in a position to spare 
suitably qualified oftioers keeping in view their own requirements, 
the cadre strength and central deputation quota prescribed in the 
I.F.S. (Fixation of Cadre Strength) Regulations. All eligible and 
suitable I.F.S. officers are not considered by the State Governments 
before sponsoring the names of some officers for various posts not 
only in the College Ibut also in various subordinate forestry offices 
under the Department of Agriculture. The period of deputation of 
~.F.S. officers under the College cannot be considered as a spe:ial 
qualification where the performance of the officers in instructional 
posts in the F. R. I. has not been very satisfactory or laudable. If 
the records of an officer during his deputation in the College are 
found to be below the normal standards, the spell of deputation alone 
cannot give any preferential claim to him independent of his entire 
formance appraisal. On the other hand, if the performance at the 
College is satisfactory or commendable it is reflected in the Confiden~ 
tial reports of the officers, which are always taken into account while 
considering them for promotion. 

4. The I.F.S. officers cannot be kept on deputation in the College 
for an indefinite period. The deputation period is limited to the 
tenure, prescribed in the Re:::ruitment Rules for various p'Osts, framed 
under Article 309 of the Constitution. The period of deputation/ten­
ure is however extended occasionally when exigencies of public in­
terest warrant such an extension. 
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5. As regards the proforma promotion of I.F.S. officers On depu­
tation with F.R.I. in their respective State Cadres, this Government 
have already issued necessary instructions in the matter to the State 
Government vide letter No. 8-16 I 76-AIS, dated 20-7-1976 of which 
a copy is enclosed (Appendix XIV). 

[Department of Personnel & A.R. O.M. No. 28013/1f76-AIS(I) 
dated 19-8-76]. 

Comments of the Committee 

A statement showing comparative position of Officers on deputa­
tion to the Forest Research Institute & Colleges, Dehra Dun, vis-a-
vis similar deputationists to National Academies at Mussoorie and 
Hyderabad, in the matter of grant of additional incentives in the 
form of pay and allowances and other facilities may be furnished to 
the Committee expeditiously: 

Recommendation (Serial No. 116 ,Para 8.39) 

The Committee further suggest that with a view to ensure that 
all officers attend these Refresher Courses, the successful completion 
of these courses may be made an essential qualification for further 
promotion. 

Reply of Government 

Due to limitation of facilities, funds r.nd p'ractical difficulties in 
the States, it will not be possible to arrange such training for all 
eligible officers. Hence, suc:essful completion of refreshers' courses 
can be made essential qualifications in COUTSe of time only. This may 
be considered after some experience is gained in running the ref­
reshers' courses as may be evolved by the Informal Working Group 
and approved by the Panel on Forestry Education. 

[Department of Personnel & A.R. O.M. No. 28013/1f76-AIS(I) 
dated 19-8-76]. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT'S REPLIES HAVE NOT BEEN ACCEPTED 

BY THE COMMITTEE 

Recommendation (No. 16, Para 1.54) 

"The Committee suggest that there should be at least one 
model Higher Secondary School in every distnct and one 
Or more model Colleges in every State which may provide 
the necessary facilities and atmosphere for develop'ment of 
excellence in the students and eqUip them to compete 
successfully in the All India Services." 

Reply of Government 

Education being a State subject as per List II in the Seventh S:he­
dule to the Constitution, the aforesaid suggestion of the Estimates 
Committee has been refen-ed to the State Governments for consi­
deration. A COpy of the letter addressed to the State Governments 
is attached (Appendix XV). 

[Department of Personnel & A.R. O.M. 28013/1!76-AIS(I} 
dated 19-8-76]. 

Comments of the Committee 

Please see para 1.78, Chapter I of the Report. 

Recommendation (No. 47, Para No. 4.38) 

"The Committee note that the interviews for personality test 
are generally conducted in English and replies are also 
expected in ~nglish. The Committee have P'Ointed out 
earlier that the medium of instruction in the colleges and 
Universities in a number of States is Hindi/Regional Lan­
guages. They feel that to enable candidates from such col­
leges and Universities to express themselves fully and to 
put in their best in the interviews, the Intetview Board 
may give them opportunity to express themselves if neces­
sary in Hindi/Regional Langua,ges etc." 

87 
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Reply of Government 

The recommendation has been considered in consultation with 
the U.P.S.C. The object ot. the ~onality Test is to assess the 
candidate's suitability for the Service or Services for which he 
applies. In the interview, no special consideration is given to fluency 
in English and assessment is made mainly on the thought content 
and quality of mind ot the candidate. Where necessary, the Perso­
nality Test Board allows candidates to express their views in their 
regional language. 

[Department of Personnel & A.R. O.M. 28013/1/76-AIS(I) 
da ted 23-9-76]. 

Comments of the Committee 

Please see para 1.10, Chapter I of the Report. 

Recommendation (No. 50, Para No. 5.10) 

"The Committee consider that to make the selections to the 
lAS and IPS from among the State Civil Servi.:'e Officers 
more objective, it would be desirable if the Member .of 
the U.P.S.C. and the nominee of the Government of India 
on the State Selection Committee do not belong to tha t 
State or cadre. They would like that this aspect may be 
kept specially in view while constituting the Selection 
Committee." 

Reply of Government 

The Government have considered the recommendation in consul­
tation with the Union Public Service Commission. With regard to 
the nominee of the Central Government on the Selection Committees 
meetings, a convenion is already being followed to the effect that an 
officer who is nominated by the Central Government does not belong 
to the Cadre or the State for which the Selection Committee is con­
stituted. It is only in very rare cases, when an officer who does not 
belong to the State or the Cadre is not available to represent the 
Central Government on the Selection Committee for the State Cadre 
concerned, that a departure from the above convention is made .. 

2. With regard to the Chairman or Members of Union Public Ser­
vice Commission who preside over such meetings, the position is that 
as a matter of convention, the Chairman or' the Member of the Com­
mission does not preside over or in any other manner participate in 
meetings of Selection Committees or Interview Boards where there 
are candidates with whom he is related or is otherwise interested. 
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The Commission. have further stated that the Chairman and the 
Members of the Oommission are expected to and actually discharge 
their constitutional functions with the greatest objectivity and im­
partiality irnspeeti'ITe of whether or not the officers whose cases are 
under consideration hail from- the States to which they belong. The 
Commission feel. therefore, that it would not be correct to place the 
Chairman or Members of the Commission on the same footing as the 
nominee of the Central Government. 

£Department of Personnel & A.R. O,M. N-:>; 28013!117-6-
AIS (I) dated 23-9-~T6]. 

Comments of the COIIiadttee 

Please see paras 1.14 to 1.16 of Chapter I of the Repdrt. 

Recommendation (Nc._ Gi, Para 6.57) 

"The Committee also recommendect that the afbresaid Ccm­
ference should be expanded. to include eminent educa­
tionists and experts in Public Administration and this 
body should be formally charged with the responsibility 
of keeping the syllabus of the Founda:rtonal Course for 
the probationers under continuous review so as fu effect 
necessary improvements and changes without loss of 
time." 

Reply of the Govenmaent 

The Conference as at present constituted has as its members 
besides Heads of Central Training Institutions, Heads of such pTe­

mier Management Institutes in the country as the Administrative 
Staff College of India, Hyderabad, Institute of Management, Ahmedlr 
bad, National Institute of Community Development, Hyderabad, 
etc., who are assooiated in the Foundational Training. Since the 
Conference operates informally, it is in a position to invite for its 
meetings any eminent educationist and experts in Public Adminis­
tration whenever necessary. The Conference has already decided 
to meet twice a year, and besides consider'ation of other matters, 
will be keeping 'the syllabus of the Foundational Course under 
review. Government feel that the present co~stitution and working 
of the Conference is condusive to operational flexibility and eff~c­
tlveness and there is no need to formallise its working. 

[Department of Personnel & A.R. O.M. 28013/1/76--AIS(l) 
dated 26-8-76] 

2715 LS-7. 
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Further information called for by the Committee 

The names of eminent educationists and experts, who were in­
vited to the conference during the past two years, may be indicated. 

[LSS O.M. No. 5\11\EC\76 dated 19-11-1977]. 

Reply of the Government 

The names of the eminent educationists and experts, invited to 
the conference during past two years, are as under:-

Shri M. Zaheer, NIeD. 
SbJ'i M. V. Desai, '1IMC. 

Shri P. B. Desai, lEG. 

Shri Despande, FRI. 

Shri N. Rangarajan, ISTM. 

Doctor D. Sinha, ASCI. 

Shri A. P. Saxena, HPA. 

Shri N. K. Anantha Rao, SC:F A. 
Shri R. N. Haldipur, lIPA. 

8hri K. K. Singh, ASCI. 

Shri V. Ramakrishnan, ASCI. 

Shri V. J. Philip, SCOPF,::. 

Shri S. Sambrani, lIMA. 

[Deptt. of Personnel & A.R. O.M. No. 1601512i77- Trg. II 
dated 13 December, 1977]. 

Comments of the Committee 

Please see paras 1.20 to 1.22 of Chapter I of the Report. 

Further Information called for by the Committee 

Please s~ate:-

(i) the non-sanctioning of the posts of Professors (3), Reader 
(1), and Instructor (1) has in any way affected the work­

ing of the La! Bahadur Shastri National Academy of 
Administration, Mussoorie; and 

(li) whether I~headditional stalf sanctioned for the posts of 
Readers has been po~ted. 

[LSS O.M. No. 5/11/ECj76 dated 19-11-1977] 



Rep'ly of the Government 

The non-sanctionin'g of the posts mentioned in this question was 
not allowed to materially affect the working of the Academy, be­
cause the existing staff 'took upon itself the responsibility of putting 
in extra work. The NAA has been ,doing its bes,t in the circumstan­
ces to carry out the normal work-load. 

Few new posts of Readers were sanctioned. Of these three 
posts, namely posts of Reader in Economics, Hindi and Public Admi­
nistration have since been filled up. Efforts are on to fill in the 
poSts of the Reader in Political Theory and Constitution Law. 

,-
[Deptt. of Personnel & A.R. O.M. No. 1601512177-Trg. II 

dated 13 December, 19771. 

Recommendation No. 105 (Para 7.38) 

The Committee recommend that the Ministry of Home Affair's 
should draw up ~ regular programme of training of police officers 
abroad in forward looking courses of relevance to Indian conditions 
and iIi fields where training facilities do not exist., or are inadequate, 
in this country. After training from abroad, the police officers 
should be required to spend a spell of time at the National Police 
Academy where their newly acquired knowledge and experience 
should be utilised for training of other officers. 

Reply of the Government 

The Government have accepted the recommendation regarding 
drawing up a regular programme of training of police officers abroad 
In forward looking courses of relevance to Indian conditions and 
in fields where training facilities do not ,exist, or are inadequate in 
this country. It may be mentioned that no training course abroad 
is organised at the cost of the Government of India. as such. The 
Government normally avail of the training facilities and grants made 
available under the Colombo Plan. A list of courses for which police 
officers were sent abroad during the last 4-5 years, is enclosed 
(Appendix XVI). This broadly covers all requirements for the 
training of IPS officers. 

2. The second part of the recommendation that a.fter training 
from abroad the police officers should be required to spend a spell 
of time at the Nati.onal Police Academy is not practicable a.nd so 

4L 



the Government are unable tb accept the sa:fme. The officers de­
puted to a course abroad are not merely from Central Police 0r­
ganisations but al~o from the States and deputStion of an officer 
to the NatiomH pOlite Aeademy would require their conturrend!". 
Besides, the nutriber of sa·nciionM poSts i1l the Natio'nal Pollee Aca'­
demy are limited, and it !'hay riM be l:IdviSabh~ to dislodge an o~ter 
on the strength of the NP A witlf a view tb accommodating an ofticer 
who has returned from training abroad. 

[Depat'triient of Personnel & A.a C.M. No. 28()13/1/76.:.AIS(I)' 
dated 19-8~7~. 

Comments of tbe Committee 

Please see ~raS 1.3() and 1.31 of Chapter I of this Report. 

Recomll!endation (Serial No. 119 Para 8.M) 

The Committee recommend th.t the Ministry of Agriculture 
shoula draw up a regular programme of training of FOrest om~ers 
abro8.d in fotrWilrd looking cOurses of relevance to Iridian condit16ftlt' 
and in fieldS wh~re trmiting facilities do not exist, or are inadequate; 
in this ooun'tl'y. After trairl1rig fr6m abroad, the forest 6ftlcers s'h91ittr 
be required to spend a spell of time at the Indian Forest College' 
~lieTe their neWly acquired knowledge and experience should <He 
utilised for training of other officers and students. 

Reply of tbe Government 

Officers are being trained under variOUS bilateral/international 
agreements as and when opportunity occurs. Much of the expertise 
thus acquired is of direct benefit to the States, except perhaps in 
highly specialised fields I,ike remote sensing, etc. It is neither ne­
cessary nor feasible to require all of them to spend a spell of time 
either at: I.ndian Forest College or at the Forest Research Institute &: 
CoHege$, Dehra Dun. 

[Department of Personnel & A.R. O,M. No. 28013/l/76-AIS(i) 
I dated f9-8:'781· 

Comtnents of the ComIbitt~ 

Pleat.e see paras 1.30 and 1.31 of Chapter I of the Report. 



·CftAftEK V 

RECO~DATIONSlQBSEltVATIONS IN RESPlOCT OF 
WHICH ~~REPLIEa OF GOVERNMENT ARE STILL 

~WrAl'IiED 

The Committee consider that the cadre control in respect of 
. these three All· India Ser:vices shoula be centralised in one Depart­
. .ment viz., Department of Persomlel ana Admtnrstrative' Refonns. 
:rhey would,how,ever, like Government to ensure that the person­
.nel dealing with. cadre cootrol in the Department of Personnel and 
Administrative Reforms are drawn from the three All India Services 
.so that problems of each Service are dealt with by experienced per­
sons of that Service. 

ReeomJDeftdaion No. 7 (~ara No. LaG) 

The Committee note that out of 45 persons ~l,ected for I.F.s. 
during~e .last thr.ee ye.ars, 15 dr~pped out in ~~treaIIl and joi~~d 
other Servic.es with the r:esult that annual intake by direct recruit­
ment in the I.F.S. has been much sm~iler than the Il'equirements. 
Re'garding the problem of i.F.S. Probati'Oners joining other SerVices, 
the Secretary, Department of PersOnnel dupmg 'the evidence before 
the Committee expressed the view that the' existing Rules under 
,:which such vacanC;ies are carr,ied pver to the ..next y~ar, coWd be 
!'ev~d to: en,abie the vac~ arising in a year· to be -fl.P.ed. cltn."ing 
the same years trom the available candidates. Tb.e CoIIll¢t1ee hope 
that ~~ce~y s~ps in this pirecti.on would be tq~n ,e~~edjtio.\!slY . 

. ~phr ~f the Governm~nt 

The examination for direct recruitment to the Indian Forest 
Service is held by 1he Union Public Service Commission every 
year in July and the candidates who are declared successful by the 
Commission join the Forest Research Institute and Colleges, ])ehra 
Dun for two years institutional training swting from 1st Mat:ch of 
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the following year. The LA.S. etc. Examination is held by the 
Commission annually in October-November. Some of the candi~ 
dates who take the examination for recruitment to the LF.S. also 
avail themselves of writing the I.A.S. etc. examination before 
they actually join the Forest Research Institute and Colleges, D~hra 
Dun. The final results of the I.A.S. etc. examination are 
announced by the U. P . S. C. some time in May-June of the year' 
10110wing the year of examination. Some of the candidates who 
had been appointed to the LF.S. on the basis of the annual exa.mi­
nation held by the Commission also figure in the final merit list 
recommended by the U.P.S.C. for appointment to the LA.S., 
I.P.S. and Central Class I Services on the result of the examina·tion 
held by the Commission in the same year. The LF.S. proba .. 
tioners who are recommended for appointment either to the other two 
All India Services, namely, LA.S., I.P.S. or even in certain cases, 
to a Central Class I Service often indicate their preference to join 
those services and consequently they submit resignation from the 
Indian Forest Service. The candidates who are recommended for 
appointment to the I.AS., I.P.S. and Central Claas I Services are 
required to jOin the Lal Bahadur Shastry Academy of Administra­
tion, Mussoorie, towards the middle of July of the year following 
the year in which the LA.S. etc. examination w~ held. Thus the 
I.:P;S. probationers who figure in the merit list for appointment to 
the I.A.S., I.P.S and Central Class I Services are required to join 
the Academy in July i.e. about four months after they had joined 
the Forest Research Institute and Co1,leges, Debra Dun. 

By the time such former IF. S. probationers join the Academy, 
the next examination for recruitment to the LF.S. would have al~ 
reay started or would be in process of starting. 

It will be seen from the position explained as things Itand at pre­
sent it m.aor not be possible to fill above that the vacancies arising 
as a result of some of the I.F.S. probationers resigning from the 
Service in order to join either I.A.S., I.P.5. or a Central Class I 
Seniice, on the results of I.A.S. etC. examination taken by them be~ 
fore joining the LF.S., during the same year as suggested by the 
Estimates Committee. Once an offer of appointment has been 
issued and a candidate has joined the Service, the vacancy arising 
as a result of his resigning on a subsequent date has to be carried 
forward to the next recruitment year. Only vacancies which are 
not filled because certain candidates recommended by the Commis­
sion were found physically unfit or who otherwise do not join the 
service on receipt of offer of appointment, are no doubt filled in the 
same year from a supplementary list obtained from the U. P . S. C. 
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However, in the type of cases referred to in the preceding para­
graphs where LF .S. probationers after joining the Forest Research 
Institute and Colleges, Dehra Dun, resign fr<?m the Service in order 
to join I.A.B., l.P$. or a Central Class I Service, the Commission 
would not be able to supply a list of supplementary candidates when 
the next examination for recruitment to the I. F . S. would have 
already started. However, a proposal that recruitment to the LF.S. 
may also be made through the I.A.S. etc. examination, was 
referred by the Commission to the Committee set up by 
them under the Chainnanship of Dr. D. S. Kothari. If 
recruitment to the I.F.S. is made through the same examination 
as fOt, the LA.S. etc., the problem referred to in the preceding para-
graphs would probably be solved or reduced to a considerable ex­
tent. A finail view in this matter will be taken after considering the 
recommendations of the Kothari Committee and the comments of 
the Union Public Service Commission thereon. 

[Department of Personnel & A.R. O.M. No. 2801311176-
AlS(I) dated 19-8-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 8 (Para 1.37) 

The Committee, however, feel that the problem of Indian Forest 
Service probationers opting for other Services during the course of 
their training, is deep-rooted and requires an inquiry into the fea­
tures of the Service which make it less attractive than other Ser­
vices. They, therefore, recommend that GOvernment may appoint 
an Expert Committee to inquire into the qualifications required fo~ 
and procedure of recruitment, the period of probation, the system of 
trainin'g and 1he terms and conditions of the Indian Forest Service 
vis-a-vis the job requirements of the Service and to make sugges­
tions as to how these could be improved upon to make the Indian 
Forest Service not less attractive to the potential candidates to All 
India Services. 

Reply of the Government 

The Committee have recommended that the Government may 
appoint an Expert Committee to inquire into:-

(i) Qualifications required and procedure of direct recruit­
ment; 

(ii) System of training; 
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(iii) Period of probation; and 

(iv) Terms & Conditions 

of the Indian Forest .Service ·vis ... Q.~vis ·the JQb ;i'equir~entsQf the 
Ser,vice. The above ~pects are examined seriatim Qelow:-

. (i) Qualifications required and procedure of direct recruit-
ment. 

.11 

The Union Pubijc Service Commission appointed a Committee 
undBr the Chairmanship Qf .Dr. D. S. ,Kothari in February, 1~'U·00 

. examine andl'eport on the system of recruitment to ·the All India 
aI}d Central Services and to recommend changes in the scheme.of 
Examination and selectl·on me1lbods. :It is understood that the Cmn-
mittee, have gone:into,thequestion of selection methods and recruit­
ment policy of the AlI,Irulia Servkes including Indian Forest Service 
and thE! qualifications, etc. required by the candidates for the various 
Services with particular reference to the job requirements. The 
matter will therefore, be examined further along with the recom­
mendations of the Kothari Gommittee. Since the Expert Commit­
tee h~ already gone into this question, there would appear to be 
no need to appoint another Committee for the purpose. 

(ii) System of training 

. (iii) Period of probation 

The period of probation prescribed in the case of Indian Forest 
. Service is three years as against two years prescribed for the I. A. S./ 
I.P.S. probationers, for the first two years the probatiQ.ners attend a 
full time course in forestry at the Forest Research Institute & Colle­
ges,Dehra Dun. After the completion of the course at Dehra Dun, 
the. probationers undergo the .foundational course of about four 
.rno.nihsat the Lal Bahadur Shastri National Academy of Administra­
tion, Mussoorie. The remainjngperiod of the third year is spent by 
the probationers in the States to the cadre of which they are allo­
cated to familiarise themselves with various types of work. During 
this period, a probationer enjoys all facilities and privileges of a re­
gular officer and ·is at no disadvantage whatever. The two years' ins­
titutional training is a regular Degree Course of Post Graduate stan­
dard, although for statutory reasons only a diploma is awarded. "In 
the context of the recent advances in all scientific disciplines includ­
ing forestry, the Government feel that there may bea .case for in­
creasing iLather than reducing the duration of the institutional tram­
ing or in other words the period of probation/training of three years 



in the case of Indian :Forest Service ProQaUoners. It is understood 
that the Kothari Committee is also likely to make certain recommen­
dations regarding the training programmes of ·candidates appointed 
to the various Services. The matter would fUFther be considered. in 
·tbe Jight of the Kothari Committee's report. 

(iV') Terms and Conditions of the Indian Forest Servic.e. 

The Pay scares of ·the Indian Forest Service have been recently 
revised on 'the recommendations of ,the Third Central Pay Commis­
sion. The Pay Commission ha.d recommended introductiQn of a 
Selection Grade above the level of Conservator 9fForests. The 
Government are, however, considering the qUe!;ition of introducing 
a Selection Grad.e abov:e the Se~iorTimeScale as in the other All 
India Services. Similarly, 1:he questi'on of revis~g the pay scale 
of the post of Conservator of Forest recommended by the Pay Com­
mission is also under active consideration of .the Government. A 
decision in this regard is expected to be arrived-at soon. With the 
changes contemplated above, the pay scales of the Indian Forest 
Service would becC'me more attractive than heretofore. This would 
also meet the pr()blelJl of stagnation at the &>nior Scale level, which 
is dcubtle~ o~e of t;4e factor acting as a dis-incentive for meOlQers 
of the IFS. :The other ~pditions of Sex-wce of the ~mpers of the 
Indian Fprest sa-wce have also been gone into by the Third Pay 
Commission. 

2. In view Of illepositiQn explained above, the Government feel 
that no I-lseful purpose would be served 'by ap}ll9inting at this ,stage 
an Expert Committee to ;go into· the v.ariQU.S aspects of the Ipd.1,im 
Forest -Service, ~ recommended by the Estimates Committee. 

[Department of P.ersonncl & A.R. O.M. No. 28013jlI76-
AIS(I) dated 19-8-76] 

\C~1Jlllle{i,t.s of iJle C.om,mittee 

Please see para 1.34 of Chapter I of the Report. 

Rec.oD);IJlen,4ation No. 9 (PaJ;8 1.38) 

'''Ihe Committee full'"vher suggest that siJ;nilar problem in ~spect 
of Indian Police Service probationers, though on a small scale, may 
also be inquired into in depth by an Expert Committee so as to pin­
POint t.hepresoot shortooIlJi~s. and enable Goverm;nep.t··to .take ex­
peditious·remedial measures." 
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Reply of tile Government 

The Government of ;India in the Ministry of Home-Affairs had 
appointed a Committee on Police Training under the Chairmanship 
of Prof. M. S. Gore. This Committee submitted its Report to the 
Government in 1972 and made a number of important recommenda­
tions on the Recruitment and Training Methods of the Indian Police 
Service Officers. Keeping in view the national goals, the entire train­
ing programme for the Indian Police Service Officers has been re­
structured. 

The Union Public Service Commission also appointed a Commit­
tee under the Chairmanship of Dr. D. S. Kothari to look into the 
existing system of recruitment to. All India Services. The terms of 
reference required this Committee to examine, inter. alia, the existing 
scheme and syllabus of the All India Services, and to recommend 
such changes in the scheme of Examinations and in the Selection 
Methods as would give adequate emphasis to knowledge, skills and 
qualities appropriate to the role and function of the Services in the 
context of the tasks of national development and reconstruction. . 

It is understood that the Kothari Committee have made certain 
recommendations in its Report to the Union Public Service Commis­
sion. The Government would examine the matter further in greater 
detail in the light of the recommendations of the Kothari Committee 
and the views of the UPSC thereon. 

The Government have also taken steps to make the IPS more 
attractive by substantially improving the pay scales recommended 
for the Service by the Third Pay Commission. Steps have also been 
taken to improve the career prospects of 1JPS Officers by gradually 
inducting them in higher jobs in the Secretariat and the Public Sec­
tor Undertakings. 

In view of these, it is felt that it would not be necessary at this 
stage to set up another Expert Committee to study these issues. 

[Department of Personnel and A.R O.M. No. 28013/1/76-AIS(I) 
dated 19-8-76] 

Comments of the Comm.ittee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 11 (Para 1.45) 

"The Committee recommended that Government should devise a 
well considered system of recruitment to the higher administrative 
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services through a limited competitive examination amon'g civil ser­
vants belonging to the lower services in the Centre and Stares at an 
early date. The upper' age limit fOr the examination may be 31 years 
and the number of chances to appear in this examination may be the 
same as in the case of direct entry candidates. Tfie nature and con­
tent of this examination should take into account the civil service 
background and experience of the candidates." 

Recommendation No. 13 (Para 1.(7) 

"The Committee further suggest that in the light of experience 
gained, Government may consider filling a certain percentage of 
vacancies every year, through this examination." 

Reply of the Government 

Government are formulating a scheme for holding a limited com­
petitive examination for recruitment to the Indian Administrative 
Service from amongst the Central/State Government employees. In 
this, scheme it has been envisaged to set apart a certain percenfage 
of vacancies every year for being filled through the scheme of lateral 
entry examination. 

The Government will take a final decision after the details of 
scheme are finalised. The recommendation made by the Estimates. 
Committee as cited above will be kept in view while taking final 
decisions in the matter. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-
AIS(I) dated 19-8-76] 

Comments of the Committee 

Please see para 1.34 of Chapter :r of the Report. 

Recommendation No. 15 (Para 1.53) 

"The Committee are concerned to note that there are imba­
lances in the regional representation in the higher civil services. 
They feel that one of the best ways of bringing a senSe of participa­
tion in the nati'on building process to young people from all parts 
of the country, is to give equitable chances to them to compete and 
come out successful in the competitive examination for All India 
Services. Th'is is primarily a problem relatin'g to the educational 
standards followed in each State. But the responsibility of the 
Centre is also attracted as the grants for higher education are given 
by t~e University Grants Commission. Moreover, a clear respon­
sibility develops on the Centre to give specific encouragement' to 
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the people of ,b$lckward areaS to enable them to come up to the ~ll 
Incija level. Th,e COllppittee suggest tl~at the D~Partp1ent of Per­
sonnel should take a lead in . th-is behalf and have a det~ ,ana­
lysis maQ.e in depth, with the assistapce of the U,P.S.C. and the 
University Grants CommissIon, 'to identify the factors which make 
for relative success or other~ise of candidates CQmi~g from differ­
ent Stateslregions 'Of the countI:y ,and take sui,tab1e m~,a!j1ures in ~s 
regard. The Committee attach great importance to this matter. 
They desIre that a comprebeIl$ive scheme, outlining concrete mea­
sures which are being taken by Government to achieve this natio­
nal objective, are furnished to the Committee within six months." 

Reply of the Government 

The recommendation I!as been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of re::ruitment and to rec,?m­
mend such changes in the sCQe,me of e~amiIlati<?ns,,and select~n 
methods as would give adequate emphasis to Knowledge, skills and 
qualities appropriate to the role ~nd functions of the 5.ervices .in 
the context of tasks of national development and reconstruction, has 
since submitted its report to theUPSC. It has, intet:alia. examined 
~es relating to inequ~lity of opportunities among different regions 
of the country apd l3.i4eqmt:~tiPns of the CQmmunity :;and ~as ~4e 
wide-ranging recommendations aimed at prOJVRting~ql.lfllisation of 
opportunities for pl'0Dlising candidates, more particularly those be­
lonm,ng to the weaker sections, for entry in the Civil Services. 

A final view in the matter will be taken .after considering the 
recommendations of . the KotJ1ari COInmittee and the vi~w:s of the 
Commission thereon. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-
1\18(1) dated 19-8-76] 

:Co..unents of the Committee 

. Please see ~l"a 1.34 of Cl,lapter I of the Report. 

RecomlDlllldation No. 19 (Para No. 2.4.) 

"The Con;unittee feel that inv~ew of the la;ge. number of 
.-graduates pas~g out of Indian Universities, there, ~s a v~st sc:ope 
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for attracting large number of promising students to take the exa­
mination fOr recruitment to the All-India Services and other C~n­
tral Services. This could be done if adequate publicity is given 
through mass media like artiCles and writes-up in newspapers, 
radio, TV, film shorts etc., to brin'g out the job opportunities that 
the All :India Services offer. The Committee suggest that Govern­
ment and the U.P.S.C. should undertake production of suitable 
literature in this behalf ani arrange for its wide circulation, about 
three months before the last date for submission of applications, 
through Universities and other leading academic institutions in the 
country. The Committee would further like the Members of the 
U.P.S.C to pay special visits to universities I colleges, particularly 
those whose students are not appearing in sufficient .numbers and 
hold meaningful discussions with the faculty membet'S and the 
students so as to resolve any doubts they may have." 

Reply of the Government 

The recommendation has been considered in consultation with the 
U.P.S.C. Adequate pI'Ovislons already exist far giving wide publicity 
to the holding of the combined competitive examine;. tion for recruit­
ment to the All India and Central Servi~es. The rules of the said 
examination are notified in the Gazette of India for general infol'ma­
tion. The notice for the said examination is published in almost all 
the leading newspap'ers of the country. The Union Public Service 
Commission's weekly adver'tisements in the neWspapers repeat the 
details regarding the I.A.S. etc., Examination every week from the 
date of the initial advertisement till the closing date far receipt ot 
the applications in the Commission's office. The Commission are' 
also using the Press, TeleviSion and All India Ra.lio for advertising 
the pIOsts to which recruitment is being m'3.de by them and for making 
the general public familiar with their policies. They have been par­
ticipating in the activities of the Association of I,ndian UniversitieS­
and have indicated various methods through which the Commission 
can help the -Universfties and their students. The Chairman and 
Members of the Commission accept invitations to visit and lecture 
in the Universities 1ifrd to deliver con~a'ti6n addressess in the 
Univ~rsities and they are keep'ing themselves in touch with the 
Universities and changes in the education system. As a result of 
all these measures, the number of ap'Plicants for -the various com-
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petitive examinations held by the Commission has been steadily in­
cr~asing over the years as will be seen from the following table: 

Nu:nber of Applicants 
Nameof examination 

1950 1960 1970 1975 1967 

lAS Etc. Examination 3647 10376 11710 28S3G "329 16 

Indian Fore;t Service Examina-
tion 23 17. 2680 6656 8267 

(.Figures for 1967 Examination which was the first examination held.) 

" 2. Further, these aspects have also been gone into by the Kothari 
Committee. After a final view is taken on the recommendations of 
the Kothan Committee the Government would' take whatever fur­
ther steps are n~essary in order to attract students from colleges 

" and institutions from where candidates are not appearing in sufficient 
numbers. 

[Department of Personnel and A.R. O.M. No. 2801311176-AIS(1) 
dated 23-9-76] 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Rep'Ort. 

~ommendation No. 20 (Para No. 2.5) 

"The Committee con,sider that it is of vital importance that the 
intending candidates are made fully aware of the quality of persons 
required £oor the hi'gher civil serv·.ices as also the crucial role that 
they would be required to play in formulating and implementing 
schemes of socio-economic development specially in rural and 
backward areas, land reforms, slum clearance, eradicatIon of social 
and economic evils like casteism, communalism, blackmarketing, 
hoarding etc. The Committee recommend that Government and 
the U.P.S.C. may suitably incorporate all these aspects in the 
brochures and other literature, produced by them for the oinforma­
tion of intending candidates for these Services The intention of 
the Committee is to specially encourage talented young persons who 
are dedicated to the cause of development of the counfry and have 
faith ·in people to apply in even large numbers." 

Reply of the Government , 

The recommendation has been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com-
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mission to go into the existing system of recruitment and to recC'm­
mend such changes in the scheme of examinations and selection 
methods as would give adequate emphasis to knowledge, skills and 
qualities appropriate to the role and functions of the Services in the 
context of tasks of national development and re-construction, has 
since submitted its report to the U.P.S.C. A final view will be ta-ken 
after considerin'g the recommendations of the Kothari Committee 
a'nd the views of the Commission thereon. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-
AIS(I) dated 19-8-76] 

COIIUDents of the Committee 

Please see para 1. 34 of Chapter I of the Report. 

Recommendation No. 22 (Para No. %.ZS) 

''The Committee recommend that Government should take steps 
as necessary to remove the disparity as between the lAS and IPS in 
the matter of qualifications of candidates, the scheme of the written 
examination and marks for the written examination as well as for 
interview so as to draw into the IPS officers of a better calibre. 

Reply of the Government 

The recommendation has been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of recruitment and to recom­
mend such changes in the scheme of examinations and selection 
methods as would give adequate emphasis to knowledge, skills and 
qaulities appropriate to the role and functions of the Servi nes in the 
context of tasks of national development and reconstruction, has 
since submitted its report to the UPSC. A final view will be taken 
after considering the recommendations of the Kothari Committee 
and the views of the Commission thereon. 

[Department of Personnel & A.R. O.M. No. 2Sn3!1!76-AIS(I) 
dated 19-8-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 23 (Para No. 2.26) 

"The Committee recommend that the minimum age limit for 
candidates for the I.F.S. sh:>uld also be increased from 20 to 21 years 
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to bHng it at pal' with that for tlle I.A.S. and I.P.S." 

Reply of the Goverument 

. The recommendation is being processed in consultation with the 
States and the Union Public Service Commission. Governmeht wilt 
take a final view after considering the recommendations on this sub­
ject made by the Kothari Committee on Recruitment Policy and 
Selection Methods. 

[Department of Personnel & A.R. C.M. No. 28013/1176-
AIS(I) dated 19-8-76] 

Co1mi\~t's of the ConiDlifft!e 

Please see para 1.34 of Chapter I of the Report. 

(Recommendation No. 24 Para 2.30) 

"Since the age limits for the examination already impose a 
ceiling on the number of chances that a candidate can 
avail of, the Committee consider it only reasonable that 
any further limitation in this regard should not be un­
duly harsh so as to deny to the candidates opportunities 
to improve the standard of their performance at the 
examinations. " 

Reply of the Goverument 

The Kothari Committee, appointed by the Union Public Ser\"ice 
Commission to review the existing recruitment policy and seleefiol\' 
methods to higher civil services etc. has also made recommendations" 
on this aspect. This report is now being examined. Government wiD 
keep the recommendations of the Estimates Committee in view 
while taking a nnal decision on this issue. 

[Department of Person'1ei & A.R. O.M. No. 28013/1/76-
AIS(I) dated 19-8-76] 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 25 (Para No. 2.41) 

"The ComrriiHee would hlte Government to work out and strictly 
implement rationl and eqaitable pri!llciples of allocation of all India 

. Services candidates to the va-rious States. They desire that these 
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principles are published in the annual report of the Department for 
the information of all concerned." . 

Reply of the Government 

The allocation of cadre officers to the various State cadre is made 
by the Central Government in consultation with the State Govern­
ments concerned. From the very beginning some principles have 
been adopted by the Government for this purpose. TheSe principles 
have been under review from time to time to ensure that they are 
r~t.ional and equitable. Since the existing principles ensure equitable 
distribution of high ranking and low ranking candidates besides 
candidates from different areas of the country to the various cadres 
and also safeguard the interests of the women candidates as well 
as the candidates belonging to the Scheduled Castes and Schedu­
led Tribes, they are considered to be rational and equitable. The 
existing principles of State allocation are presently under ~.ctive 

review. In future, the principles as finally adopted would be indi­
cated in general terms in the annual report of the- Department. 

[Department of Personnel and Administrative Reforms O.M. 
No. 280131 1 1 76-AIS (I) dated 19-8-76]. 

Further information called for by the Committee 

(a) Please furnish a note setting out the existing principles of 
State allocations. 

(b) Has the review of the principles of State allocations been 
completed? If so, the result of the review may be indicated. 

[Lok Sabha Secretariat O.M. No. 5jll/CS/76 dated the 31st 
January, 1977] 

~urther Reply of Government 

(a) The principles of State allocations are enumerated below: 

1. Vacancies in every cadre are split up equally into 'insider' 
quota and 'outsider' quota, if necessary, allocations of 
'insiders' and 'outsiders' in previous years are taken into 
consideration for rounding off fractions. 

2. Vacancies for Scheduled Castes and Scheduled Tribes are 
reserved in various cadre according to prescribed percen­
tages; for this purpose Scheduled Castes and Scheduled 
TI'ibes are grouped together and the p'eTcentages of re­
servations are aggregated. Reserved vacancies are also 
~iiYided into 'iJ1.~iders' and 'outsiders'. 

2n~ LS, 8. 
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3. Allocation of 'insiders', both men and women, is made 
strictly according to their rank and their preferep.ce for 
their respective 'home' States. 

4. Allocation of women belonging to a Scheduled Caste or a 
Scheduled Tribe is done according to their ranks inter-se 
and preferences for various cadres, against the vacancies 
reserved for members of Scheduled Castes/Scheduled 
Tribes in various cadres; reserved vacancies left over after 
allocation of these women are filled by the allo~ation of 
men belonging to a Scheduled Caste or a Scheduled Tribe 
strictly in accordance with their ranks inter-se and pre­
ferences for various cadres. 

5. Allocation of women not belonging to a Scheduled Caste or 
a Scheduled Tribe and not allocated as 'insider' is made 
against the remaining vacancies, in accordance with their 
ranks in the merit list and pTeferences expressed by them 
for the different cadres, subject to the condition that with 
such allocation of 'outsider women' to a particular cadre; 
the number of women (both 'insiders' and 'outsiders') 
should not exceed twenty-five per cent of the total number 
of vacancies in that cadre. An 'outsider' woman who 
cannot be so allocated to any cadre for which she has ex­
pressed specific preference, is allocated on ad-hoc basis. 

6. No woman candidate is to be allocated as an additional 
'insider'. 

7. Allocation of 'outsider' men not belonging to a Scheduled 
Caste or a Scheduled Tribe is made in accordance with the 
"Roster System" after taking into account the allocation 
of the 'insiders', the women and the men belonging to a 
S~heduled Caste or a Scheduled Tribe. 

(b) The existing principles of State allocations as enumerated 
above are under review and no final decision in this regard has yet 
been taken. 

[Department of Personnel & A.R. O.M. No. 28013/1/76-
AlS(I) dated 4-3-77] 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 28 (Para No. 3.5) 

"The Committee consider that the candidates for All India Ser­
vices shfluld inter alia hav, a basic knowledge of general science 
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development plans, agriculture, Indian society and culture etc. 
They, therefore, recommend that the scheme of compulsory papers 
for the written part of the lAS etc. lAS examination may be re­
viewed and suit~bly modified to cover these aspects." 

Rep'ly of Government 

The recommendations have been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of recruitment to the All India 
Sen'ices and Central Services has since submitted its report to the 
Union Public Service Commission in this regard. Government will 
take a final view in the matter after considering the recommenda­
tions made by the Kothari Committee on Recruitment Policy and 
Selection Methods and the views of the Union Public Service Com­
missien thereon. 

[Department of Personnel & A.R. O.M. No. 28013j1j76-AlS(I) 
dated 19-8-76] 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 29 (Para No. 3.6) 

"The Committee further note that 'General English' is one of 
the compulsory papers in the All India Service examinations. They 
understand that medium of instruction in Schools, Colleges and 
Universities in a number of States has been switched over from 
English to Hindi and regional languages. Besides, the language of 
administration in most of the States where the _\ll India Service 
Officers have to serve, is either Hindi or the-regional language of 
the area concerned. Threre is also a gen~ral feeling that the All 
India Service examinations are weighed in favour of students who 
have a good command of the English language. The Committee 
would, therefore, like Government to revie-w the matter and see 
that fair opportunities to complete in these examinations, are avail­
able to s-tudents coming from rural and backward areas and those 
who have studied in colleges and Universities where medium of 
instruction is either Hindi or the regional language." 
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Reply of Government 

T~e Kothari ,Committee set up by the Union Public Service Com­
mission to go into ,the scheme and syllabus of the Combined Com­
petitive Examination is understood to have reviewed this matter 
also. A final view on the aforesaid recommendation of the Esti­
mates Committee would, therefore, betaken after considering the 
recommendation of the Kothari Committee and the views of the 
Union Public Service Commission thereon. 

[Department of Personnel & A.R. O.M. No. 28013/1/7~AI'S(I) 
dated 23-9-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 31 ,(Para No. 3.18) 

"The Committee recommend that the major subjects taught 1;(> 

the engineerin'g graduates should also be included among the optional 
subjects for the examination." 

Reply of the Government 

The recommendations have been considered by the Government. 
The Kothari Committee set up by the Union Public Service Co~ 
mission to go into the existing system of recruitment to the All 
India Services and Central Services has since submitted its report 
to the Union Public Service Commission in this regard. Govern­
ment will take a final view in the matter after considerin'g the re 
commendations made by the Kothari Committee on Recruitment 
Policy and Selection Methods and the views of the Union Public 
Service Commission thereon. 

[Department of Personnel & A.R. O.M. No. 28013/1/7~AI'S(I) 
dated 19-8-76} 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 32 (Para No. 3.19) 

"The Committee also desire that science subjects which have a 
wide-ranging scope of study may be split into two or more optional: 
subects for purposes of examination." 
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Reply o( Government 

The recommendations have been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of recruitment to the All India 
Services and Central Services has since submitted its report to the 
Union Public Service Commission in this regard. Government will 
take a final view in the matter after considering the recommenda­
tions made by the Kothari Committee on Recruitment Policy and 
Selection Methods and the views of the Union Public Service Com­
mission thereon. 

[Department of Personnel & A.R. O.M. No. 28013j1j76-ArS(I) 
dated 19-8-76] 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 33 (Ptara ~o. 3.20) 

"The Committee feel that management being ,important func­
tion of the higher administrative services, the subjects of Modem 
Management including Management Accountancy elc., may also be 
included among the list of 'optional subjects." 

Reply of the Goverrimeiit 

, The recommendations have been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of recruitment to the All India 
Services and Central Services has since submitted its report to the 
Union Public Service Commission in this regard. Government will 
take a final view in the matter after considering the recommenda­
tions made by the Kothari Committee on Recruifment Policy and 
Selection Methods and the views of the Union Public Service Com­
mission thereon. 

[Department of Personnel & A.R. O.M. No. 28013j1j76-AI'S(I) 
dated 19-8-76] 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 
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Recommendation No. 34 (Para No. 3.21) 

"The Committee need hardly point out that, as elsewhere in the 
world, some of the most talented and promising students are being 
attracted to professional courses such as engineering, agriculture, 
commerce, etc. The Committee feel that these young persons with 
professional qualifications who have the ability, aptitude and the 
making to do well in the general papers which are compulsory, should 
not be placed at a disadvantage v;ith reference to the optional sub­
jects in the All India Services examinations. In fact, the scheme of 
examinations should be such that it gives an equitable chance to 
promising students coming from the various streams of discipline, 
namely science, humanities, engineering, commerce, agriculture, 
accountancy, etc. The Committee would like Government to have this 
matter examined in depth in consultation with U.P.S.C. and inform 
them of the decision taken to rationalise the choice of optional 
subjects." 

Reply of the Government 

It is understood that the Kothari Committee set up by the Union 
Public Service Commission to go into the scheme and syllabus of the 
I.A.S., etc., examinations have recommended inclusion of certain 
additional subjects in the list of optional subjects with a view to 
providing equitable chance to promising students COl'ning from the 
various streams of disciplines. Further necessary action in this 
regard will be taken after a final view is arrived at on the recom­
mendations of the Kothari Committee and the views of the Union 
Public Service Commission thereon. 

[Department of Personnel and A.R. O.M. No. 28013)1)76-AIS(I) 
dated 19-8-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 35 (Para No. 3.22) 

"The Committee note that the present List of optional subjects 
gives a wide choice to the st'..ldents of history. The Committee feel 
that the choice of papers on History pertaining to continents/coun­
tries or areas for the I.A.S. etc. Examinations should be more relevant 
to the present day requirements ~md facts. 'The' Committee therefore 
suggest that this aspect may be reviewed by,an Expert Committee 
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consisting of eminent educationists and experienced administrators 
and necessary action taken at an early date to rationalise these 
subjects and publish them for the information of the candidates." 

Reply of Government 

The recommendations have been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of recruitment to the All 
India Services and Central Services has since submitted its report 
to the Union PubL:: Service Commission in this regard. Government 
will take a final view in the matter after considering the recom­
mendations made by the Kothari Committee on Recruitment Policy 
and Selection Methods and the views of the Union Public Service 
Commission thereon. 

[Department of Personnel & A.R. O.M. No. 2801311:76-A:IS (1) 
dated 19-8-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter 1 of th.e Report. 

Recommendation No. 36-Para 3.23 

"The Committee would like to stress that candidates with a 
scientific, and technical background should not feel at .a 
disadvantage at the written examination. compared to the 
Arts students. They would like th,at the list of successful 
candidates should be analysed to see that students, of no 
particular academic subject enjoy continuously a greater 
share in the Services and suitable measures taken to 
remedy the position." 

Reply of Government 

The recommendation has been considered by the Government. 
The Kothari Committee set up by the Union Public Service Com­
mission to go into the existing system of recruitment and to recom­
mend. such changes in the scheme of examinations and selection 
methods as would give adequate emphasis to knowledge, skills and 
qualities appropriate to the role and functions of the Services in the 
context of tasks of national development and reconstruction, has 
since submitted its report to the U.P.S.C. It has inter alia suggested 
major changes in the list of optional subjects for the writtenexa-
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~nation for recruitment to All-India Services by adding subjec1B 
like Agriculture, Engineering, Management, Commerce etc. 

A final view in the matter will be taken after considering the 
recommendations of the Kothari Committee and the views of the 
Commission thereon. 

[Department of Personnel & A.R. O.M. No. 28013!1!76-AIS (I) 
L l dated 19-8-761 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 37-P4ra 3.24 

"The Committee would like Government to ascertain how the 
adoption of Method II in U.K. has worked in actual prac­
tice, so that the same may be taken into account while 
reviewing the system of wrjtten examinations for the All 
India Services." 

, Reply of Governiiielit 

The recommendation has been consieered by the Government. 
The Kothari Committee set up by the Ulrlon PubUc Sernce Com­
zirlSSioh to go into the existing system of recrUitmA:mt and to recom­
rneiid such changes iIi the scheme of exaininations and selection 
methods as would give adequate emphasis to knowiedge, skills and 
qualities appropriate to the role and functions of the Sernces in the 
context of tasks of national development and reconStruction, has 
since submitted its report to the U.P.S.C. 

A final view will be taken after considering the recommenda­
tions of the Kothari Committee and the views of the Commission 
1hereon. 

[Department of Personnel & A.R.O.M. No. 28013/1/76--AIS(I) 
dated 19-8-77]. 

Combteids of the Coinmittee 

Please see para 1.34 of Chapter t of the Report. 
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Recommendation Nos. 38 & 39 (Para Nos. 4.16 & 4.17) 

(No. 38) 

"The Committee feel that the question of introduction of a sys­
tem of psychological, intelligence and a.ptitude test in the scheme of 
lAS etc.IIPS examination merits re-examination by the Union Pub­
lic Service Commission and the Government keeping in view the 
facilities therefore available in the country." 

(No. 39) 

"The Committee emphasise the need for continuous Improve­
ment in the method of interview for Personality test at the lAS 
etc.IIFS examination in the light of the developments taking place 
abroad in the methodology of interview." 

Reply of the Government 

The Government have considered these recommendations of the 
Estimates Committee. The Kothari Committee set up by the Union 
Public Service Commission to go into the existing sysem of recruit­
ment to the all India and the Centre Services, has since submitted 
its report to ~.he uPsc in this regard. The aforesaid recommenda­
tions of the tstimates Committee have been brought to the notice 
of the UPSC. Government will take a final decision on the recom­
mendations of the Kothari Committee and the views of the UPSC 
thereon by takin'g into account the aforesaid recommendatiDns of 
the Estimates Committee. 

[Department of Personnel and A.R.O.M. No. 2801311/76-A.lS(I) 
dated 19.,;8-76]. 

Commeids of the Committee 

Please see para 1. 34 of Chapter I of the Report. 

Recommendation No. 44 (Para No. -4.29) 

"The Committee note that candidates are 'given the option of 
answering papers on Essay and General Knowledge in any of the 
langua~s mentioned in the Eighth Schedule of Constitution but 
only a small percentage of candidates have exercised their option 
to answer papers in Indian languages. Since the medium of edu­
c~~~~ in m,ost of the States is Hindi/regional languages it was 
~:xpect~ tliai larger humber of candidates would answer the paPers 
tn IndIan languages. The Committee would like .GovermhEmt to go 
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into the reasons for the poor responSe of candidates in answering 
the papers to remove any apprehensions or difficUlties in this re­
gard." 

Reply of the Government 

Over the years the number of candidates choosing to answer the 
Essay and General Knowledge papers in langua'ges other than Eng­
lish has been steadily increasing. As against 1068 candidates doing 
so in 1970 in respect of Essay paper the figure for 1975 is 2746. The­
corresponding figures for the General Knowledge paper are 633 and 
1437. It may, however, be mentioned that the measures taken in 
the Universities for teaching under-'graduate and post-graduate 
classes in regional languages, particularly in Science, Engineering 
and Social Sciences subjects have not perhaps been very substantial 
or far reaching. There also continue to be a shortage of up-to-date 
and good books in regional lan'guages. 

2. The Kothari Committee set up by the Commission is under­
stood to have gone into this aspect. A final view on the aforesaid 
recommendation of the Estimates Committee would be taken on 
co~sidering the recommendations of the Kothari Committee and 
t,he views of the Union Public Service Commission hereon. 

[Department of Personnel & A.R. a.M. No. 2801311176-AIS(I) 
dated 23-9-76J 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 45 (Para No. 4.30) 

. "The Committee consider that it would only be proper if candi­
dates are allowed the option to answer optional papers in the lan­
guage in which they have studied them. They therefore recommend 
that candidates should be allowed to answer papers in optional sub­
jects which are taught in Hindi/regional langua'ges in the Univer­
sities and colleges, in the Indian languages." 

Reply of the Government 

The Kothari Committee set up by the Union Public Service 
Commission is understood to have gone with this aspect also. A 
final view in this regard will, therefore be taken after considering 
the recom:mendation of the Kothari Committee and the views of' 
the Union Public Service Commission thereon. 

[Department of Personnel & A.R.O.M. No. ~013/l/76-AIS(I) dateQ1 
23-9-76] . 



115 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 46 (Para No. 4.33) 

"The Committee recommended that the facility of answering 
the papers in Hindi or any of the lan'guages mentioned in the Eighth 
Schedule to the Constitution may be extended to the paper in 
"General Knowledge" for the Indian Forest Service Examination." 

Reply of the Government 

The recommendation of the Commit.tee is being processed in 
consultation with the Union Public Service Commission. The Gov­
.ernment will take a final view after considering the recommenda­
tions on the subject made by the Kothari Committee on recruitment 
policy and selection methods. 

[Department of Personnel & A.R. O.M. No. 28013j1j76-AIS(I) 
dated 19-8-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendatio,D No. 49 (Para 5.9) 

. "The Committee note that the Administrative Reforms Commis­
sion had recommended that promotion quota of State CivIl Service 
Officers to the IASjIPS should be increased from 25 to 40 per cent 
and that the same is under the consideration of the Government. 
As considerable time has already' elapsed since this recommenda­
tion was' made the Committee would like Government to take early 
decisions in the matter." 

Reply of the Government 

The Recommendation No. 16(a) of the ARC regarding enhanced 
promotion quota in the Central Services etC. was processed through 
the Committee of Secretaries and the Cabinet Committee on Admi­
nistr!ltion. The Government are also considering a scheme of lateral 
entry of Central/State Goveynment employees into the lAS through 
a limited competitive examination. These two have become. inter-
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linked and the matter is likely to take some time more. morts are 
continuing to take a decision as early as possible. 

[Department of Personnel & A.R. O.M. No. 28013!lj76-AIS(I) 
dated 19-8-76]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommendation No. 82 (Para 6.124) 

"The Committee have elsewhere in the Report recommended 
compulsory Refresher Courses for lAS officers at specified periods 
of their service. As the Refresher Courses would cover senior offi­
cers also, it is of the utmost importance that the directorial and 
academic staff at the Academy is of high calibre who can impart 
training to the senior officers, participat.e in discussions with them 
and inspire respect for their eruditiJn, grasp of administrative pro­
blems at various levels and ability. The Committee would therefore 
stress that really capable persons should be selected as directorial 
and academic staff of the Academy. The pay and allowances as also 
the facilities provided to them, should be such as would attract 
the best talents. The Committee recommend that Mussoorie being 
a costlier place, special consideration should be given to the grant 
of additional emoluments and facilities to the officers deputed to 
the Academy on directorial or academic assignments. Their emolu­
ments should in no case be less attractive than those available to 
the teaching faculty in the Universities and Institutes of Manage­
ment. The Committee have no doubt that Government would take 
all the aspects into account while taking deCision on the prop~sals 
submitted by the Academy which are already under Government's 
examination. " 

Reply of the Government 

The Committee being constituted and referred to in the reply 
-to tht Recommendation in para 6.1.08 is also being asked tJ examine 
and make suitable recommendations on the question of pay and 
allowanes and other facilities of the Academy staff. These will be 
examined in consultation with Finance in due course, keeping in 
"View the recommendation of the Third Pay Commission etc. 

[Department of Personnel & A.R. O.M. No. 28013 11 !76-AIS (I) 
26-8-761. 
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Further Information called for by the Committee in respect of Be-
. commendations Nos. 76 " 82 (Paras 6.1OS 6.l.24). 

Please furnish a note indicating the composition, terms of refer­
ence, time by which the Commitee is to submit its report etc. of the 
Committee constituted to make a detailed review of the require­
ments of accommodation and other ancillary facilities for the Aca­
demy and the question of pay and allowances and other facilities 
for the Academy staff. 

Further Reply of Government in respect of Ret:ommendati~s 

Nos. 76 & 82 (Paras 6.108 & 6.124). 

The Government of India constituted a Committee vide resolu­
tion No. l1030i4i76-Trg. II dated 13 October, 1976 (Appendix XVII). 
the following being its members:-

I. S/Shri R.N. Haldipur 

2. J.P. Das 

3· Mir Nasrullah 

4· H.S. Dubey 

5· S.D. Risen 

Director, I.I.P.A., New Delhi. 

Joint Secretary (Pers), Minis­
try of Finance. 

Joint, Secretary, Ministry of 
Works and Housing. 

Joint Director, Lal Bahad ur 
Shastri National Academv of 
Administration. M ussoorie. 

Joint Secretary (Training), 
Department of Personn~I and 
AdminiJ;trati"e Reforms, 
(Convenor). 

The above Committee is to examine and report to the Govern­
ment on the following matters arising out of the recommendations 
of the Estimates Committee in its 89th Report (Fifth Lok Sabha) 
on. Recruitment Training and Organisation of All India Service3, 
and Conference of Heads of Central Training Ins:itutions:-

(a) Constitution of the Lal Bahadur Shastri National Aca­
demy of Administration, Mussoorie ir. to an autonomous 
or semi-autonomous unit; 

(b) Stren'gthening the staff and ancillary facilities of the 
Academy for reorga.'nization of the Foundational Training 
Courses for All India and Central Servuces Group 'A' 
(Both technical and non-technical) according to the re­
commendations of tr.e Estimates Committee;. 
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(c) Requirement of land and buildings for the short and long 
term needs of the Academy. 

(d) Arrangements for inservice training programme for 
officers of the Indian Administrative Service. 

The Committee is to submit its report within six months time. 
A copy of the Government's Resolution is appended. 

[Departm.ent of Personnel & A.R. New Delhi the 13 October, 1976 
O.M. No. 28013/1176 AIS(I) dated 4-3-77]. 

Comments of the Committee 

Please see para 1.34 of Chapter I of the Report. 

Recommen~ation No. 112 (Para 8.26) 

The Committee recommend that the Government shourd take 
speedy steps to implement the recommendations of the National 
Commission on Agriculture already accepted by them to declare the 
Forest Research Institute and Colleges as an Institute of National 
importance. 

Reply of the Government 

The recommendation is accepted in principle. The matter -has 
been under examination for a long time. The Court of the Forest 
Research Institute & Colleges, Dehra Dun decided in 1963 tl:~t steps 
should be taken to declare the Institute as university by legislating 
an enactment. However the matter was pfaced before the Second 
Expert Committee on Forest Resarch 'Institute & Colle~es in 1965 
and they had also favoured the same approach. Buf- in 1969, the 
Court of the Forest Research Institute & Colleges decided to explore 
the possibilities of having the Institute affiliated to Meerut or any 
other university. Since this has not borne fruit, the question of 
legislation for declaring it as an institution of national importance 
by an Act of the Parliament has been re-opened. A draft legislation 
has already been prepared, but all its implications are being studied 
in consultation with the Ministries of Finance and Education, before 
puttin'g up the matter to the Cabinet. A decision is expected to be 
taken shortly. 

[Department of Personnel & AR O.M. No. 28013/1/76-AIS(I) dated 
19-8-761. 

Comments of the Committee 

Please see para 1.3!? of Chapter I of the Renort. 

NEW DEUiI; SATYENDRA NARA YA'" S 
." INHA. 
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APPENDIX I 

(Vide Recommendation NG. 2L-Para 1.1'7) 

Departm-ent of Personnel & Administrative Reforms 

(Cabinet Secretariat) 

No. 28013/8/76-AIS(IV) 

To 

Chief Secretaries to all the State Govts. 

(Except Sikkitn), 

North' Block, 

New Delhi-llOOOl. 

8th April; 1976; 

Subject:Indian Forest Service and initial retrliltment-Rec'onlIfiend~­
tions of the Estimates Committee of t!1e LoR Satlha-Clos­
ing of initial recruitment. 

Sit', 

I am directed to say that as the State Government are aware, the 
Indian Forest ServiCe was constituted with effect from the 1st July, 
1966, under Se:::. 2A of the All India Services Act, 1951. and initial 
recruitment from amongst the eligible State Forest' Serv-ice officers 
was made to the various State C'adres w-ith effect: from the 1st Octb' 
ber, 1966. The initial recruitment to the service was corilpleted in 
the beginning of 1968 and appointtnEmts- had been notified to all the 
State cadres. However, in April, 1969 the SutJretrte Court allowed 
certain Writ Petitions filed by some S'tate Forest Servi~'e offl~ers 01 
Jammu and Kashmir (A. K. Kariarak and other v.s. Union of India 
and others 'AIR 1970 j S,C. 150) and set aside the initial appointment 
made to the cadre of Jammu and· Kashmir. The main: round or the 
basis of which the Supreme Court passed' the abo-ve orders was that 
the Chief Conservator. of. Forests could not be a'member of the Special 
Selection Board as well as a candidate for, selectiQB.' The Court" 
observed that such an arrangement vitiated the wbole selection' 
officers and was contrary to, the principles of natural justite. 

2. I~ 0ew of the Supreme Court's above said judgment, the Gov­
ernment of India considered the matter and, in consultation with the 
MInistry of Law, decided that initial recruitment to the various 
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State cadres made on the recommendations of the Special Selection 
Board of which the Chief Conservator of Forest was a member and 
he was also a candidate for selection for app10intment to that cadre, 
should be treated as ab initio void. Accordingly steps were taken, 
after amending the IFS (Recruitment) Rules 1966, and LFS (Initial 
Recruitment) Regulations, 1966, to make fresh ;elections from amongst 
the eligible State Forest Service officers. This process of fresh 
selection started some time in 1970 and ended in March, 1974. Fresh 
selections could not be finalised earlier because of certain court cases 
filed by certain officers challenging, inter alia the powers of the 
Central Government to make fresh selections. 'Appointments at the 
initial constitution of the Service, on the baSis of fresh selections, 
have now ,been completed in all the cadres. 

3. Some State Governments have, however, been sending prop!<>­
sals for the reconsideration of cases of certain State Forest Service 
officers who were not found suitable by the Board as well as the 
UPSC for appointment to the IFS on the basis of the fresh selections. 
The main reasons given by such State Governments, in support of 
their proposals, are that the service records of the concerned officers 
had undergone changes as a result of the State Governments' deci­
sions On their representations to expunge adverse entries in their 
Character Rolls. It has been observed by the Government of India 
that in certain cases the representations made by the officers against 
the adverse entries in their Character Rolls were pending considera­
tion of the State Governments concerned at the time of the meeting 
of the Board. The Government of India considered such proposals 
from the various State Governments on merits and in some eases 
the cases were placed before the Board and the UPSC for reconsi­
deration. 

4. The State Governments would appreciate that it is now nearly 
ten years that the Service wgs constituted and it is high time that 
initial recruitment to the Service should come to a close. The Esti­
mates Committee (1975-76) of the Lok Sabha, in its 89th Reprort on 
Cabinet Secretariat (Department of Personnel and Administrative 
Reforms-Recruitment, Training and Orientation of All India Ser­
vices) has inter alia expressed concern over the delay in the finalisa­
tion of the initial recruitment to the various State cadres of the ser­
vice. The Committee have accordingly recommended that Gov­
ernment should initiate vigorous steps to resolve the problems and 
finalise and announce the initial constitution of the Service in the 
next six months so as to and the present state of uncertainty and 
instability. Papers the 1.17 of the Estimates Committee's Report on the 
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above subject. is reproduced below for the information of the State 
Governments: 

''The Committee are surprised that even though the Indian 
Forest Service as constituted way back in 1966, the initial 
constitution of the Service has not been finalised 
as yet and that the Ministry of Agriculture and 
Irxigation, are the cadre controlling authority in 
respect of that Service are still not in full com­
mand of the situation. The continued delay in 
finalising tbe initial constitution not only affects the 
orderly growth and the development of the serviCe but 
also has a demoralising effect on the officers as in an un­
stable and uncertain position, meaningful career planning 
is hardly pOSSible. The Committee would like Govern­
ment to initiate vigorous steps to resolve the problems and 
finalise and announce the initial constitution of the Ser­
vice, in the next six months so as to end the present state 
of uncertainty and instability". 

5. The Government have carefUlly considered the recommendations 
of the Estimates Committee and have decided in consultation with 
the UPSC, not to entertain any further proPosals trom the State 
Governments for the reconsideration of cases of such of the State 
Forest Service Oftlcers who were not found suitable by the Board 
and the Commission on the basis of fresh selection made to the cadre 
concerned. The State Governments are accordingly requested to 
ensure that no such proposals are sent to the Government of India 
hereafter except: 

(i) Where direction have been Or may be given by any Court 
of law for the reconsideration of the cases of the individual 
officers; and 

(ii) Where on account of some Stay Orders or pendency of 
court cases State Governments have not been able to consi­
der the representations made by certain officers against 
the adverse entries in their Character Rolls. 

6. It is requested that cases falling under exceptions (1) and (ii) 
above may be referred to the Government of India with the relevant 
of the officers concerned for further necessary action. 

7. Kindly acknowledge receipt of this letter. 
Yours faithfully. 

(M. R. BHARDWAJ) 
Deputy Secretary to the Govt. of India. 



APPENDIX II 

(Vide Recommendation No, ~Para L21) 

To 

No. 28062/3/76-AIS(II)-A 

Government of IndiafBharat Sacltar 

Cabinet Secretariat/Mantrimandal Sachivalaya 

Department of Personnel & Administrative Reforms 

(Karmik Aur Prashasnik S4dhar Vibhag). 

New Delhi, dated the 2Mh August, 1976. 

The Chief Secretaries to 

All the State Governments. 

Subject:-Indian Administrative Service-Trienn~al Revie.W of the 
strength and composition of the Cadre-Guidelines for 
formulating proposals-

Sir, 

I am directed to say that the Estimates Committee n975-76.-~~,th. 
Lok Sabba) in its Eighty-ninth Report on Cabinet Se::retariat (D~­
partment of Personnel and Administrative Reforms)-Recruitmen~1 
~raining and Orientation of All India Services has emI1hasi~d. the 
need for timely finalisation of the triennial review of the In~Jap. 
Administrative Service Cadre and has recommended that guidelines 
in this regard should be laid down for the State Governments to 
help' them in framing their proposals fOr Cadre review. Certain 
instructions on the subject have been issued from time to time. In 
accordance with the r~mmendation of the ~timates, Committee 
referred to aboveJ detailed guidelines are laid down in the following 
paragraphs:-

(1) At the time of the constitution of the Indian AdministI'ative 
Service, it was decided to includ~ the follOWing categories. of ~ts 
in. the Indian Administrative Service cadres:- . 

(a) All supereior posts in the Administrative Department of 
and above the rank of· Distript OfficElr, La G~llec,tor~ Com­
missioners, Members, Board of Revenue, Secretaries, De­
p!Uty Secretaries etc. 
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(b) A prop'Ortion of misceUaneous posts lncluding those 01 

heads of Department. 

(2) Posts that fulfil the qualification~ described above should be 
enumerated as senior posts under the State Government. 

(3) The intention haS always been that all posts in the State 
whi . h are required on a long term basis and which carry duties and 
responsibilities similllr to such t:adre posts should be included in the 
cadre. 

(4) A realistic estimate should be made of the new pos',s required 
during 4 to 6 years on ~he basis of the previous rate of exp'ansiPo 
of the cadI'e and/or additional posts reqUired in connection with the 
Five Year Plan and the growing bu~iness of Government and the 
cadre strength be fixed after taking these needs into consideration. 

(5) State Governments should review the position of their cadres 
with partic:ular reference to:-

(i) anticipated additional manpower requirements on accouni 
of the increased tempo of social and economic develop­
ment under the Five Year Plan; 

(ii) ~ncadrement of such of the posts temporarily added to the 
c~are as are required on a long term basis; 

(iii) ehcadretneni of nOh-cadre posts declared equivalent to 
cadre j)t>sts, wherever neces~ary With special attention to 
those posts which have contihued for over 3 years; 

(iv) exclusion; where considered necessary, of cadre posts 
kept in abeyance for periods exceeding 6 months; 

(v) exclusion where considered necessary, of specialised posts 
which should ordinarily be manned by technical officers 
e.g. Director of Agricultr, DiI'ec:tor of Fisheries; Director 
of Printing, ek; and 

(vi) the exclusion of (posts of semi-specialised nature) and 
foreign service posts e.g. Director Tcwn & Country Plan­
ning Or posts in Government owned and other pUblic seC­
tor enterprises. 

(6) With a view to ensure integrated development of the tribal 
belts in the States State Governments have been advised to adopt 
an Area. Develop~ent approach under a Senior Officer. For this 
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purpose, the post of Tribal Development Commissioner may be allow­
ed in States where there is major concentration of tribal people. 
Depending upon the tribal population, the post could be either in 
the senior' scale or in the super time scale. 

(7) Where the posts of Command Area Development Commission­
er/Authority have been encadred. posts of Additional Area Develop­
ment Commissioner/Authority might be considered tor encadre.. 
ment with a view to train up middle level officers fot eventually 
taking over responsibility of major area development project in the 
States. 

(8) Posts in corporate bodies like Municipal Corporations can­
not be shown under the existing item 1 of the Cadre Schedule 8S 

they are not posts under the State Government. Such posts should 
be included under item 5 of the Cadre Schedule. 

(9) to the Ministry of Home Affairs letter No. 1/20/69-AlS (II) 
dated the 26th February, 1969, the State Governments were informed 
that in the context of the increased responsibilities attached to the 
post of Secretary to the State Government, they might upgrade the 
post of Secretary to super time scale. It was indicated that such a 
step might not only help in removing promotion blocks in many 
States but might also provide adequate career prospects for the 
I.A.S. officers in the State thereby arresting migration of able officers 
to the Centre. The Government of India considered the matter 
further and it has been decided. vide this Department's letter No. 
11031/7 f7fi-AIS (lIt) dated the 18th August, 1975 that in future the 
genet'al proposition to upgrade all posts of Secretaries to the Stafe 
Government in the sUp!er time scale will not be accepted and each 
ease of up gradation will be considered on merits. 

(10) The post of Liaison Officer is essentially a contact post and 
its inclusion in the cadre is not warranted by the nature of its duties. 

(11) Recommendation No. 76 of the Third Central Pay Commis­
sion that the Central Government shOUld try to relieve promotion 
blocks in the State Cadres by selectively draWing officers from 
those cadres where there are promotion blocks to the Centre has 
also been brought to the notice of the State Governments. It has been 
pointed out to the State Governments that the prospects of promo­
tion are not unifonn in all the State Caares. This is because there 
is wide fluctuation in the p'ercentage of posts carrying pay in the 
super time scale to the total number of posts in item 1 of the various 
cadres. The State Govetnments should keep' this aspect in view 
while framing proposals for triennial r'eview of the State Cadres. 
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(12) There are two categories of ex-cadre posts namely:-

(i) temporary additions to the Cadre under the second pr~ 
viso below sub-rule (2) of Rule 4 of the Cadre Rules; 

(ii) posts created by the State Government under their in-
herent pOWers and the ap~intment of members of the 
lAS thereto, regulated under rule 9 of the Pay Rules. 
Both these categories of posts have to be reckoned against 
deputation reserve. Neither of these posts is cadre post. 

(13) The Cadre Schedule should not go into unnecessary detail. 
because of which it becomes necessary to amend the Schedule re­
neatedly, with reference to administrative changes within the State 
Governments. For example, the posts of Joint Secretary to tne 
State Government and Deputy Secretary to the State Government 
are both in the senior scaJe of pay and it is really unnecessary that 
If a post of Joint Secretary is to be converted into that of Deputy 
Secretary or vice versa the case should be referred to the Central 
Government. However, if these posts are specified in the CadI'e 
Schedule separately, then it does become necessary to refer the case 
to the Central Government. This could be avoided by group'ing 
these posts as JointjDenuty Secretaries to the State Government. 
Similarly, the posts of Secretary to the State Governments in a 
particular scale of pay need not be specified in detail with reference 
to the Departments under them. If in the Cadre Schedule sufficient 
flexibility is provided in this way, the need for frequent amendments 
thereof would be reduced. 

(14) It has been brought to the notice of the State Governments 
that the Election Commission had suggested that, in view of the im-
portant functions required to be performed by the Chief Electoral 
Officer regarding the preparation/revision of electoral rolls in the 
State and to conduct elections to Parliament and to the Legislative 
Assemblies of the State, the post of Chief Electoral Officer should 
be held oya very senior officer, preferably belonging to the lAS and 
holding a post in the super-time scale. It was also brought to the 
notice of the State Governments that the work relating to the Chief 
Electoral Officer is heavy only at the time of elections. At other 
times he will not have enough work to keep' hhnself fully occupied. 
The duties and responsibilities attached to a cadre post should be 
such that they keen him fully occupied. From this point of view, 
t~e p6st of Chief Electoral Officer does not qualify to be a fulfled­
ged cadre post. Itt is, therefore. suggested that one of the officers 
holding the post of Secretary ;Special Secretary {Commissioner and 
~retary to the Government in the super-time scale of the lAS 
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should ·be .cieclued. as ex-officii> Ch~ef ElectoI'al Officer. Dudng the • 
periods when the wOIik p'ertaining to the Chief Electoral Offi::er is 
nDt heavy, a suitable regrouping of the Departments .attached to the 
Secretaries may be done but when the work is heavy the Chief 
Electoral Officer may he div.ested of .most of.the Secretariat work 
and permitted. to concentrate on work !Connected with .the elections. 
'rlVs .prop'o,sal had the approval of the Ele::tion Coromissitm. 

(15) Some of the State Governments have been frequently pro­
posing amendments to the Cadre Schedule either by way of addi­
!jon of new posts .or by way .of redesignation of posts, besidEs in­
cfeasing or .decreasing the number of senior duty posts under the 
State Governments Such amendments :result in v.rying the stren­
gth of the .cU.ff.erent £"eserves also and are net desirable. The State 
Gov.ernments should sponsor their review prop'(}sals after' taking into 
~onsideration their requirements at least for three years to avoid 
freq~eat proposals fOf' .mendments to the Cadre Schedule. 

(l,6) It is observed that certain specialised/technical posts like 
Director of Agriculture!Director of the FisheriesjDirector of Statis.­
tics and Ev~luation are included in some of the Cadres. The long 
term policy of the Central Goyernment is that such posts should be 
manned by officers of the-Dep'artmental cadres. Where the parti­
cular cadres do not have persons with the requisite qualification! 
~alibr~, suitable r'e~rujtment policies should be evolved so that ulti­
mately these posts could be encadred in the respective Departmental 
services. This policy should be kept in view by the State Govern­
ments while formulating their prop'osals for consideration by the 
Tri!mnial B,eview Committee. 

(17) The Triennial Review proposals should be sent in the enclo­
sed profo·rma. 

(18) The Estimates Committee has observed that the State Go­
vernments may undertake, in the light of the guide-lines, a review 
of their cadre position and place their considered proposals before 
the Cadr<e Review Committee. Accordingly, the Triennial Review 
pToposals should be submitted in the prescribed Proforma to this 
Departm~nt at least two months before the completion of three yeart 
from the date of the previous Triennial Review. 

Yours faithfully, 

(K. K. JASWAL) 

Under Secretary to the Government of India. 
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Statement X 
.,., -'-:- -' . 

ABST Act showing the position obtaining/that win obtain if tae 
piTOpOsaZs are accepted in the I.A.S. Cadre of 

1. Total authorised strength 

(a) Existing 

(b) Proposed 

2. Gap in the direct reC'l"Uitment quota. 

(a) Existing 

(b) If the proposals are accepted 

3. Number of posts carrying pay admissible to a Secretary to the 
povernment of India, Namely, Rs. 3,500/-. , 

(a) Existing 

(b) Proposed 

4. Number of post(s) carrying pay admissible to that of Addi­
tional Secretary to the Government of India, namely Rs. 3,000/-

(i) Existing 

(ti) Proposed 

5. Utilisation of Central Deputation Reserve as on the 1st of the 
month in which the proposals are sent 

(i) Authorised strength 

(it) Utilisation 

(iii) Gap 

6. Utilisation of Deputation Reserve as on the 1st of the month 
In whlch proposals are sent 

(i) Authorised strength 

(it) 'Utilisation 

(ill) Gap 
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7. Position regarding the utilisation of posts to be filled by promo­
tion/selection (as on the 1st of the month in which proposals are sent). 

(i) Number of posts 

(ii) Officers in position 

(iii) Gap 

8. Position regarding the posts that can be filled by Selection of 
non State Civil Service Officers . (as on the 1st of the month in 
which proposals are sent) 

.(i) Permissible llmit 

(ii) Officers in position 

(iii) Gap 

9. Number of nQIl cadre officers holding cadre posts as on the 
1st of the month, in which proposals are sent 

10. Number of cadre posts vacant for ovel six months as on the 
1st of the month in which proposals are sent 

11. Percentage of cadre posts carrying sp'ecial pay to the total 
number of senior posts under the State Government excluding posts 
in the super time scale of pay. 



To 

APPENDIX IS 
(vide Recommendation No.4-Para 1.21) 

No. 28062j3/76-IAS (ii)-B 

Government of IndiajBharat Sarkar 

Cabinet Secretariat/Mantrimandal Sachivalaya 

Department of Personnel & Administrative Refonns 

(Karmik Aur Prashasanik Sudhar Vibhag) 

New Delhi, dated the 25th August, 1976. 

The Chief Secretaries to 

All the State Governments. 

Subject:-Indian Police Service Triennial Review of the strength 
and composition of the Cadre-Guide lines for framing 
proposals-

Sir, 

I am directed to say that in accordance with Sub-rule (2) of Rule 
4 of the Indian Police Service (Cadre) Rules, 1954, at the interval 
of every three years, the strength and composition of each cadre is 
reviewed in consultation with the State Government Qr State Gov­
ernments concerned. In the Triennial Reviews of the various cadres, 
certain difficulties have been noticed. Detailed gUidelines are, 
therefore, laid down in the following paragraphs for t~e guidance of 
the State Governments so that in formulating their Triennial Re­
view proposals, they might take into account the variQus points 
clarified hereunder. 

2. A realistic estimate should be made of the new posts required 
during 4 to 6 years on the basis of the previous rate of expansion of 
the cadte andj or additional posts required and the cad!-e strength 
be fixed after taking these needs into consideration. 

3. State Governments should review the position of their cadres 
with particular reference to:-

(i) anticipated additional manpower requirements on account 
of the increased tempo of social and economic develop-

140 
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ment under the Five Year Plan; 

(ii) encadrement of such of the posts temporarily added to 
the cadre as are required on a long term basis; 

(iii) encadrement of non-cadre posts declared equivalent to 
cadre posts, wherever necessary with special attention to 
those posts which have continued for over three years; 

(iv) exclusion, where considered necessary, of cadre posts kept 
in abeyance for periods exceeding six months; 

(v) exclusion, where considered necessary, of specialised 
posts which should ordinarily be manned by technical offi­
cers e.g. Director of Fisheries, Director of Printing etc.; and 

{vi) the exclusion of posts of semi-specialised nature and fore­
ign service posts e.g. Director, Town and Country Plan­
ning or posts in Govt. owned and other Public Sector 
enterprises. 

4. Posts in corporate bodies like Municipal Corporation cannot be 
shown under the existing item 1 of the cadre schedule as they 
are not posts under the State Government. Such posts should be 
included under item 5 of the Cadre Schedule. 

5. The post of Liaison Officer is essentially a contact post and 
that its inclusion in the cadre is not waxranted by nature of its 
duties. 

6. There are two categories of ex-cadre posts, namely:-

(i) temporary addition to the Cadre under the second proviso 
below sub-rule (2) of Rule 4 of the Cadre Rules; 

(li) posts created by the State Government under theior inhe­
rent powers and the appointment of members of the IPS 
thereto, regulated under Rule 9 of the Pay Rules. Both 
these categories of posts have to be reckoned against de­
putation reserve. Neither of these is a cadre post. 

7. The Cadre Schedule should not go into unnecessary details, 
because of which it becomes necessary to amend the Schedule repe­
atedly, with reference to administrative changes within the State 
Government. For example, the posts of Deputy Inspector General 
of Police need not be specified in detail, like DIG (Ranges), DIG 
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(Head Quarters) etc, but only the total number of posts of DIG may 
be mentioned. Similarly, the posts of Superintendent of Police / Addi­
tional Superintendent of Police may not be specified district-wise. 
If the posts are specified in the Cadre schedule separately, then 
wheneva- a post is required to be utilised for another district not 
mentioned in the Cadre schedule, it becomes necessary to refer the 
case to the Central Government. This could be avoided by indicating 
only the total number of posts of Super'intendent of Police or Addi­
tional Superintendent of Police, as the case may be. If in the Cadre 
Schedule sufficient flexibility is provided in this way, the need for 
frequent amendments thereof could be reduced. 

8. Some of the State Governments have been frequently propos­
ing amendments to the Cadre Schedule either by way of addition of 
new posts or by way of redesignation of posts besides increasing or 
decreasing the number of senior duty posts under the State Govern­
ments. Such amendments result in varying the strength of the diffe­
rent reserves also and are not desirable. The State Governments 
should sponsor their review proposals after taking into consideration 
their requirements at least for three years to avoid frequent proposals 
for amendments to the Cadre Schedule. 

9. The Triennial Review proposals should be sent in the enclosed 
proforma. 

10. The Estimates Committee has observed that the State Gov­
ernment!l may undertake, in the light of the guidelines, a review of 
their cadre position and place their considered proposals before the 
Cadre Review Committee, Accordingly, the Triennial Review pro­
posals should be submitted in the prescribed proforma at least two 
months before the completion of three years from the date of the 
previous Triennial Review. 

Yours faithfully, 

(K. K. JASWAL) 

Under Secretary to the Govt. of India. 
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STATEMENT IX 

Abstract showing the position obtaining/that win obtain iJ the 
proposals are accepted in the l.P.S. Cadre of 

1. Total authorised strength 

(a) Existing 

(b) Proposed 

2. Gap in the direct recruitment quota 

(a) Existing 

(b) If the proposals are accepted 

' .. 

3. Utilisation of Central Deputation Reserve as on the 1st of the 
month in which the proposals are sent. 

(i) Authorised Strength 

(ii) Utilisation 

(iii) Gap 

4. Utilisation of Deputation Reserve as on the 1st of the moAth 
in which proposals are sent. 

(i) Authorised Strength 

(ii) Utilisation 

(iii) Gap 

5. Position regarding the utilisation of posts to be filled by.pro­
motion/selection (as on the 1st of the month in which pro­
posals are sent). 

(i) Number of posts 

(ii) Officers in position 

(iii) Gap 



lSI 

6. Position regarding the posts that can be filled by Selection of 
non-State Civil Service Officers (as on the 1st of the montb 
in which proposals are sent). 

(i) Permissible limit 

(ii) Officers in position 

(iii) Gap 

? Number of non cadre Officers holding cadre posts as on the 1st 
of the month in which p'roposals are sent. 

8. Number of cadre posts vacant £01' over six months as on the 
1st of the month in which proposals are sent. 

9. Percentage of cadre posts carrying special pay to the tota1 
number of senior posts under the State Government excluding 
posts in the super time scale of pay. 



To 

APPENDIX IV 

(Vide Recommendation No.4-Para 1.21) 

No. 28062/3/76-AIS(IT)-C 

Govel'nment of India/Bharat Sarkar 

Cabinet Secretariat/Mantrimandal Sachivalaya 

Department of Personnel & Administrative Reforms 

(Karmik Aur Prashasnik Sudhar Vibhag) 

New Delhi, dated the 25th August, 1976. 

The Chief Secretaries to 

All the State Governments. 

Subject:-Indian Forest Service Triennial Review of the strength 
and composition of the Cadre-Guide lines for framing 
proposals-

Sir, 

II am directed to say that in accordance with Sub-rule (2) of 
Rule 4 of the Indian Forest Service (Cadre) Rules, 1966, at the in­
terval of every three years, the strength and composition of each 
cadre is reviewed in consultatiOn with the State Government or 
State Government concerned. In the Triennial Reviews of the 
various cadres, certain diffculties have been noticed. Detailed guide­
lines are, therefore, laid down in the following p'aragraphs for the 
guidance of the State Governments so that in formulating their 
Triennial Review Proposals, they might take into account the varioUs 
points clarified hereunder. 

2. A realistic estimate should be made of the new posts required 
during 4 to 6 years on the basis of the previous rate of expansion 
of the cadre and/Or additional posts required and the cadre strength 
be fixed after taking these needs into consideration. 

3. State Governments should review the position of their cadres 
with particular reference to:-

(i) anticip'ated additional manpower requirements On account 
of the increased tempo of social and economic develOp­
ment under the Five Year Plan; 
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(Ii) encadrement of such of the posts temporarily added to the 
cadre as are required on a long term basis; 

(iii) encadrement of non-cadre posts declared equivalent to 
cadre posts, wherever necessary with special attention to 
those posts which have continued for over three years; 

(iv) exclusion, where considered necessary, of cadre p'Osts kept 
in abeyance for poriods exceeding six months; 

(v) exclusion, where considered necessary, of specialised posts 
which should ordinarily be manned by technical officers 
e.g. Director of Fisheries, Director of Printing etc.; and 

(vi) the exclusion of posts of semi-specialised nature and 
foreign service posts e.g. Director, Town and Country 
Planning or posts in government owned and other public 
sector enterprises. 

4. Posts in corporate bodies like Municipal Corp9ration cannot be 
shown under the existing item 1 of the cadre schedule as they are 
not . posts under the State Government. Such posts should be in~ 
Cluded under item 5 of the Cadre Schedule. 

5. The post of Liaison Officer is essentially a contact post and that 
its inclusion in the cadre is not warrented by nature of its duties. 

S; There are two categories of ex-cadre posts, namely:-

(i) temp'Orary addition to the Cadre under the second provi­
so below sub-rule (2) of Rule 4 of the Cadre Rules; 

(ii) posts created by the State Government under their in­
herent powers and the appointment of members of the 
IFS thereto, regulated under Rule 9 of the Pay Rules. 
Both these categories of posts have to reckoned against de­
putation reserve. Neither of these posts is a Cadre Post. 

7. The Cadre Schedule should not go into unnecessary detailS, 
because of which it becomes necessary to amend the Schedule re­
peatedly, with reference to administrative changes within the State 
~vernments. For example, the posts of Conservator of Forests 
need not be speCified on functional basis. All the posts of Conser­
vator of Forests may be clubbed together so that the State Govern­
ment may be in a position to utilise them either for territorial divi­
sions or for functional assignments, without having to refer to the 
Central Government for amendments U> Cadre Schedule. SimilarlY. 
the posts of Deputy Con.sei"Vator of Forests may also be clubbed 

2J11-4 LS--4. 
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together. If in the Cadre Schedule, sufficient flexibility is provided 
in this way, the need for frequent amendments thereto would be 
reduced. -

'. .,z' _J'-, 
8. Some of the State Governments have been frequently propos­

ing amendments to the Cadre Schedule either by way of addition of 
new posts or by way of redesignation of posts besides increasing or 
aecreasing the number of senior duty posts under the State Gov­
ernments. Such amendments result in varying the strength of the 
different reserves also and are not desirable. The State Governments 
should sponsor their review proposals after taking into consideration 
their requirements at least for three years to avoid frequent propo­
sals for amendments to the Cadre Schedule. 

9. The triennial review proposals should be sent in the enclosed 

proforma. 

10. The Estima.tes Committee has observed that the State Gov­
ernments may undertake. in the light of the guidelines; a review of 
their cadre position and place their considered proposals before the 
Cadre Review Committee. Accordingly, the Triennial Review 
proposals should be submitted in the prescribed proforma at least 
two months before the completion of three year~ from the date of 
the previous Triennial Review. 

Yours faithfully, 

(K. K. JASWAL) 

Under Secretary to the Gpvernment at IndiA&. 



A
j(N

E
iU

U
7&

·i.
ift

1'
E

R
 ir

d.
 2

80
66

/31
'16

-ii
s-i

i (
C

) 
OF

 2
6-8

-19
1'6

: 
S

ta
te

_
t 

I 

s
~
t
 ,t

.o
.;"

g 
iii,

 ft
ci

iri
;"

 C
Al

,.,
 P

Dl
tI 

..
 ,
.
 I.

P.
S.

 Q
a
Ir

. 
,
/
_

 1M
 C

Al
" 

1'
om

 F
ojJ

Os
ld 

by
 l1

li 
S

ta
t, 

G
ow

m
m

m
t 

E
xi

st
in

g 
ca

dr
e 

po
st

s 

S
. 

N
o.

 -
-
-
-
-
-
:
:
-
-
-
:
:
-
7
-
:
-
~
;
:
:
;
:
;
;
-

D
es

ig
na

ti
on

 
P

ay
 (

in
 R

s.
) 

N
um

be
r 

II
 

3 

••
 S

,.
",

 P
O

lis
 II

1I
IlIr

 ,h
e 

S'
al

l G
Of

mI
tII

Ift
' 

2 
C

en
tr

al
 D

ep
ut

at
io

n 
R

ee
er

ve
 

4 

3 
PO

its
 t

o 
be

 6
1l

ed
 b

y 
pr

om
ot

io
n 

an
d 

.e
le

ct
io

il 

4 
PO

its
 t

o 
b

e 
61

le
d 

by
 d

irc
:c

t r
ec

ru
it

m
ti

lt
 

5 
D

ep
ut

at
io

n 
R

ee
er

ve
 

6 
L

ea
ve

 R
ea

er
ve

 

7 
Ju

ni
or

 p
os

ts
 

8 
T

ra
in

in
g 

R
es

er
ve

 

P
ro

po
se

d 
ca

dr
e 

po
st

s 

D
es

ig
na

ti
on

 
P

ay
 

(i
n 

R
s.

} 

5 
6 

D
ir

ec
t R

ec
ru

it
m

en
t p

os
ts

 

Pr
om

('u
on

 P
os

ts
 

T
ot

al
 a

ut
ho

ri
ae

d 
st

re
ng

th
 

N
um

be
r 

7 

A
dd

it
io

ns
l 

D
el

et
io

ns
 8 

R
em

ar
ks

 

9 
fil I I i,
 '

 



St
at

em
ea

t 
D

 

O
A

D
R

E
--

--

No
n-

Ca
dr

e 
Po

sts
 t

o 
wh

ich
 C

ad
re

 O
ffi

ce
rs

 h
tlfl

e 
be

en
 a

pp
oi

nt
ed

 (
as

 o
n 

lhe
 1

st 
of

 Ih
e 

m
on

th
 i

n 
wh

ich
 I

ke
 p

ro
po

St
lls

 a
re 

se
nt

) 

S.
 N

o.
 

D
es

ig
na

ti
on

 o
f 

th
e 

po
st

 
S

ca
le

 o
rp

ay
 

2 
3 

D
at

e 
o

f 
cr

ea
ti

on
 

4 

P
er

io
d 

fo
r 

w
hi

ch
 

cr
ea

te
d 

5 

.-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

H
as

 t
he

 p
os

t 
be

en
 d

ec
la

re
d 

eq
ui

va
le

nt
 i

n
 s

ta
tu

s,
 a

n
d

 
re

sp
on

si
bi

li
ty

 t
o 

a 
po

st
 

in
cl

ud
ed

 
in

 
th

e 
P

ay
 

S
ch

ed
ul

e 
'I I

f n
ot

, 
re

as
O

Il5
, t

he
re

fo
r 

6 

R
em

ar
ks

 

7 

'" 
' 

J.
li I 

,~~
 

'1'1 ,t 



St
at

em
en

t 
II

I 
-<

 

Ca
d"

 
Po

st!
 W

hi
ch

 I
r(l

V' 
rlm

ai
ns

J r
J(

JC
(J

llt
 fo

r 
Si

x 
M

on
th

s 
or

 l
no

r, 
(as

 o
n 

1M
 l

it
 o

f I
b, 

mo
nth

 I
n 

wh
ich

 1
M 

pr
op

os
al

, d
r,

 "
nt

' 

-
-
-
-
-
-
-
-
-
-

S.
 N

o.
 

D
es

ig
na

ti
on

 o
ft

h
e 

po
st

 

II
 

D
at

e 
fr

om
 w

hi
ch

 
th

e 
po

st
 h

as
 

be
en

 v
ac

an
t 

3 

D
at

e 
u

p
 t

o 
w

hi
ch

 
th

e 
po

st
 

is
 

ex
pe

ct
ed

 t
o 

be
/p

ro
po

se
d 

to
 b

e 
ke

pt
 v

ac
an

t 

4 

R
ea

so
ns

 f
or

 t
he

 p
os

t b
ei

ng
 v

ac
an

t 
an

d 
no

t 
de

ca
dr

in
g 

th
em

 

5 

R
em

ar
ks

 

6 

" ~,
1 

.
,
,
~
 ,1 sc -.:
.' 



ST
A

T
E

M
E

N
T

 I
V

 

C
A

D
R

E
 

St
at

em
en

t 
Ex

pl
ai

ni
ng

 P
ro

Po
sa

ls 
of

 S
ta

te
 G

ov
er

nm
en

t f
or

 E
nc

ad
ro

m
en

t/D
ec

ad
r8

m
en

t/U
pg

ra
da

tio
n/

D
ow

ng
ra

da
tio

n/
Rl

du
ig

na
tio

n 

s. 
N

o.
 

D
es

ig
na

ti
on

 o
f 

th
e 

po
st

 
P

ro
po

sa
l 

Ju
st

if
ic

at
io

n 
fo

r 
th

e 
pr

op
os

al
 

2 
3 

4 

~' i 
~,

 ,i 



1\ 

StatelDent V 

Statement Showing the Special Pay Attached to Cadre Posts 

-------------- - ----
S.No. Designation of the po,t SfJ~cial pav attach~d to the po>! 

2 3 

I. Cadre posts 
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Statement VITI 

Abstract showing the Position Obtaining/that 'Will Obtain if the' 
Proposals are accepted in the I.F.S. cadre of 

1. Total authorised strength. 

(a) Existing 

(b) Proposed. 

2. Gap in the direct recruitment quota. 

(a) Existing 

(b) If the proposals are accepted. 

3. Utilisation of Central Deputation Reserve as on the 1st of tha 
month in which proposals are sent. 

(i) Authorised strength 

(ii) Utilisation 

(iii) Gap. 

4. Utilisation of Deputation Reserve as on the 1st of the month 
in which proposals are sent. 

(i) Authorised strength 

(ii) Utilisation 

(iii) Gap. 

5. Position regarding the utilisation of posts to be filled by pro-· 
motion/selection (as on the 1st of the month in which proposals, 
are sent). 

(i) Number of posts. 

(ii) Officers in position 

(iii) Gap. 
l~ 



6. Position regarding the posts that can be filled by Selection. 
of. non-State Civil Service Officers (as on the 1st of the month in 
which proposals are sent). 

(i) Permissible limit 

(ii) Officers in position 

(iii) Gap. 

7. Number of non cadre officers holding cadre posts as on the 
1st of the month in which proposals are sent. 

8. Number of Cadre posts vacant for over six months as on the 
1st of the month in which proposals are sent. 

9. Percentage of cadre posts carrying special pay to the total 
number of senior posts under the State Government excluding posts 
in the super time scale of pay. 



APPENDIX V 

(Vide Recommendation No. 64-Para 6.56) 

.S. S. BISEN 
JOINT SECRETARY 

D.O. No. 27/44/75-Trg. II 

GOVERNMENT OF INDIA 

(DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS) 

New Delhi, the 5th October, 1976 

My dear Dubey, 

Please refer to Parthasarathy's letter No. 2/CTI(2)/l/76-IST 
. dated the 31st July, 1976, forwarding the record of the proceedings 
. of the special conference of the Heads of Central Training Institu­
tions held at New Delhi on July 9, 1976. 

2. The Government have approved the recommendations made 
by the Conference for restructuring of the Foundational Course for 

.probationers of All India and Central Services Group 'A' (both 
technical and non-technjcal). In respect of para 5.0 (f) and 5.1 (a) 
-of the Report, Secretary's observations are reproduced below for 
.necessary action:-

... , 

"(a) In respect of objectives and contents of the Founda­
tional Course, Government desires that so far as para 
5.0 (f) is concerned, the training while being problem­
oriented, should also have result orientation as its objec­
tive; what requires greater emphasis is the handling 
of implementation situations either through the case 
study or otherwise. As far as para 5.1 is concerned, the 
cognitive understanding need not be limited to socio­
political environment only. It will have to be an under­
standing of the physical environment (with particular 
reference to the rural environment, urbanisation, rural­
urban migration, problems of slums, etc., apart from con­
cepts like metropolis satellite towns, problems arising out 
uf industrial environment including environmental pollu­
tion); polit~cal environment particularly in the context of 
constitutional background; economic environment with 
-particular reference to country's plan, 20-Point Economic 

I 6.~ 
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Programme, international economy, etc., social environ­
ment with particular reference to population pattern and 
population behaviour, comunity value system and im­
plication of the welfare State in the social context. In 
other words, the change in all other sectors with all their 
implications should be adequately brought out to shape 
the attitudes of the administrator. 

3. The six broad streams for academic study during the Founda­
tional Course and weightage assigned to them will, it is presumed, 
cover management of public sector undertakings, administrative 
law and administrative tribunals and the new national policy on 
population. 

4. On the question of duration oJf the Foundational Course, Gov­
ernment desire that it should be of five months duration . 

. 5. In respect of the requirements of staff and other physical 
facilities at the Academy, the Government have set up a Committee 
to examine and make recommendations on the following matters:-

(i) Establishing a separate Staff College for the lAS; 

(ii) Pattern and strength of staffing of the Academy; 

(iii) Further requirements of physical facilities at the 
Academy; 

(iv) Emoluments and working conditions of the staff. 

Further action is therefore to be taken after the receipt of the 
report from the Committee. 

6. We are also informing the various cadre-controlling autho­
rities that the duration of the Foundational Course from 1977 on­
wards would be five months and about the addition of a new subject 
of -'Management Techniques and Behavioural Sciences'. 

With regards, 

Shri H. S. Dubey, 

Joint Director, 

Yours sincerely, 

Sdj-
(S. S. BISEN). 

Lal Bahadur Shastri National Academy of Administration,. 
MUSSOORIE. 
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No. 27i44i75-Trg.1I 
GOVERNMENT OF INDIA 

(CABINET SECRETARIAT) 

Department of Personnel and A.B. 

New Delhi, the 11th Oct., '76 
,SuroECT .. -Foundational Course for All India and Central Service 

Group 'A' (both technical and non-technical) Officers at 
Lal Bahadur Shastri National Academll of Administration, 
Mussoorie-Duration of . 

. Sil', 

I am directed to say that the Government have accepted the 
recommendations of the Heads of Central Training Institutions for 
restructuring of the contents of the Foundational Course for all India 

. and Central Service group 'A' officers (both technical and non­
technical) at the LBSNAA, Mussoorie. 

2. The six broad streams for academic study during the Founda­
tional Course and assigned weightage to them from the year 1977 

. will be as follows:-

I. P Ilblic A-Iministration and Social Administration 

Weightage (percent) 

25 

2. ldanagem!'nt Technique~ and Ikhaviol'ral Sci!'ncrs 

3. Law 

4. Economics. 

5. Political Theory. Indian Con'titllticn;;) and Parli2ment3TY Pre­
cost's. 

6. lndian History and Culture. 

20 

15 

20 

15 

5 

100 

. Detail6 of the course content win shortly be circulated by the Lal 
. Bahadur Sbastri National Academy of Administration, Mussoorie. 

3. It has also been decided that the duration of the Foundational 
Course would henceforth be of five months. 

'To 

Yours faithfully, 
Sd/,-

(B. R. BASU) 

DIRECTOR (T) 

All Cadre Controlling Authorities (As per list). 



APPENDIX VI 

(Vide Recommendation No. 94-Para 6.160) 

No. 1 (3) 72jCM 

GOVERNMENT OF INDIA/BHARAT SARKAR 

(CABINET SECRETARIAT /MANTRIMANDAL SACHIVALAYA) 

Department of Personnel and Administrative Reforms 

Karmik Tatha Prashasnik Sudhar Vibhag 

New Delhi-ll0001, the 17th June, 1976. 
""The Chief Secretaries to the 

Government of all the States (By name). 

SUBJECT.-Guidelines for career development of direct recruits to 
the Indian Administrative Service. 

Sir, 

The question of devising suitable career patterns for direct 
recruits to the Indian Administrative Service in the interest of 
thier systematic ca/eer development had been under consideration 
-tor some time. A paper on this subject was circulated to all the 
State Governments for their comments with this Department's 
letter of even number dated the 19th August, 1974. After carefully 
examining the comments received from the State Governments 
it has decided that; as far as possible, the guidelines indicated 
below may kindly be followed in arranging postings of the direct 
7eCrUits to the lAS. It is hoped that the pattern of postings indi-
~ated in the guidelines would develop an officer's potentialities 
more fully to enable him to give his best to the public services. 

2. The first two years of service: 
At present under the sandwich pattern of training the lAS 

probationers spend the first nine months (July to March) at the 
National Academy in a foundational course (5 months) supple­
mented by a professional course of 4 months and confirmatory 
examinations. On conclusion of this period of training, the pro­
bationers are sent to the States of their allotment to undergo 
practical training for a period of one year (April to March). After 
the completion of the practical training, the probationers come 
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back to the Academy and spend another three months of study 
with special reference to the practical problems brought by them 
from the various States. The Training Division are finalising the 
revised pattern of practical training of one year for the proba­
tioners in their States after the initial 9 months of training in the 
Academy. The suggestions received from the State Governments 
would be taken into account in finalising this revised pattern of 
training in the States. A separate communication on this will 
follow. 

3. 2+ to 5+ years of service: 
3.1. Most of the State Governments had agreed with the propo­

sal that at this stage of an officer's career, he should profitably 
spend about 2 to 3 years in a sub-divisional charge. A few of 
the State Governments had suggested some alternative assign­
ments, viz. posts connected with development work in the field 
or in the secretariat. These alternative proposals were examined 
but it was considered that these would n::>t be adequate substitutes 
for experience gained in a sub-divisional charge. While exposure 
to developmental work is desirable and the developmental res­
ponsibilities of Sub-Divisional Officers do vary a great deal in 
uifferent States, there is no other post at this level which combines 
all aspects of general administration of an area including responsi­
bility for law and order; work in coordination with officers of other 
departments, judicial €xper¥ence, touring in rural areas and 
revenue functions which bring the officer into direct .contact with 
the rural people. The impact and the later utility of such varied 
experience during these formative years .ofan .officer's service 
cannot be overemphasised. The multi-functional charge of a Sub­
Divisional Officer would develop the capabilities of a young direct 
tecruit officer more fully than a post dealing with any single 
aspect of administration. Efficient discharge of functions in the 
posts of Sub-Divisi::>nal Officer would also give the required self­
confidence to a direct recruit officer for assuming higher responsi­
bilities at district level or in the secretariat. It is, therefore, most 
desirable that "orm after the probationary period a direct recruit 
lAS officer should be placed in char~e of a sub-division. 

3.2. After completion of sub-divisional charge an officer could 
be pClsted as ADM in some important districts or may be brought 
over to the secretariat in departments dealing with social services! 
development works. A short spell of secretariat assignment would 
be meful to acquaint an officer about the Rules of Business, Pro­
cedures of Work and the arrangements regarding inter-depart­
menbl consultations in formul?ting government policies. Before 
an lAS officer is pJsted to a ~!st'rict, he should have a fair idea as 
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to how policies are formulated and how different departments are 
involved in taking policy decisions at the secretariat level. In a 
district, the Collector functions as the coordinator of district level 
officers of all other departments. He should, therefore, have some 
idea about the organisation and functions of the different depart­
ments of the Government at the State and district levels. This 
can best be done by an appropriate secretariat assignment soon 
after an officer had field experience at the sub-divisional level. 

4. 5+ to 9+ years of service: 

4.1. This is an important period in the career development of 
a direct recruit lAS officer. By this time, an officer's abilities and 
aptitudes would have been tested and noticed to some extent. 
Some of them would have shown a flair for executive wcrk and 
could be put in charge of districts between 6 to 8 years of service. 
Considering the fact that as District Collectors, they have to co­
ordinate the work of Heads of all other Departments, it is desir­
able that officers with adequate length of service only are posted 
as District Collectors. Those who have already completed about 
4 years of combined field experience in the posts of Sub-divisional 
officer/ADM or Collector, could be posted either in the State sec­
retariat as Deputy/Joint Secretary or in the offices of the Heads 
of Departments preferably dealing with developmental work or to 
more important districts. Some of them could also be deputed to 
the Central Government at the level of Under/Deputy Secretary. 

4.2. Some States had indicated difficulties in Posting of direct 
recruit lAS officers as District Collectors during this period on the 
ground that sufficient number of district were not available. In 
those States where the number of districts are 'few, the posting of 
officers to district charges could be suitably phased from 6th to 
about 10th y-ear of tbeir service. Depending on the performance 
and capabilities of an officer he -could be entrusted with a district 

- charge even in such States early enough in his career, i.e. 6th year 
or somewhat later i.e. in the 8th to 10th year of service. 

5. 9+ to 18th year of service: 

5.1. During this phase, the postings should generally be in the 
secretariat or as Heads of Departments. Some of the officers who 
had no occasion to serve at the Centre could be deputed at this 
stage as Deputy SEcretarylDJ,rector after th.ey have acquired the 
requisite ~ct experience. A few who could not be posted to 
district due to no~~avai4lbility of such posts ea!rlittr could be 
posted to important districts at this stage. 

2715 LS-12. ........ .,;. . ... " .'~ ~" 
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Problem of specialisation during 9+ to 18th year of service: 

5.2. Any attempt to suggest career patterns for lAS officers, in 
addition to Sub-Divisional and district charges, involves the 
problem of specialisation. On this aspect some conflicting consi­
derations were enumerated in the paper circulated earlier. Most 
of the State Governments had substantially agreed with the ap­
proach that was adopted in the paper. It remains necessary to 
provide a framework regulating the postings of officers without 
restricting them to narrow specialisms and ensuring a reasonably 
fair distribution of opportunities keeping in view the aptitude and 
capabilities of individual officers. 

5.3. A prerequisite of career planning for specialisation in any 
area involves broad classification of posts. Apart from th~ multi­
functional posts of Sub-divisional and District Officers, other posts 
can conveniently be classified under the 8 broad fields of speciali­
sation identified by the Administrative Reforms Commission. For 
purposes of career planning for lAS officers, these broad fields can 
be arranged. in the following three groups: 

Group 'A' 

Group 'B' 

Group 'C' 

I. Personnel Administration. 
2. Financial Administration. 
3. Defence Administration and Internal Security. 

I. Agricultural and Rural Development Administration 
2. Social Services and Educational Administration. 

3. Planning. 

I. Economic and Commercial Administration. 
II. Industrial Administration. 

The majority of LA.S. officers serve in one or more of the three 
regulatory fields under Group 'A' and one or more of the three 
developmental areas under Group 'B'. District charge itaelf gives 
some experience to an officer in the fields coming under Groups 
'A' and 'B'. Opportunities to acquire, experience in the two fields 
under Group 'C' are less widely distributed and are consequently 
more sought after. It is desirable that (i) opportunities in one 
of the two fields under Group 'C' should be more evenly distribu­
ted and (ii) that officers should not be posted in these areas until 
they have been tried and have proved their worth in posts falling 
under groups 'A' or 'B'. 

5.4. Considering the variety of possible assignments that an 
officer could be given during the period 9+ to 18th year of his 
service, it would be difficult to chalk out a very precise career 
pattern. However, in order to ensure that an officer's abilities are 
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properly developed and utilised and that opportunities of work ill 
different sectors are more evenly distributed, it -appears desirable 
·.to (a) attempt to give every officer at least one assignment in the 
fields of economic or industrial administration and (b) to try to 
'ensure, as far as possible, that no officer has to work in more than 
.3-4 of tbe broad fields of specialisation altogether. It will be 
desirab~ to identify the fields most suited to an officer's abilities 
and inclinations as early as possible and to plan his future postings 
.accordingly. 

5.5. It has been seen that generally officers are disclined to serve 
'in areas of specialisation falling under group 'A'. However, posts 
under this category are of vital importance in our administrative 
system and in the career planning of all lAS officers one spell of 
.postings of 2'/3 years in these areas of specialisation should be 
considered as a sine quo non. While field experience in the post of 
District Collector is necessary for obtaining Drst hand knowledge of 
the problems of the rural areas, postings in areas of specialisation 
.mentioned under group 'A' are necessary for getting a grip over 
our administrative system and the machinery of government. 
Early experience in these areas givelS an officer greater adminis­
trative maturity and should be provided as early as possible in 
his career. 

5.6. While a spell of service in any of the specialities falling 
under group 'A' is very necessary, and should be compulsory for 
all officers, postings in areas of specialisation falling under groups 
'B' and 'C' could be for shorter or longer intervals depending on 
the aptitudes and capabilities of an officer. Generally, posts under 
's~ia1isation falling under group 'C' should be ear-marked for 
officers who have shown sincerity and devotion to duty and have 
proved their' abilities in any of the specialities falling under groups 
"A' or 'B'. 

~. AfteT 18th year of se'l"'Vice: 

By this time, an omcer's abilities, aptitudes and areas of specia­
lisation would have been largely known. He would have reached 
the level for holding senior management posts either in the field 
or in the secretariat. The remaining about 15 years of his service 
-could be best utilised in such areas of administration where he 
~ould give his best. At this stage of an officer's service, specialisa­
tion in any of the three broad areas-A, B, & C should be attempted. 
Except for exigencies of service, it may be desirable to post omcers 
in one of the three areas of specialisation. While transfers of 
young officers at comparatively shorter intervals may help to add 
10 the variety of their experience frequent transfers of senior 
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officers .. at higher management levels would reduce their utility. 
The 'job. complications at higher levels are more and senior officers 
are expected to chalk out policies keeping the broad perspectives 
in view •. Unless they continue to hold their posts for long periods, 
they would find it difficult to frame meaningful policies. Those 
who frame poliCies should also be able to oversee their successful 
implementation over a r~asonable period of time. Frequent trans­
fers at policy formulation levels may not therefore be desirable. 
For these reasons, the period of deputation of senior officers in the 
Government of India is 5 years. State Governments could also 
consider following this pattern for appointments. at senior levels 
in the States. 

7. In-service training: 

The proper utilisation of in-service training opportunities has 
three aspects, (i) the timing of training, (ii) the selection of 
officers for particular training courses and (iii) utilisation of the 
knowledge acquired by them in the training by putting them in 
appropriate assignments. The following guidelines may be useful 
in respect of training programmes exceeding one. month in dura­
tion: 

(i) Every officer should as far as possible have two training 
spells, either in India or abroad, between the sixth and 
the 18th year of service. One of these, preferably the 
first, should be of a relatively general nature, not neces­
sarily related to- any particular fie1d of specialisation. 
The other one could be of a more specialised nature, 
having some relevance to an officer's area of specialisa­
tion, 

(ii) After the 18th year of service, every officer should as 
far as possible undergo training· at an advanced lever 
relevant to one of the specialised fields in which he is 
working or is likely to work. 

(iii) Officers should not be nominated for training coUrses of 
a specialised nature unless they are likely to be given 
relevant jobs after completion of the training. Prefer­
ably, an officer holding a particular post should not be­
nominated for a training course relevant to it if he has 
already completed eighteen months in the post, unless 
it is definitely planned that his next assignment would. 
also be in the same broad field. 
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8. Institutional a7Tangement"8;. 

It had been suggested in the paper circulated earlier that it 
would be useful if the State Governments would create some 
institutional arrangements for the career management of lAS 
officers by constituting a high level Committee consisting of the 
.Chief Secretary, two senior officers, and Establishment Officer to 
the Govern!llent of India. A few State Governments had not 
agreed to the necessity of such an arrangement while others had 
welcomed it. The question has been carefully considered again. n 
would appear that some type of institutional arrangements would 
be useful. State Governments are, therefore, requested to make 

; suitable arrangements and set up career management, committees 
in their States. Since the Establishment Officer plays an important 
role in the placement of officers at the Centre, it would be desir­
able to associate him in the career management committees to be 
set up at the State levels. The career development of officers 
involves planned placements in the States as well as at the Centre. 
Foreign training courses are also arranged by the Central Govern­
ment on the recommendations of the Central Establishment Board 
or the Senior Selection Board. The Establishment Officer func­
tions as the Secretary of these Boards. His association with the 
State career management committees would, therefore, be very 
useful. 

9. The Central Government would like to review the imple­
mentation of these guidelines periodically and assess their utility. 
In the light of the experience gained these guidelines could be 
suitably amended. 

Receipt of this letter may kindly be acknowledged. 

No. 1(3) /7z.;CM 

Yours faithfully, 

(U. C. AGARWAL) 

Establishment Officer 
Dated: 17-6-1976. 

A copy is forwarded to the Ministry of Home Affairs (Attention: 
Shri K. C. Pandeya, Joint SecretaryfUT) for information and 
necessary action. 

(U. C. AGARWAL) 
Establishment Officer 
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(Vide Recommendaton No. In-Para 7.14) 

No lj28j76-Trg/BPR & D (9) 

GOVERNMENT OF INDIAjBHARAT SARKAR 

MINISTRY OF HOME AFFAIRSjGRIH MANTRALAYA 
NEW DELHI-llOOO1 

Dated the 20 May, 1976. 
OFFICE ORDER 

SUB: Constitution of the Sardar Vallabhai Patel National Police· 
Academy Board. 

Approval of the President is hereby accorded to the constitution 
of the Sardar Valhbhbhai Patel National Police Academy Board 
with immediate effect. The composition of the Board will be as 
follows: 

Chairman 

Members. 

Union Home Secretary 

I. Special Secretary, M.H.A. 
2. Special Secretary, Cabinet Secretariat. 

3. Prof. M. S. Gore, Director, Tata Institute of Social 
Sciences, Bombay. 

4. Director, IIPA, New Delhi. 

5. Principal, Administrative Staff College of India. 
Hyderabad. 

6. Director, Intelligence Bureau. 

7. Director, C. B.I. 

fl. Director General, C.R.P.F. 

g. Director General, B. S. F. 

1O'1..f Two Inspecwt'S General of Police 
[I. 

12. Joint SecretlU'}'\ Police) M.H.A. 

Member Secretary • Director (Training) 

2. The Board will pay visit to the SVP NPA, Ryderabad at least 
once during a calender year, as may be arranged in consultation 
with the Director of the Academy for undertaking an annual stock­
taking of the work of the Academy and making recommendation to 
the Ministry of Home Affairs for improving the training of IPS 
IOffiwrs in all its aspects. The functions of the Board will, inter 
alia, be as under: 
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(1) To review every three years the syllabi of the various 
courses conducted at the SVP NP A so as to ref!ect the 
current needs of training in the light of the changed socio­
economic milieu. 

(tit) To examine the adequacy or otherwise of the educative 
material available at the Academy for teaching different 
topics of the iyllabi of the courses, and to suggest ways 
and means for bringing about improvement or undertak­
ing production of the material 

(iii) To suggest improV'e'Jl),ent in the methodology of training 
and in the use of training aids. 

(iv) To examine the list of guest speakerslvisiting professors 
and make suggestions. 

(v) To examine the quality and calibre of the directing staff 
and suggest ways and means of improvement, if any, in­
cluding improvement in their tf'rms and conditions of ser­
vice and study tours, or courses which they should attend 
in India or abroad. 

(vi) To examine the adequacy or otherwise of the instruc­
tional and other supporting staff at the Academy and 
make suitable recommendations. 

(vii) To make recommendations for improvement in the 
ph~sical facilities available at the Academy. 

(viii) To examine the system of evaluation and suggest im­
provements, if any. 

(ix) To make recommendations on any other matter which 
has a relevance to the effectiveness of training. 

3. The life of the Board will be for a period of three years after 
which its composition will be reviewed. 

Sd/-

(C. G. SOMIAH) 

Joint Secretary to the G<wt. Of India. 
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Copy to: 

1. All State GQvemmentsIU.T. ADMINISTRATIONS. 

2. All IGPs of StatesjU.Ts. 

3. All Members concerned. 

4. All heads of. Central Police Organisations. 

5. P. S. to Home Secretary. 
:c....t:C" 

6. M. H. A. G. & Q. Section. 

7. Director, SVP NPA, Hyderabad. -::.: 



APPENDIX vm 
(Vide Recommendation No. 98-Para 7116) 

EXTRACTS FROM THE 

BASIC COURSE FOR IPS PROBATIONERS-Fifteen Months 

_11. Modern India and the Role of the Police 

A. The Political Framework. 

1. The Indian Constitution. 

2. Civil liberties and fundamental rights. 

3. The concept of a democratic, socialist and secular state. 

4. Political parties, trade unions and other organised groups. 

5. National integration. 

6. Disruptive forces-communalism, regionalism, etc. 

B. The Social Framework 

1. Rural and urban communities. 

2. The joint family. 

3. Caste and untouchability. 

4. Religion and religious institutions. 

5. Growth of population and demographic changes. 

C. The Economic Framework 

1. Agrarian structure--land reforms. 
2. Industrial structure-private and public sectors. 

3. Entrepreneurship and economic growth. 

4. Fiscal policies and public finance. 

D. The Indian National Tradition 

Gandhi, Tagore and Nehru. 

E. International Relations 

Relations with neighbouring countries and major international 
powers-their socio-economic impact on Indian life. 

"F. Implications of the Changing Social Scene for the Role of the 
Police 
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G. The Role of the Sub-divisional Police Officer and the SupeI'in­
tenden t of Police 

II. Management Concepts and Techniques 

A. Organisation and Management 

1. Evolution of management as a science. 

2. Different schools of thought. 

3. Basic task and concepts of management. 

4. Application of management concepts in various professions 
and social institutions. 

(5) Principles and Processes of Management. 

(a) Planning. 

(b) Organising. 

(c) Controlling and Co-ordinating. 

(d) Communication. 

(i) Written. 

(ii) Fact to face. 

(iii) Discussion leading. 

6. Formal and informal organisation structure-its functions, 
problems and effectiveness. 

7. Line staff functioning. 

8. Authority and responsibility-delegation. 

9. Decision making. 

(a) Analytical skill. 

(b) Relational skill 

( c) Conceptual skill. 

10. Sensitivity IAwareness to self. 

11. Time Management. 

12. Managing by results. 

13. Managing by exceptj.on. 

14. Managing by objectives. 

15. Managerial styles. 
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B. Personnel Management 

1. Concepts of personnel management-why personnel man-
agement. _ .I 

2. Manpower planning. 

3. Job analysis. 

4. Job evaluation. 

5. Selection 

(a) Application 

(b) Testing 

(c) Interviewing. 

6. Performance appraisal. 

7. Counselling. 

8. Relational problems. 

(a) Senior-subordinate 

(b) Inter-personal 

(c) Peers. 

9. Training and development. 

10. Managing conflicts. 

(a) Senior-subordinate. 

(b) Inter-personal: 

I (c) Inter-departmental. 

C. Management and Productivity Techniques 

1. Productivity concepts. 

2. Methods study. 

3. Work measurement. 

4. Office organisation and methods. 

5. Infomlation systems. 

6. Computers. 
7. Elementary statistics. 

) 8. ABC analysis. 

9. Gantt chart scheduling. 
10. Programme evaluation' and review technique (PERT). 

11. Operations research. 

12. Inventory control. 
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13. Maintenance. 

14. Budgeting . 

. 111. Human Behaviour and Police Attitudes 

A. Understanding Human Behaviour 

1. Why human beings behave the way they do. 

2. Development 0:£ human personality. 

3. Motivational mechanics . 

.4. Anxieties. 

.. . -

5. Attitudes to authority, authoritarian personality. 

·6. Characteristics of a stable personality. 

-. 

B. Understanding Critical Social Groups and Conflict Situations 

Problems relaJting to students and youth, industrial workers, 
political parties, radicals and reactionaries, communal 
strife, linguistic and regional conflicts, agrarian unrest, etc. 

C. The Personality of a Police Officer 

1. Selected short cases involving dilemmas faced by the Police 
and appropriate police attitudes. 

2. Principles of police conduct. 

D. Police-Community Relations 

Importance and techniques. 



APPENDIX IX 

(Vide Recommendation Nos. 99, lOO-Para 7.20) 

C. G. SOMIAH 

JOINT SECRETARY (P) 

Dear Shri 

D.O. No. 1/28/76/BPR & D (3) 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

New Delhi-llOOOl. 

Dated the 3 July, 1976. 

Your attention is invited to Chapter XIV of the Report of 
the Committee on Police Training, in which a number of recommen­
dations were made with a view to obtaining the services of the most 
suitable or talented officers to Police Training Institutions. These 
recommendations have been under serious cunsideration of the Gov­
ernment of· India with regard to the Police Training Institutions 
under their control. 

2. We have been finding difficulty in obtaining suitable officers on 
deputation to the Sardar Vallabhbhai Patel National Police Aca­
demy, Hyderabad. In keeping with the recommendation of the 
Committee on Police Training, the Government of India have de­
cided that the normal tenure of the instructional staff at the SVP 
NPA should be for three years which may be extended to five years 
in the case of officers found eminently suitable. To enable imple­
ment.a!tion of this recommendation, it has also been decided that 
while making selection to the post of Assistant Director and Deputy 
Director in the Academy, only such officers will be seleCted who are 
not in the promotion zone for a reasonable period of time. In case 
of. officers who have not completed their tenure at ~he SVP NPA 
and who become due for Selection Grade in the parent State, each 
individual case will be taken up for protection of pay. (This is of 
course subject to concurrence by the Department of Personnel and 
Ministry of Finance.) 

3. Th2 Government of India have further decided that service in 
the SVP NPA should be counted among the special qualifications for 
preferment in service. i.e. in the matter of selections and promotions 
in the Central Police Organisations. It is recommended that a 
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:similar weightage may be given in the State atter reversion of the 
officer from the Academy. 

4. The Director, SVP NPA who has the benefit of meeting and 
observing a large number of officers from the Sta.tes, particularly 
during the course of their training at the Academy, will be on the 
constant look out for suitable or talented officers for instructional 
work and report such names to this Mini~try from time to time. It 
is desired that a convention should be established that each State 
should spare at least one officer asked for by the Director for depu­
tation to the SVP NPA Considering that this requirement is for 
the premier police training institution in the country and the num­
ber of posts on the directing staff of the NP A is vf?ry limited, we 
presume that the State Government would not hesitate to spare the 

. ·officer selected, if and when a request is made. 

Yours sincerely, 

Sd/-
(C. G. SOMIAH) 



APPENDIX X 

(Vide Recommendation No. 101-Para 7.31) 

S.L.KHURANA 

HOME SECRETARY 

My dear 

D.O. No. 9/5/72- Pers. II 

MINISTRY OF HOME AFFAIRS 

GoVERNMENT OF INDIA 

North Block, New Delhi-110001, 

Dated the 29th April, 1976. 

With the role of the Police becoming more and more complex in 
the changing social context, the phenomenal advances being made in 
the fields of science and ltechnology and change in the number of 
()ffice!rs required at the centre, the need for systematic career plann­
ing for IPS officers has been felt for quite some time. We have now, 
after very careful examination, devised a scheme. the details of which 
are given below. 

2. The I.P.S. probationers undergo a four--month foundational 
course at the Lal BahadUr Shastri National Academy of Administra­
tion, Mussoorie. This is followed by a fifteen day course at the 
National Civil Defence COllege and a five day course in the Hand­
ling of Explosives in the Chief Inspectorate of Explosives at Nag­
pur. Thereafter, the probationeT'S undergo training for a year 
at the SVP National Police Academy, Hyderabad. This is followed 
by a fortnight's attachment wiJth Army Units. The post NPA 
training of IPS officers Is for a duration of twelve months. 

3. C"..onsig.ering the need of the IPS officers, to know the mem­
bers of the Police Force at the subordinate level, it is essential that 
immediately on hlis post1.ng 1:0 the State, he should be sent for 
training to the State P.T.C. for a period of three months. During 
the period of his post NP A training, he should be detached for 
small periods to do the following courses:-

(i) Motor Transport • 

{ii) Weapons and Tactics 

. I 

A Fleet Management Courte of twelve days duration at 
the Central School of Motor Transport, Sagar (M.P.) 

A fifteen day coune to be organised at the Central School 
of Weapons and Tactics, Indore (M.P.) 
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The remaining 8 months of the Post-NP A ,training should be 
as follows:--

(a) One Month 

(b) One Month 

(c) One Month 

(d) OneMonth 

(e) Two Months 

(f) One Month 

(g) One Month 

Training in police station (rural and urban). 

Station House Officer. 

Attachment to Circle Inspector/Sub-Divisional_Police­
Officer. 

Attachment to prosecution branch. 

Attachment to district police office and district H.Q 

Attachment to crime branch, State CID/Intelligence 
Branch. 

(i) First two weeks at H.Q. of armed police battalion. 

(ii) Second two weeks-attachment with miscellaneous 
non-police officers. 

4. The ideal programme for an I.P.S. officer's career development 
would be as follows-

I. After about two years and five months of training he 
should be posted in a. SUib Division and left undisturbed 
for aUeast two years. During this period, he should attend 
a Iten day course on Wireless at the Central Police Radio 
Training Institute, New Delhi. 

II. (A) In the fourth to fifth year of service the IPS officer 
would normally get a district. During this period, he 
should do the following courses: 

(i) A two week course on Handling of Internal Distur­
bances at the Internal Security Academy at Abu. 

(ii) A ten day course on Police CommuniJty Relations at the' 
institute of Criminology and Forensic Science, New 
Delhi. 

(iii) A four week Advanced Course in Criminology at the·. 
Institute of Criminology and Forensic Seience, New 
Delhi. 

(An officer may not be required to attend more than· 
one coUrse in a year.) 

It is in ,this period that Ithe officer must be encouraged to read 
and develop the reading habit. Unfortunately, books and journals 
have become expensive but the State should be able to provide the: 
S.P. with material that would improve his professional ability. 
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(B) At present officers with six to ten years of seniority 
attend the Senior Officers' Course of fourteen weeks 
duration at the Sardar Vallabhbhai Patel National Police 
Academy, Hyderabad. The Senior Officers' Course may 
now be pI'I€Scribed for officers with eight to ten years ser­
vice. Before an officer goes for this course he should do 
the following short courses: 

i. Intelligence 

ii. Attachment to any major 
State industry or plant for ten 
days. 

A one month course on Intelligence including VIP secur­
rity to be organised by the LB. at Delhi. 

This will give the officer an insight into the working of an 
industry, its organisation and management, nature of 
problems faced by the management and their 
relevance to industrial disputes affecting law and 
order in the industrial areas of the Statc·. 

III. (A) In the seventh to eleventh year of service, the 
officer should attend anyone or more of the following 
courses depending on the area of his employment-

(i) A two week course on anti-corruption to be organised by 
the CBI at Delhi. 

(ii) A ,twelve day course on Counter-Insurgency and Anti­
extremist Operations at the Central School of Weapons 
and Tactics, Indore. 
(This course can be done earlier if required by the situ­
ation in the State). 

(iii) A ten day course on Industrial Security to be conducted 
by the I.V.jCISF at Delhi. 

During this Period the officer' should be given a chance to serve in 
one of the Central Forces or Organisations. He should attend the 
Senior Officers' Course even while on deputation. By this time his 
service record would give some idea aboUlt the officer, his: aptitude 
and his general grading. Performance in the courses attended by 
the Officer would be of help in judging his aptitude for a particular 
Central Organisation/Force. 

(B) In the twelfth to fourteenth year of service the officer 
may attend courses in the country and abroad. Some of 
the courses available in the COWlitry are given in Annexure 
'A'. During this period he should attend-

A ten day course on computer application in Lasw and 
Order Administration at Ithe Indian Institute of Public 

Administration, New Delhi. 

2715 LS-13 
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IV. In the fi,lfteenth to eighteenth year the officer would 
normally go back to his State as a DIG or achieve pro­
motion in one of the Central Organisations. At this time, 
an effort should be made to give him intensive training 
in Management. He should attend a four week Police 
Executive Development Programme fo'!' DIGs or those to 
be promoted as DIG, to be organised at the NPA. 

He should also attend courses in Indian institutions such as 
the lIP A, Administrative Staff College, Hyder;bad and 
the L.B.S.N.A.A., Mussoorie. It is in this phase that 
the officer would benefit the most by a period of foreign 
travel and study. A list of some of the courses avail­
able in the country is given in Annexure 'B'. A year in 
the National Defence College for selected Officers would 
be beneficial. 

An attempt must be made to attaC'h him at 'this point in his 
career to large projeats, or he should be attached to small groups 
for study of specific problems concerning the police in any Skate or 
in the whole of India. 

V. Between the twenty first and twenty fifth year he can 
spend some more time with Central Organisations and 
Forces and later qualify for promotion, either at the 
Centre or in the States. Officers of the rank of I.G. could 
benefit by a three day course on "Decision Making" 
organised by the IIP A. 

5. In this type of career planning, the officer is constantly tested 
in courses, and g~ts the opportunties of developing his personality 
and vision by purposeful reading, group discussions and exchange 
of information. 

6. It would be seen that the above mentioned scheme contemplates 
organisation of a number of training courses. The following Central 
Police Organisations have undertaken to run the courses indicated 
against each: 

i. Institute of Criminology and (a) Police Community Relations 
Forensic Science, New Delhi. Courses. (10 Days) 

(b) Advanced Course in Criminology (4 weeks) 

ii. DirectC'rate of Coordination, Wireless Course 
Police Wireless. 

iii. Border Security Force. (a) Fleet Management Course. 

(b) Weapons and Tactics Course. 

(10 days) 

(12 days) 

(15 days) 
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iv. Intelligence Bureau 
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(c) Counter-insurgency and Anti­

Extremist Operations Coul"!e. 

(a) Course on Intelligence including 
VIP S .. curity and India and its 

(r2 da~) 

Neighbours. (one month) 

(b) Industrial Security Course 

v. Central Bureau of Investigation Anti-Corruption Course. 

(ro days) 

(Two weeks) 

vi. Sardar Vallabhabhai Patel (a) Senior Officers Course ( r 4 wet-ks) 
Natioanl Police Academy, 
Hyderabad. (b) Police Executive Development 

Programme. (Four weeks) 

vii. Central Reserve Police Force. Handling of Int .. mal Disturbances (Two weeks.) 

7. It would take some time to organise the course on Handling of 
Internal Disturbances at the Internal Security Academy of the 
CRPF at Abu and the Police Executive Development Programme at 
the National Police Academy. As regards the remaining courses 
the concerned institutions/Central Police Organisations will address 
letters to ,the Inspectors General of Police in the States/UTs inviting 
nominations. 

8. We have no doubt that this schem~ of Career Planning for 
IPS officers win be of help in raising the effiCiency of thEI Police for­
ces in the coun'try. The success of this scheme would depend on 
the State Governments readily sparing their officers to attend the 
coun~es prescribed and also for deputation to the Central Organisa­
tions. The Government of India earnestly hope that your State 
Government will cooperate fully in the implementation of this 
scheme. The question of increasing the training reserve to enable 
deputaJtion of officers to attend the various courses is separately 
under examination in this Ministry. I am fUI1:her to request that 
powers may be delegated to the Inspector General of Police, wher­
ever necessary, to depute officers to attend course's within the 
country. 

9. We do hope that the State Government wiJ.l give the utmost 
importance to the career planning of IPS officers and take adequate 
steps to ensure that the above suggestions are implemented in a 
phased manner. The details of their actual implemEmJtation should 
of course be worked out by the I.G.P. and the State Home Secretary 
a.'ld intimated to us in due course. 

Yours sincerely, 

sd/-
(S. L. Khurana) 
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ANNEXURE A 

A. INDIAN INSTITUTIONS 

1. Administrative Staff College, Hyderabad. 

(i) Eight Week Course for Senior Executives. 

2. Indian Institute of Management, Ahmedabad. 

(i) Fourteen day course on Developing an Organisation. 

(ii) Fifteen day course on Application of Operations Research. 

3. Indian Institute of Management, Calcutta. 

(i) Ten day course on Managerial Leadership and Conflict 
Resolution. 

(ii) Six day course on Operations Research and Decision­
making. 

(iii) Six day course on Management Information System. 

(iv) Five day Operations Research Workshop. 

4. National Institute for Training in Industriall Engineering, 
Bombay. 

(i) Two week course on Administrative Management. 

(ii) Two week course on Development of Human ReSources. 

(iii) Three week course on Job Evaluation and Merit Rating. 

(iV') Three week course on Organisation and Techniques of 
Training. 

(v) Three week course on Personnel Administration. 

(vi) Two week course on Human Relations 

5. Indian Institute of Public Administration, New Delhi. 

(i) One week course on Training of Trainers. 

(ii) Nine week course on Techniques of Administration Imp­
rovement. 

(iii) Two week course on Operations Research. 

(iv) Twelve day course on Personnel Policy and Practices. 
N.B.-This list is only illustrative. 



189 

ANNEXURE B 

A. INDIAN INSTITUTIONS 

1. Indian Institute of Public Administration, New Delhi 

(i) Two week course on Administrative Leadership and 
Behaviour. 

(ii) Two week course on Personnel Administration. 

(iii) Two week course on Modern Aids to Management. 

(iv) Thirteen day course on Social Policy and Administration. 

(v) Six day course on Managing Human Resources. 

2. Administrative Staff College, Hyderabad. 

(i) Twelve day course on Management of Human Resources. 

(ii) One week course on Management by Objectives. 

3. Indian Institlllte of Management, Calcutta. 

(i) Eight day course on Personnel Administration for Organi­
sational Development. 

4. Lal Bahadur Shashtri National Academy of Administration, 
Mussoorie. 

(i) Five week AdvaIJ,ce Management Development Pro­
gramme. 

N.B.-This list is only illustrative. 



APPENDIX XI 

(Vide Recommendation No. 102-Para 7.32) 

S. L. KHURANA 

HOME SECRETARY 

My dear. 

D.O. No. 9/5(72-Pers. IJ. 
Government of India 

MINISTRY OF HOME AFFAIRS· 

North Block, NEW DELHI. 

Dated 21st July, 1976. 

'Ihis is in continuation of my D.O. letter No. 9/5/72-Pers II 
dated 29-4-1976 on the subject of Career Planning for IPS officers. 
You will notice that while most of the courses prescribed in the 
scheme are Specialist Functional Courses in selected areas, there are 
two Refresher Courses and they deserve to be given the highest 
importance. These ar~ 

(i) The Senior Officer's' Course, and 

(ii) The Police Executive Dervelopment Programme. 

As already indicated, the Senior Officers' Course wi.ll now be pres­
cribed for officers wi,th. 8 to 10 years of service and the Police Exe­
cutive Development Programme will be attended by DIGs or those 
to be promoted as DIG. We have now decided to dispense wilth the 
age limit for officers attending the Senior Officers' Course and to 
put through the COUI1Se all IPS officers who passed out of the 
National Police Academy during the last ten years. Since the num­
ber of officerS! who have yet to go through this course is large, the 
Director, SVP National Police Academy, Hyderabad will be con· 
ducting three courses in a year, with 35 officers in each batch. 

2. Considering the importance of ,the Refresher Courses, the 
Government of India have decided that no IPS officer having a 
seniority of 1966 (year of allotment) and onwards will be promoted 
to the rank of DIG in any Central Police Organisation unless he has 
attended the Senior Officers' Course. On successful conclusion of 
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the course, the Director, NP A, will issue a certificate in respect of 
each officer and a copy of this cert~te wHI be placed on his ACR 
folder. The Government of India have further decided that per­
formance of an officer in ,the courses attended by him would be taken 
into account in planning his career, including selections and promo­
tions at the Centre. It is only appropriate that the State Govern­
ments follow suit in the matter of selections and promotions in the 
States. The Police Executive Development Programme is likely to 
be staJrted at the SVP NPA Hyderabad in the near future and the 
question of making this course also compulsory for promo';ions in 
the Central Police Organisations will be considered in due course. 

3. In para 35 of Chapter XII of their Report, the Committee on 
Police Training had l'Iecommended a few measures to provide moti­
vation for self-development. They had also recommended ,that the 
courses that an officer has attended and his performance therein 
should be taken fully into account in all selections and promotions. 
On€' of the factors which tends ,to dissuade officers from attending 
courses willingly is that this involves the problem of maintaining 
double establishments and so the Committee recommended that an 
officer deputed to a course, the duration of which does not exceed 
three months, should not be liable to transfer from the poSt from 
which he is deputed to the course. Another impOTtant recommenda­
tion was th~t officers deputed to courses should be entitled to a 
compensatory allowance to enable them to meet their incidental 
and other expenses. In consideration of the extra expenditure 
which an officer attending the Senior Officers' Course is required to 
incur art; the NP A, we would recommend that he should be given 
a compensatory allowance of Rs. 300/- p.m. The duration of the 
Senior Officers' Course being 14 weeks only, the Government of 
India are of the view that an officer attending the Senior Officers' 
Course should not be liable to transfer unless he has completed or is 
about to complete his normal tenure of three years. 

4. We hope that your Government will give a serious thought to 
the above recommendations, since they have an importan:t bearing 
on the Career Planning for IPS Officers. The action taken by you 
may be intimated in due course. 

Yours sincerely, 

Sdl 
(S. L. KHURANA) 
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APPENDIX XU 
(Vide RecommendatiolIl No. 108 Pan 8.14) 

C. l1018/8/TA-FRY-F 

BHARAT SARKAR 

KRISHI AUR SINCHAI MANTRALAYA 

(KRISHI VIBHAG) 

New Delhi, the 5th July, 1976 

The President, 

:!forest Research Institute & Colleges, 

Dehra Dun. 

Sub: Syllabus of I,.F.s. Probationers-Review 
Informal Working Group' for-

of-Constitution of 

Sir, 

I am directed. to say that the Indian Forest Service (Prcbation) 
Rules 1968 require that every probationer appointed to the Service 
on probation shall attend and under-go such training and for such 
periods as the Central Government may direct in the National 
Academy of Administration and in the Forest Research Institute and 
Colleges. The Indian Forest College, Dehra Dun under the auspices 
of Forest Research Institute and Colleges, cond~cts the training in 
different forestry subjects over a p'eriod of 2 years. Final examina­
tion, containing written and practical examinations, are held in two 
parts; the first year examination at or about the end of the first year 
of training at the Institute and the second year examination at or 
about the end of the second year of training at the Institute. After 
the expiry of two-year training at the Indhn Forest College, the pro.. 
bationers under-go a 4-month training in the National Academy of 
Administration. The Prohation Rules also provide for further train­
ing in the State to which the probationer is posted and for such period 
as the Central Government may, in oonsu1tation with the State 
liovernment concerned, direct. 

2. The syllabus of the Indian Forest College, Dehra Dun, was 
revised in 1971 to take into account the recent changes and modem 
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development in the field of forestry. A Panel on Forestry Educa­
tion has been reccllstituted, vide this Department's Resolution No. 
C. llOI8/8/72-FRY-F dated 31-12-1975, for reviewing and revising 
the syllabus of the Indian Forest College, and advising the Govern­
ment in matters concerning forestry education at the Forest Research 
Institute and Colleges at Dehra Dun, amongest other functions. The 
Estimates Committee (1975-76) of the Fifth Lok Sabha in them- Eighty. 
ninth Report on Recruitment, Training and ReorientatiOn of all­
India Services have recommended setting up of an Expert Committep 
to go into the professional training for the Indian Forest Service 
probationers and also w(,rkinp- out a sdieme of refresher's courses 
of· training for the Indh'n Fo~est officers. 

3. The question of reviewing the syllabus of the Indian Forest 
College and the content of training of the Indian Forest Service 
Officers has been under consideration of the Government of India 
for some time. It is felt that an Informal Working Group would be 
able to go into the entire issue in detail and submit its considered 
recommendation for final decision by the Panel on Forestry EducatiOn 
Accordingly, it has been decided to consti+ute a Wor'king Group with 
the following composition: 

[. Inspector General of Forest, Department of Agriculture. Chairman 

2. President. Forest Research Institute and CoJIeges, Derhra Dun. Member 

3. Director (Ad'1l.), Ministry of Agriculture & Irrigation (Deptt. of Agriculture) 
Govt. oflndia. Member 

4. Director, La 1 Bahadur Shastri National Academy of Administration, 
Mussourrie (or his nominee). Member 

5. Joint Secretary (Training), Department of Personnel, GGvt. of India. Member 

6. Director, Forestry Education, Forest Research Institut ( & Colleges, 
Dehra Dun. Member 

7. Deputy Inspector General of Forr.sts (SP), Department of Agriculture. Convenor 

4. The functions of the Working Group shall be as follows: 

(i) To review the syllabus and course content for the LFS 
probationers at the Forest Research Institute and Colleges, 
Dehra Dun, and suggest modifications, where necessary. 

(li) To review the pI'esent sandwich pattern of field tours and 
class-room lectures and suggest modifications where 
necessary. 

(iii) To review the duration of the training in the Indian Forest 
College, Dehra Dun, and subsequent training if any in the 
States after the completion of the training at the Indian 
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Forest College and the Lal Bahadur Shastri National 
Academy of Administration, Mussourrie. 

(iv) To consider the requirements of faculty/teaching staff and 
the delineation of responsibility in this regard at various 
levels and to make recommendations thereof. 

(v) To indicate broad outlines and cour'se content of refreshers' 
courses at various levels, the administrative arrangement 
required and location(s) of each course. 

(vi) To consider and suggest special in-service training courseS 
for the IFS officer's. 

(vii) To consider and recommend any other relevant subject. 

5. The Working Group will be r~quired to present its report for 
consideration of the Panel on Forestry Education by December 31, 
1.976. 

6. As usual, the Travelling Allowance and daily allowance of 
members who are requilred to undetake journeys, if any, for attend­
ing meetings of the Group will be borne by their respective employers. 

Yours faithfully. 
(N. D. JAYAL) 

Joint Secretary to the Govt. of India. 



APPENDIX XIII 

(Vide Recommendation No. 87, Para 6.130) 

Record of the proceedings of the Special Conference of the Heads of 
Central Training Institutions held at New Delhi on 9-7-1976 

1.0. The Conference of the Heads of the Central Training Institu­
tions held at India International Centre on 9-7-76 to deliberate on the 
report submitted by the WOI'king Group set up by the earlier Con­
ference held at Hyderabed, was attended by the following: 

S/Shri 

I. M. Zalleer . 

2. O. D. llgnihotri 

~. S. S. S"thuraman 

~. S. M. Dial . 

5. K. N. Anantharama Ayyar. 

6. M. V. Desai 

7. P. R. I1esai . 

8. J. C. Varmah 

9. D. C. l'anda 

10. N. Rangarajan 

II. S. S. Bisen . 

l!l. Dharni P'. Sinha. 

13. A. P. Saxena 

14 • .1. S. Grover 

15. Raieshwar Prasad 

16. H. S. Dubey 

17. S. K. Parthasarathy 

Representing 

National In<titute of Community Development. 

Railway Staff College. 

I. A. & A. S. StaffCc!1ege. 

National Police Academy. 

I. P. S. (Direct Taxes) Staff College. 

Indian Institute of Mass Communication. 

Institute of Economic Growth. 

President, Forest Research Institute and Colleges. 

Director Do. 

Institute of Secretariat Training and Management. 

Joint Secretarv (Training), Deptt. of Personnel & A.R., 
Government of India. 

Administrative Staff College of India. 

Indian Institute of Public Administration. 

Director, Telecom. Training, P & T Board. 

Director, LBS National Academy of Administration, 
Mussoorie. 

J t. Director Do. 

Dv. Director. Do. 
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2.0. The Composition of the Working Group which submitted the 
report, was as follows:-

1. Shri S. S. Bisen, Joint Secretary (Training), DOP & AR 
Co-ordinator. 

2. Shri N. P. Sen, Princip~l, ASCI, Hyderabad (or his Nominee). 

3. Shri M. V. N. Rao, Director, Customs & Central Excise 
Directorate, New Delhi. 

4. Shri O. D. Agnihotri, Principal, Railway Staff College, 
Baroda. 

5. Shri S. M. Diaz, Director, SVP NPA, Hydenbad. 

'6. Shri C. K. Reddy, Representative of the P&T Board. 

7. Shri H. S. Dubey, Joint Director, LBS NAA Mussoorie. 

2.1. The terms of reference of this Working Group were: 

(a) To work out the inputs to the Foundation:~l Course whose 
duration has been re:?ommended by the Conference to be 
extended to six months. The Working Group should take 
a second look at the syllabus and the coverage of various 
subjects, the duration and nature of village visits, external 
attachments, field work etc. The main thrust should be 
on the inculcation of prop'er attitudes and service oI'ienta­
tion. 

(b) To work out the details of the ratio of 70:30 for me main 
examination and post-training test and in particular to 
assign wei~htal!p to the Acad~my assessment and the post-
training test. The group should 'also indicate a time-bound 
programme for implement~tion of their re~ommendations. 

(c) To restructure the Academy faculty in the manner envisag­
ed by the Kothari Committee and determine their grades 
of pay, emoluments condition of service and the staff­
p'articipant ratio taki~g all relevant factors into consi­
deration. 

(d) To re-structure professional courses when the duration of 
the foundational course is increased to 6 months, taking dUe 
note of the fact that the professional needs have also be-
come more varied and more complex. 

(e) To consider the paper on 'continuing Education' submitted 
by the Administrative Staff College Group and delineate 
the areas of specialisation of the various professional train-
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ing institutions which can be of USe to other Services 
officers also. 

3.0. The Conference discussed the report submitted by the Work­
ing Group in detail and came to the following decisions:-

3.1. The Conference agreed that items (b) and (c) of the terms 
of reference may be kept out of consideration as the UPSC is still 
formulating its views on the Kothari Committee's report which has 
not yet been formally submitted to the Govt. 

3.2. With regard to the extension of the period of the Founda­
tional Course, the Conference was strongly of the view that this 
extension (of the duration of the Foundational Course) should not 
be at the expense of the needs of professional training which have 
also grown more varied and more complex. Accordingly, it recom­
mended that if the duration of the total training (including the 
Foundational Course) goes beyond two years as a result of extension 
of the duration of the Foundational Course the concomitant adminis-, 
trative arrangements like possible increase ~n the training resource, 
restructuring cadre strength, confirmation, treatment of extended 
training }Yeriod like in-service Courses for the purposes of grant of 
TA/DA should be taken in hand by th!~ lTespective cadre controlling 
authorities. 

4. The Conference noted an important implication of the recom­
mendations of the Kothari Committee. The report of this Committee 
concernea only An-India Services recommendations relating to 
Technical Services presumably formin'g p'art of a subsequent report. 
At present the technical and the non-technical services undergo the 
same foundational course at the Academy. According to the recom­
mendations of the Kothari Committee there should be presumably 
no element of selection in the founda.tional course for the technical 
servtces, while there would be an element of selectiOn built into the 
Foundational Course for the non-technical services. As a logical 
corollary, the foundational course may have to be conducted separate­
ly for the technical services. In this process, the advantages of inter­
mingling all the technical and non-technical servi~es which is one of 
the basic aims of the Foundational Course would be lost. The Work­
ing GToup is of the view that one major achievement of the Foun­
dational Course has so far been this inter-mingling of the so-called 
generalists and specialists. The joint Foundational Course has gone 
a long way in cementing inter-service comarader'ie and any departure 
from this pTactice would not be a step in the right direction. 
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5.0. The objectives of the Foundational Course were clearly spelt 
out by the Conference of the Heads of the Central Training Institu· 
tion.c: in October, 1975 which is reproduced below: 

"The Conference agreed that the objective of the Foundational 
Course is essentially to turn out a. good civil servant, who 
is responsive to public opinion and needs; and who can 
act as an agent of change and operate as an instrument of 
social justice. To achieve this aim, there was agreement 
in the Conference that the re-structuring of the Founda· 
tional Course should be taken into account the following:-

(a) Th~ development of a perspective for the totality of the 
civil services, no particular service being an end in 
itself. 

(b) Promotion of suitable changes in a.ttitudes through pro. 
grammes like Shramdan, special assignments to study 
key social problems and administrator's role; and other 
planned experiences which enable the probationers to 
imbibe the right so~ial, cultural and moral values and 
help them respond appropriately to the environment 
within the given constraints. 

(c) Development of social communication skills encompassing 
public relations social education, use of mass media, 
etc. as public responsiveness is essential to implement 
official policies and programmes. 

(d) The teaching of subjects like So:iology, Political Science 
and the Constitution, which provide a conceptual, poli. 
tical and constitutional framework to the pTobationers, 
should have a strictly practical orienta.tion. 

-(e) A more intensive USe should be made of the present 
duration of 4 months of the Foundational Course. 

(f) The training in the Foundational Course should be pro. 
blem·oriented. It should lay more stress on the under­
standing of the environment in which the administration 
operates and also of the service. role of the administr~ 
tor, even if this means that the subject-content has to 
be reduced in the syllabus at it exists now." 

5.1. The Conference agreed that the restructuring of the Founda­
tional Course should concentrate on the following to build up the 
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necessary attitudinal orientation, in addition to the objectives enu­
mera,ted in para 5.0 above. 

(a) Provide a cognitive understanding of the socio-polHical 
environment and the context in which the probationers are working. 

(b) Sensitise the probationers to the problems of rural masses 
and give them a reality orientation by means of village visits and 
project work; and instill attitudinal cll:..nges including sympathy and under­
standing towards the weakers sections of the society with furtner emphasis 
on motivational skills and leadership. 

(c) Develop the skills relevent to their role as change agentc; 
through sessions, of about 20 hours' duration even if 'laboratory train­
ing' is not considered immediately feasible owing to the large num­
ber of involved. 

5.2. The Conference also agreed that while wGrk situations differ 
tirom service to service, there are certain basic attitudes, common to 
all services, the inculcation of which should be the burden of the 
Foundatk,nal Course, 

5.3. The Conference supported the strategy of the Academy for 
incUlcation of the right sets of values and recommended that tnis 
process should be continued and reinforced in the professional insti­
tutions and in the refresher cours'es which have been recommended 
by the Estimates Committee to be compulsory (for All India Service). 
The Conference further felt that special sessicns should be allotted 
in the various training p'rogrammes to sharpen among the proba­
tioners the capacity for self-awareness and better inter-personal 
communication. These steps should enable the probationers to inter­
pret their value systems in the right perspective 'towards public 
service and their role as a change agents. 

5.4. In addition to inculcation of attitudinal changes, the founda­
tional course syllabus shculd also provide for impaiting conceptual 
skills to the probationers as recOOlmendd by the ARC Study Team 
on "Recruitment, Selection and Train-ir.:g" (3.3,1). 

6.0. The Conference noted that the Koth2ri Committee had 
recommended certain changes in the syllabUs ferr the civil service 
exam~nation under "Gen:!ral Studies", The Conference did not take 
into consideration these recommendations of the Kothari Committee 
while reviewing the syllabus d the foundational course. As and 
when a decision is taken by the Government on this recommendation, 
a second look should be taken at the foundational course syllabus to 
ensure that there are no overlaps. 
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6.1. The inputs for the foundational CGurse may acC'Ordingly fall. 
into six broad streams and assigned weightages as outlined below: 

W'igbtag, (percent) 

I. Public Administration and Social Administration. . 25 

2. Management Techniques and Behavioural Sciences. 20 

3· Law 15 

4· Economics. 20 

5· Political Theory, Indian Constitutional and Parliamentary Pro-
cesses. . 15 

6. Indian History & Culture. 5 

TOTAL 100 

Distribution of sessions: 

6.2. The Fcundational Course of six months' dUration would 
comprise about 144 working days. The number of days which would 
be available for allotment of sessions would be 100 after making due 
allowance fOr external atta'Chments; examinations etC. as follows:-

Number of working days 144 
External attachment!l. :15 

Examinations (including midterm examination). 6 

Others (Registration, inaugural address, valedicatory address etc.) 100 

6.3. Assuming that o!l each working day there will be 5 sessions 
(four in the morning anrl one in the evening), each of 50 minutes' 

duration, there would be 500 sessions in all. Out of the 500 sessions, 
only 400 sessions are expected to be available as class room sessions 
as shown below: 

Total number ofsessiom. 

Deduct (i) Fortnightly meetings with the Course Director. 

(ii) Monthly meeting with the Director. 

(iii) Meetings with the Counsellors 

(iv) Tutorial Groups-

(v) Syndicate studies and presentation. 

500 

5 

5 

5 

25 

60 

100 

NOTE :-Tutorial studies ar" intended for training probationers to work in groups which 
are partly structured and partly unstructured and. serve as a means of.lI;SSessment. 
Term paper discussiom could also be scheduled In these group prOVIding oppor­
tunities for public speaking. 
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6.4. Out of these 400 sessiOll1s, 50 sessions may be allotted to 
'general lectures [items (g) to (j) given below] and 50 sessions for 
"tutorials. The distribution of the remaining 300 sessions to the six 
streams mentioned in para 5.1 above, accO'l"ding to the weightages 
.assigned therein, shOUld be as follows:-

(a) Public Admn. and Social Admn. 

(h) Law 

(c) Management Techni:jues & B~havioural Sciences. 

(d) Economics 

(e) Political Theory, Indian Constitution & Parliamentary Pro-

75 

45 

60 

60 

cesses. • 45 

(f) Indian HIstory & Culture. 15 

(g) Briefin~ for external visits and evaluation. • 10 

(h) Generallectures including meeting a few lectures on social and 
moral values. 10 

(i\ Tile rol~ of different services and inter-service problems and 
I ,ctures by Heads of services. . 20 

iLl Acl\-ances in science and technology and their impact on public 
administration. 10 

300 

50 

350 

6.5. The Conference specifically emphasised that the contents of 
lectures on item (j) above should necessarily include topics like 
Ccnservation of Natural resources (renewable and non-renewable) 
and environmental planning. 

6.6. The _50 sessions assigned for tutorials would give a ratio of 
-6 : 1 between the functional lectures and the tutorials. This is. 
eonsidered adequate in view of the increase in faculty strength that 
the group had recommended elsewhere. 

6.7. The detailed syllabus under these six streams is enclosed as 
annexure 'A'. The emphasis on the various topics under each stream 
may, however, be left to the Academy to be worked out in the light 
of past experience and feed-back from prcibationers, both during the 
foull.dational cours'~ and afterwards. 

6.8. As regards the syllabus for Economics, it was agreed that 
fresh suggestions from the Institute of Econcmic Growth would be 
'COnsidertd before finally giving effect to the agreed syllabus. 

:2715 L.s.-H. 
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6.9. While restructuring the syllabus for the foundational courser 
the Conference had nOJt taken into account the role assigned by the­
Kothari Committee to the Foundational Course in the scheme of 
selection. If it is decided by the Government that the Foundational 
Course would also involve a component of selection and allotment to· 
the services, the entire syllabus of the foundational course would have 
to be examined de novo. This matter couild be taken up by the 
Conference of Heads of Central Training Institutions after tfie 
Kothari Committee report is officially received by it. 

Staffing at the LBS National Academy of Administration. 

7.0. The existing inadequacy of staff at the Academy has oeen 
brought into broad relief in the foHowing recommendation of the 
Estimates Committee: 

"The Committee note that the existing academic staff in the' 
Academy is inadequate to· meet the increasing require­
ments. They understand that the need for additional 
academic staff in the Academy has already been agreed to. 
in prinCiple. The Committee see no reason why adequate 
staff could not be provided to the Academy. We would 
like this matter to be dealt with utmost expedition so that 
the staff is in position before the commencement of the 
foundational course for the next batch of officers. They 
would like to be inf()ll'med ·of the progress made in this 
matter." (Para 6.126) 

7.1. The Conference was convince::} that proper staffing of the 
Academy was categcrically imperative, in view of the role assigned 
to it by the Estimates Committee and reiterated by the Kothari 
Committee. The Academy has worked out the details of the require­
ments of directing and academic staff taking into account the revised 
foundational ccurse syllabus and the con,sequent increased workload~ 
The minimum increase in the number of staff required by tlie Aca­
demy, is at annexure 'B'. The Conference discussed in detail the 
criteria for arriving at this conclusion and is in complete agreement 
with the proposal and recommend its acceptance, as a pre-condition 
to the increase in the duration of the foundational course to six 
months. 

7.2. The Conference was of the view that in a training institutiore 
staff-participants ratio should be 1 : lU. 
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7.3. The thrust of the foundational course as envisaged by the 
Estimates Committee is as follows: 

"Every effort should b2 made to bring abcut improvements in 
their attitudes and understanding of the socio-economic 
conditions and development needs of the country. Subs­
tained effort should be made to inculcate in them habits of 
clean and unostentious living and of refraining from 
alccholic drinks ....... the understanding and aptitude 
developed by the probatoners in resolving the problems 
of the common man should be ca["efully evaluated and 
given due weight age in their assessment." (Para 6.99 and 
6.100). r'C. 

7.4. The ratio of ·1:10 is considered the mInImUm requirement 
to achieve these objectives and cannot be diluted further without 
peril to the objectives of the Foundational Course. The Conference 
noted that in the training institutions like Administrative Staff 
College of India and the Indian Institute of Management the staff 
partIcipants ratio is much more favGurable than 1:10. In the Ad­
ministrative Staff College of India, the maximum number of trai­
nees at a given point of time is 150 and the permanent faculty con­
sists of 50 persons, thereby providing a ratio of 1:3. In the Indian 
Institute of Management, Ahmedabad, in 1972-73, there were 466 
trainees and the strength of the faculty was 74, thus resultin·g a 
teacher-student ratio of about 1:6. In the Foundational Course where 
the attitudinal change is the primary objective, the training metho­
dology has to be such as provides for close and personal attention to 
the needs of the trainees and emphasizes small group activities and 
tutorials. The emphasis on various co-curricular activities osutside 
the schedule class-room hours is something not insisted upon in 
institutions like, the ASCI and the IIM. 

B.O. The Conference, however, would like to dwell briefly on the 
salient features of this staffing policy:-

(a) The faculties of the Academy should be as follows:-

1. Public Administration and Social Administration. 

2. Management Techniques and Behavioural Sciences. 

3. Law. 

4. Economics. 
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5. Political Theory, Indian Constitution and Parliamentary 
Processes. 

6. Indian History and Culture. 

(b) The faculty should have an adequate mix from practis­
ing administrators broad banding as many services, as 
possible and from academIc faculty consisting of Pro­
fessors, Associate Professors and Readers. 

9.0. The Conferen{!e recommended that pay scales of the academic 
faculty should correspond to UGC's scales of pay. The sour::e of 
recruitment being the same for the UniveTsities as well as the 
Training Institutions, the same scales of pay must be offered at the 

. training institutions if the quality of man attracted to these posts is 
to be ensured. Incidentally, the UGC's scales of pay are in vogue 
in ASCI and in the 11M. Unless this parity of pay scales is maintained 
there will be no scope for migration of suitable personnel from the 
Universities, Public Sector Undertakings, the private sectors, etc. 
The Conference did not consider getting people on 'short term con­
tracts' as practical because 'contract' personnel are not entitled to 
other benefits available to other government servants. 

9.1. The Conference further recommended that an the posts of 
directing staff should have the flexibility of being filled up by the 
officers of the rank of Dy. Secretary (Rs. 1500-2000) or the Direc­
tor (Rs. 2000-2250). The directing staff, in addition, should be paid 
a special pay of Rs. 250, so that the maximum of the scale of pay 
of directing staff viz. Rs. 2000-2250 could correspond to the maxi­
mum of the academic faculty viz. lis. 1508-2500. 

9.2. In this context the Conference recalled the recommenda­
tions of the Estimates Committee that:-

"it is of the utmost importance that the directorial and aca­
demic staff at the Academy is of high calibre who can 
impart training to the senior officers, participate in dis­
cussions with them and inspire respect for the erudition, 
grasp of administrative problems at various levels and 
ability. The Committee would, therefOl<e, stress that 
really capable persons should be selected as directorial 
and academic staff of the Academy. The pay and allow­
ances as also the facilities provided to them should be 
such as would attract the best talents. The Committee 
recommend that Mussoorie being a costlier place, special 
consideration should be given to the grant of additional 
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emoluments and facilities to the officers deputed to the 
Academy on directorial and academic assignments. Their 
emoluments should in no case be less attractive than 
those available to the teaching faculty in the Universities 
and Institutes of Management. The Committee have no 
doubt that Government would take all the aspects into 
account while taking decision on the prop'osals submitted 
by the Academy which are already under Government's 
examination" . 

10.0. The Conference further recommend gene'l"ally that: 

(1) The Academic staff in all the Central training institu­
tions, should be given UGC's scales of pay. 

(2) The posts which are to be filled up by the government 
servants on deputations should De made very attractive 
so that the best talents would be available to ffil in such 
posts. 

(3) The location of the trainin'g institutions in costlier places 
like Mussoorie and Simla should be given special con­
sideration so that additional compensatory emoluments 
and facilities like free housing could be granted. 

10.1. The Estimates Committee had also recommended that "with 
a view to attract to the Academy officers who harve ability, com­
petence and aptitude for imparting training and to enable the Aca­
demy to retain the services of such officers, a system 01 proforma 
promotion should be introduced so that the officer appointed to the 
Academy could be retained in tl?-e Academy for a length of time 
without affecting his chances of promotion under Government in 
the normal course" (para 6.128). The Conference attached great 
important to this recommendation as it could make for continuity 
in the working of the faculty. 

10.2. The tenure of the academic staff shoula be 5 years with an 
option for renewal for one term by the mutual consent. The tenure 
of directing staff should be 3 years with an option for renewal for 
one term by mutual consent. 

10.3. The Estimates Committee su'ggestE'd (6.125) that by way of 
additional incentives and also to keep their knowledge uptodate, 
the teaching staff of the Academy should be accorded special con­
sideration for undergoing advanced and specialised courses rele-
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vant to the subject of their teaching in appropriate institutions -in 
the country as well as abroad. After training, these officers should 
be -required to spend a spell of time at the Academy where their 
newly acquired knowledge and experience should be utilized for 
training of other officers/probationers. The job ,specifications may 
specifically provide for this aspect. (In the Civil Service College, 
U.K. for instance, out of 44 working weeks in a year, the faculty 
devote time for training themselves for 6 weeks and Research Pro­
jects for 8 weeks leaving 30 weeks for effective working). 

10.4. There should be a liberal provision of study leave, second­
ment to other institutions, etc. to provide continuous opportunities 
for self-renewal for the faculty both directing and academic. 

10.5. The recruitment rules for all the posts (Directing and 
Academic) could be laid down by the Academy when it is confer­
red autonomous/semi-autonomous status and could be amended by 
them depending upon the exigencies, without remaining tied to the 
apron strings of the U.P.S.C. as at present. 

11 . O. The necessary supporting staff should be provided like a 
Sports Officer, a Registrar in charge of administration and exa­
minations, adequate number of Medical Officers and para-me'dical 
staff, Research Assistants, a Programme Offi ~er for In-service pro­
grammes, a Librarian of high calibre for Documentation Centre etc. 

12.0. There should be common incentives like free furnished ac­
commodation for and payment of winter allowance to all the fa­
culty members to compensate for the high cost of living in Mus­
soorie particularly in winter. Libral provision of travelling allow­
ances for two winter months-January and February-may also be 
made to enable winter sabbaticals, field work and collection of case 
studies for class room discussions etc. 

13.0. The pay scales and the mix of the various grades in the 
Academic faculty should be kept flexible and left to be determined 
in each case by the Academy which should have autonomous status. 

14.0. With reference to the staffing at the Academy, the Con­
ference felt that if considered ncessary, a high Power Committee 
can be constituted to WOTk out the Policy. This Committee could 
perhaps consist of representatives from the Department of Person­
nel & A.R., Ministry of Finance, LBS National Academy of Admini-
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;stration and an expert from an Institution of Management with a 
background of Public Administration. The Expert Member could • 
bring to bear on the Committee's deliberations as objective view on 
the staffing Practices obtaining in similar management institutions 
in the country. 

15.0. The Conference further recommended that all the criteria 
formulated with reference to the requirements of the Academy 
should apply with identical validity to other central training insti­
tutions also. 

16.0. The Conference also discussed the proposal of the Admi­
nistrative Staff College of India, Hyderabad, contained in the paper 
"Considerations in Continuing Education for Public Services" sub­
'mitted to the Conference. 

1'6.1. The crux of the proposal was that appropriate government 
authorities and the College could sit together and form 1:1 core group 
which would be a team of joint body of seasoned public administra­
tors and academicians. The practitioners could be either from the 
top levels of the governments who have just retired and who have 
interest and experience in teaching or similar working public ser­
vants who could come over for a period of not less than 3 years. 
The academi~ians would have to be offered similar tenure. Thus 
the core group' could develop on-going programmes on a long term 
basis on general management to the senior administrators in gov­

,ernment. 

16.2. Some of the members of the Conference, however, felt that 
it would be difficult to design a programme which would be of equal 
benefit to members of all the services in government as their re­
quirements are varied. 

16.3. After careful discussion, the Conference 'generally support­
~d the proposal. But it recommended that a beginning should be 
made through a pilot prcject on the lines proposed. The Adminis­
trative Staff College of India should make a formal proposal to the 
government. The progress of the project could be reviewed from 
"time to time in the Conferencs. It was the understanding of the 
Conference that the Courses to be Tun under this programme would 
be cheaper than those normally run by the Administrative-Staff 

<'College of India, Hyderabad. 
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ANNEXURE 'A' 

PUblic AclmiDlstrati .... 

(a) Concepts of Public Administration 

No. of 
sessiolls 

(i) Essentials of Administration . 5 

(ii) Organisational Theory 2 

(iii) Organisational structure of the Govt. oflndia • 2 

(iv) Organisational structure of State Govts. including district and local 
admn. 2 

(v) Delegation and decentralisation 

(vi) Administrative responsibility and accountability 

(vii) Administrative ethics and Administrative vigilance 

(viii) Bureaucracy and its role in development 

(ix) Redressal of public grievances 

(b) Personal Administration 

(i) Man Power planning and career development 

(ii) Performance evaluation 

(iii) Disciplinary procedures in government 

(iv) Staff relations and staff welfare. 

(v) Human relations in administration 

(c) Financial Administration. 

(i) Govt. budgeting and budgetary procedure 

(ii) Role of audit in administration 

(iii) Concept of Performance budgeting 

(d) Office Management 

(i) Office procedure and office layout 

(ii) Drafting, noting, reporting and Conference technique 

(e) Public Rdation •. 

(i) Function & operation of communication in Society 

(ii) Assessment of public opinion and popular attitudes. 

(iii) Relevance of communication to social and economic change 

(iv) Effective" peaking 

2 

3 

2 

2 

2 

4 

2 

4 

2 

2 

3 

4 

I 



209 

Social Administration 

1. Concept of Social system and sUb-systems. 

2. Caste, class and social stratification. 

3. Social Processes and socialisation. 

4. Social institutions, marriage, family, etc. 

5. Social change including urbanisation/modernisation and 
social development-Role of Civil Services therein. 

6. People's participation in Development Programmes. 

7. Social disO'l'ganisation and social problems. 

8. Social Reform movements and social legislation. 

9. Evolution of social welfare in India and administration of 
social welfare institutions. 

10. Trends in social welfare and methods and techniques of 
social work. 

11. Welfare of the weaker sections especially scheduled castes­
and scheduled tribes. 

12. Educational policy. 

Management Techniques and Behavioural Sciences 

(a) Management Process. 
(b) Management Techniques. 

1. Accounting for Administration. 

(i) Interpretation and use of accounting statements. 

(ii) Glossary of Financial and Accounting terms. 

2. Managerial Economics: 
(i) Use of accounting techniques as aids in Management includ­

ing an introduction to costing systems. 

(ii) Appraisal of capital projects and capital Budgeting, DCF­
. and the time value of money, opportunity costs. 

(iii) An acquaintance with cost benefit, analysis, including 
concepts like social rate of return etc. 

3. Statistical aids in decision-making 
The importance of numeracy-how accurate should be? Errors 

and the normal distribution. 'rechniques of data presentation. 
Measures of central tendency and disperson. The best estimate and 
sample of large numbers-probability-probability distributions like­
poisson and Binomial Distributions Correlation and Linear 
Regression. 



210 
4. Management Information systems. 

Essentials of a systems approach and the Management Informa­
-tion System. The architecture of the computer the hardware and 
soft-ware comp'onents. 

5. The bar chart and the netw9rk for planning under conditions 
of uncertainty. PERT and other probabilities network 
systems. 

6. Aspects of ° & M work study and ergonomi::'s. 

7. Basic concepts like MBO, ABC analysis, OR etc. 

8. Progr'amme Management and Evaluation. 

(c) Behavioural Sciences. 

'{A) Effective Management with people: 

(i) Motivation and personality. 

(ii.) Motivation: Management Policies and Practices. 

(li) Motivation: Management Policies and Practices. 
(iv) Groups and their leadership. 

(v) Groups persons and personal conflict, Psychology and in­
terpersonal behaviour. 

(vi) Individuals, Groups and enterprises as open system, Ana­
lysis of Leadership Processes. 

(vii) Management of change in a socio-technical systems. 

(viii) Communication. 

I (B) Transactional analysis: 
Political Theory, Constitution of India and Parliamentary Process: 

POLITICAL THEORY 

TOPlCS 
I. State 

No. of 
lectures 

II. State and the individual-rights and obligations. !l 

s. Sovereignty and Separation of powers. . 2 

4. Forms of Government 2 

5. Liberty and Equality. 2 
I 

·6. Modern Political Ideologies-Democracy, Socialism, Communll>nt and 
Facism. S 

,. Changing nature of Politics-Constitutional Approach, Agitational 
ApproacL and Violent Approach, Parliamentary Institutions. . • 2 

.8. Political Foundations of Law J 

g. India's F'.lrcign Policy 3 
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;II. CONSTITUTION OF INDIA AND PARLIAMENTARr PROCESS 

I. Basic features of Indian Constitution-democracy, dignity of the individuals, 
secularism, socialism and unity of the country. 3 

2. Nature of Indian Fe3eration and Emergency Provisions. 2 

3. Constitutional Amendments 

4. Fundamental rights and duties of the citizens. 5 

5. Directive Principles of State Policy 

~. Union Executive,' Legislature and, J udiciary ...... Orgmisation, Powers, func-
tions and inter-relations. 4 

7. Legislative Procedure, Parliamentary privileges and Officers of the Pariia-
ment. 3 

8. Statt. Executive, Legislature and Judiciary. 

g. Union State relations. 

10. Services under the Constitution--Public Service Commissions. 

,I I. Special Provisions for weaker sections of Society 

.012. Comptroller and Auditor General oflndia and Chief Election Commissioner 

Total number oflectures 

LAW 

L Administrative Law (including the writ.jurisdiction of High Courts) . 

2. General Principles of Law of Contract . 

g. General Principles of Law of Tort (including the Govt. liabilities for the 
tortious acts of its servants) 

4. Rights and duties. 

5. Crime and Punishments (including offences relating to corruption). 

6. Procedures in Courts (C.P.C., Cr. P. C. Evidence and Contempt of Court) 

7. Labour Laws .. 

8. Law as Instrument of Social Change (including the Principles of Social 
Justi,ce) 

g. Laws for Weaker Sections of Society 

"10. Delegated Legislation. 

II. Laws relating to economic offences. 

ECONOMICS 

-I . .Micro Economies 

. 2. MicrD EcOMmies 

g. Indian EcOMmie Thoughts 

No. of 
Sessions 

5 

4 

5 

8 

4 

4 

4 

3 

Lectures 

3 

3 



4- NatiolUll Iru:ome 

-Concepts 

-Methods of Estimation 

- Problems of National Income 

-Estimation in India 

5. Economic Del>tiopmenl. • 

-Meaning of Economic Development 

212 

-Economic Growth and Economic Development 

-Characteristic<; of under-developed countries 

-Obstacles to Economic Development 

-Determinants of Economic Development 

-Economic and non-economic factor!l 

-Growth Theorif'S 

6. India,. PlQlUli,.g • 

-Economic History before the Planning era 

-Objectivf'S 

-Perspective Planning 

-Strategies of Five Year Plans 3 

-Machinery of Planning 

-Multilevel Planning 

-Salient features of the current 5 year-plan 

- Critical Assessment of the Planning in India 

I 

7. Instruments of Economic Policy with splCial rifereru:e to In1ia 

- (i) Fiscal Policy 

-Role and objectives 

-Taxation, Expffiditure and Public borrowing 

-Deficit Financing 

-External Resources ! 

-Centre and State Financial Relations in India 

-Analysis of the Current Budget 
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·(ii) Monetary Policy • 

-Role and ol:!iectives of Indian Monetary System 

-Functions of the Reserve Bank 

-Commercial Banks and creation of credits 

-Instruments of Monetary Control and credit Regulations 

(iii) Price Policy 

-Historical Perspective, 

-Basic Features, 

--Inflation and Deflation, 

-Price Control, 

-Price Administration, 

(iv) A.t:ricul~uTal Policy 

-Agricultural development, 

-Evolution of agricultural policy, 

-Agricultural research, 

-Input Supply, 

-Agricultural Extension, 

-Community developmen t 

-Agricultural Price Policy. 

-( v) Rural Detelopment 

-Problem 

-Strategy 

-Animal Husbandry, Poultry, Fishery and other allied developments 

-Rural Industrialisation including Khadi and village indu3tries. 

-Rural Emplo~ent Programme, 

-Economic and Welfare programmes for weaker sections like agrsmene 
tural labour, artisans, scheduled castes and scheduled tribes 

{vi) Food Polic.v 

-Objectives, 

-Foodgrains Prices, 

-Procurement and Distribution, 

-Buffer Stocks, 

-Food Zones 

No. of 
uctu", 

7 

3 

3 

3 
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(vii) Industrial Policy • 

-Role and objectives, 

-Industrial Development including Small Scale Industries and Agro-
Industries, 

-Public Sector Undertakings 

-Industrial Policy Resolution of 1956 

-Licensing Policy 

-Monopoly Control 

-Changes in Industrial Policy 

(viii) Labour Policy 

-Role and objectives, 

-Wage and employment policy, 

-Industrial Relations, 

-Social Security, 

-Trade Unions, 

-Workers Participation in management, 

-Labour Administration, 

(ix) Population Policy 

-Population Problem, 

-Theoretical considerations 

-Evolution of Population Policy for India, 

-Re-appraisal, 

(x) Tran,i""/ Polic.v . 

-State of transport development, 

-Economics of rail versus road transport, 

-Transport Policy, 

-Railwav Finance-

(xi) Energy Polic.' 

-Energy Resources of India 

-Energy Development Programme§ 

-Energy Policy 

No 0.1 
Leclure~ 

4 
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(xii) TrfltU and Inlem'Jtional Economics Cooptlalion 

-Export and Import Trends 

-Balance of Payment 

- Trade and Aid 

-International Economic Cooperation 

-Role of International Agenci'!3 

- Govt. to Govt. Aid 

-Current import and Exports Policy 

(xiii) Economic Policies 

-Inter-relations of various Policies 

-Need for consistency 

Indian History & Culture 

Topics 

I. Outline of the Political History ofIndia : 6th Century B.C. to 1947 

2. The Harappa Culture and the Proto-History of Sub-Continent (upto app. : 
6th century B.C.) 

3. Social and Economic History 

(i) upto 13th century A.D. 

(ii) from 13th century A.D. to 18th century A.D. 

4. Administrative Institutions 

(i) Mughal Period 

(ii) British Period 

5- Cultural History 

(i) Evolution of Religion 

(ii) .Literature and the Arts. 

6. The Rise and Development of Coloniali.m and Imperiz.lism in India 

(i) upto 1857 

(ii) from 1857 

7. The Freedom Movement 

(i) upto 1920 
(ii) 1920-1947 
(iii) Post 1947 

TOTAL 

,vo 01 
Lecture, -

No. III 
InhM 

3 

, 
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.APPENDIX XIV 
(vide Recommendation No. 113-Para 8;29) 

NO.8-18J76-A1S 
Govermnent of India 

Ministry of Agriculture & Irrigation 

(Department of Agriculture) 

New Delhi dated the 20th July, 1976. 

The -Chief Secretaries of all State Govel"nments. 

SUBJEcT:-Recommendation No. 113 of the Report of the Estimates 
Committee (1975-76)-Service conditions of Indian Forest 
Service officers on deputation as teaching staff in the Forest 
Research Institute & Colleges-Implementation of. 

Sir, 

1 am directed to invite your attention to 'Recommendation No. 
113 (para No. 8.29) of the 89th Report of the Estimates Committee 
(1975-'74;) on Recruitment, Training and Orientation of All lndia 
Services, which is reproduced below:-

"The Committee note that the teaching staff of the Academy 
is mostly on deputation from the Indian Forest Service. 
The Committee feel that the service conditions and facili­
ties attached to posts in the Academy should be such as 
to attract to the Academy qualified and able public ser­
vants. Further, the teaching staff of the Academy should 
not ha.ve the feeling that their p'romotion prospects under 
Government would be adversely affected if they continue 
to remain in the Academy and their interests should be 
fully protected during their attachment to the college. 
In fact, a spell at the Academy should be reckoned as a 
special qualification for promotion to higher ranks a1ld 
for nomination to advanced training in forestry. The 
Committee also suggest the introduction in the Academy 
of a system of proforma promotion so that an officer serv­
ing the Academy could be retained in the Academy for a 

21'7 
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length of time, without affecting his chances of p'romotion 
under Government in the normal course." 

2. The Government of India have carefully considered this re­
commendation of the Estimates Committee. The Third Pay Com­
mission has alr'eady considered the question of pay and allowances 
and other service conditions of the officers including those officers 
who are on deputation with the Forest Research Institute & Colleges 
and the Commission's recommendations have been accepted by the 
Government. A special pay commensurate with the status and 
responsibilities of the post is sanctioned to every Indian Forest 
Service Officer holding such posts. Efforts are alSo already being 
made to fill up· the instructional posts by appointing qualified and 
able officers on deputation. Similarly, there is also an in-built sys­
tem of talking the performance record of the officers and the ex­
perience acquired by them in speCialised fields while considering 
them for promotions in the super-time scale which are made on the 
basis of merit with due regard to seniority as per the provisions of 
Rule 3(2) of the Indian Forest Service (Pay) Rules, 1968. These 
aspects of the recommendations of the Estimates Committee are, 
therefore, already taken care of in the existing system. 

3. The Government of India are, however, anxious that the service 
interests of the officers are protected while on deputation with the 
Forest Research Institute & Colleges and that they should not have 
any feeling that their promotion prospects in the cadres would be 
adversely affected if they continue to remain on deputation with 
the Forest Research Institute & Colleges. I am, therefore, to request 
you to kindly ensure that no officer of the Indian Forest Service 
in the zone of promotion is oveI'looked for the mere reason that 
he is away on deputation with the Forest Research Institute & Col­
leges, while making p'romotions in the Cadre. 

4. The Government of India have also carefully considered the 
question of proforma promotion suggested by the Committee. Pro­
forma promotion under the 'Next Below Rule' is to be made in the 
Cadre from which the officer is 9n deputation and not in the-Insti­
tution where he is serving on deputa"tion. The Department of Per­
sonnel & Administrative Reforms has issued instructions governing 
'proforma promotion' to super time scale vide their letter No. 20018/ 
1/75-AIS(LI), dated 17-3-75 (copy enclosed). Similarly, that Depart­
ment has laid down the guidelines for promotion to senior scale 
vide their letter No. 3/7/72-AIS(IV), dated 24-9-1973 (read with the 
Ministry of Home Affairs letter No. 1/191/63-AIS(LI), dated 21-12-



1963) (copy enclosed). I am to request that these instructions and 
guidelines may be kept in view while considering the promotion of 
the officers of. the Indian Forest Service, on depUtation to Forest 
Research Institute & Colleges, in their own Cadre. 

5. This letter issues in consultation with the Department of Per­
sonnel and Administrative Reforms. 

To 

YOUrs faithfully, 

(S. K. SETH) 

Inspector General of Forests and 
Ex-officio Additional Secretary to 

the Government of India. 

COpy 

No. 20018/1/75-AIS(II) 

Government of IndiafBharat Sarkar 

Cabinet Secretariat/MantI'imandal Sachivalaya 

Department of Personnel and Administrative Reforms 

(Karmik our Prashasanik Sudhar Vibh~ g) 

New Delhi-llOOOl, the 17th March, 1975. 

1. The Chief Secretary to the Government of Each State. 

2. All the Accountants GeneI'al (including the Accountant Gene­
ral, Central Revenues, New Delhi and Accountant General, Com­
merce, Works and Miscellaneous, New Delhi). 

SUBJECT: -All India Service (Pay) Rules-R-zguZation of pa?J on 
appointment to a post in the super time scale-counting of 
service rendered in an ex-cadre post. 

Sir, 

I am directed to say that the Government of India have been 
considering the question of reckoning the service I'endered in an 
ex-cadre post by a member of an All India Service for the purpose 
of fixation of his initial pay and for incre:nents in the sup!ertime 
sc::le if, on reversion, he is appointed to a post in the supertime 
scale in the cadI'e. The matter has been examined carefully and 
l~ has been decided that although, as a matter of policy, the benefit 
of Next Below Rule is not admi!'sible to an officer of the Indian 
Administra.tive Service in the super-time scale, yet when an officer 
11;:\s been ~ranted proforma promotiop b tl!~ supertime scal~ by the 



State Government, the service rendered by the officer from the date 
of such promotion, will count for the purpose of fixation of initial 
pay, on reversion to the parent cadre, and also for the- purpose of 
increments, if he is ap'pointed to a supertime seale post in the' cad1"e~ 
Keeping this in view, the State Governments may grant the pro­
forma promotion to the eligible officers subject to the following 
conditions being satisfied:-

(a) the member of the All India Service concerned should 
have been approved by the State Government for appoint­
ment to the supertime scale during the relevant p'eriod; 

(b) all his seniors (excluding those considered unfit) should 
have started drawing pay in the supertime scale on or 
before the date from which the proforma promotion is 
sought to be granted to him; 

(c) the junior next below the officer concerned (or, if that 
officer has been passed over by reason of inefficiency or 
in suitability or because he is on leave or serving outside 
the ordinary line or foregoes promotion of his own voU­
tion to that grade, the officer next junior to him not so 
passed over) should also have started drawing pay in the 
super-time scale from that date and his appointment 
thereto not being fortuitous; and 

(d) the benefit should be allowed on one for one basis. 

2. This issues with the concurrence of the Ministr.y of Finance, 
vide their U.O. No. 1726, EIII(A)/75 dated the 12th March, 1975. 

To 

Yours faithfully, 

Sd/-

S. HABEEBULLAH 
Under Secretary to the Govt. of IndiEl.. 

No. 3/7/72-AIS(IV) 

Bharat Sarkar/Government of India 

Mantrimandal Sachivalaya/Ca,binet Secretariat 

(Karmik Aur Prashasanik Sudhar Vibhag) 

Department of Personnel & Administrative Refor'ms 

New Delhi, the Z4th September, 19'73. 

The Chief Secretari~s Qf all th~ 
Shte Governments. 
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S'UBJECT:-Indian Forest Service-Promotion of direct recruits f:rom 
the junior time scale to the senior time scale-Prescribing 
a minimum length of service for the p1Lrpose. 

Sir, 

I am directed to say that it has been observed that no uniform 
policy is being followed by the various State Governments in the 
matter of promotion of the direct recruits to the Indian- Forest Ser­
vice from the junior time scale to the posts in the senior time scale 
of the Service. Cases have come to the notice of the Government 
of India where some State Governments had appointed the direct 
recrUits in the junior time scale to hold charge of the senior duty 
posts j!veIl during the period of probation. While there is no ob­
jection to a direct recruit being app'ointed to the post in the senior 
time scare before his confirmation in the Service, he would continue 
to draw pay in the junior time scale as a probationer because his 
salary during the period of probation sRaIl be regulated under the 
Indian Forest Service (Probation) Rules. The special provision in 
Probation, Rules would prevail over' the other general p'rovisirlns' in 
the other rules, including the Indian Forest Service (Pay) Rules, 
1968 so long as a person remains on probation. On this prindple, a 
probationer, if appointed to a p'Ost included in Schedule III to the 
Indian Forest Service (Pay) Rules, 1968, would not get anything 
mor'e than what he is entitled to as a probationer because his status 
as a prabationeor is not in any way affected by the post he holds 
from time to time during the period of probation. In this connection 
attention is also invited to the Ministry of Home Affairs letter No. 
22/2j70-AIS(III) dated the 14th Ap'ril, 1'970 (copy enclosed). 

2. 'At present no, minimum length of service in the junior time 
scale is prescI'ibed for purposes of consideration of direct recruits 
in the junior time scale for' promotion to the senior time scale in 
the Indian Forest Service. However in the case of direct recruits 
to !he Indian Administrative Service and Indian Police Service the 
convention is to consider' them for appointment to the posts in the 
senior scale on comp'letion of a minimum of four years service in 
the junior time scale. With a view to ensuring that a]1 the State 
Governments follow a uniform policy in this regard in respect of 
direct recruits to the Indian Forest Service also the matter has 
been considered by the Government of India in ('On~ultation with the 
Union Public Service Commission. It has been decided that in 
order to determine the suitability of the direct recruits to the Indian 
Forest Service for promotion to posts in the senior time scale, their 
wor~ and, ~rfQr~ance $hou14 ~ w;l~ch~d for a period of at le1s~ 
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two years after they have completed successfully the period of 
(1robation of three years. In other words, the direct recruits to the 
Indian Forest Service may be considered for prom()tion to senior 
time scale on completion of five years of service :ncluding the 
period of their training. 

3. I am to request that the above instructions may kindly be 
brought to the notice of the authorities concerned for their guidance 
and necessary action. 

Yours faithfully, 

Sd/-

M .. R. BHARDWAJ 

Under Secretary to the Govt. of India. 

No. 3/7/72-AIS(IV) Dated the 24th September, 1973. 

Copy with five spare copies forwarded for information and neces­
sary action to the Department of Agriculture (AIS Section), New 
Delhi. 

Copy forwarded to the Secretary, Union Public Service Commis­
sion, New Delhi with reference to his letter No. F. 1/39/73-811 dated 
the 18th July, 1973. 

To 

Sd/-
M. R. BHARDWAJ 

Under Secretary to the Govt. of India. 

COpy 
No. 22/2/70-AIS(III) 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

The Chief Secretaries of all the 

State Governments. 

New Delhi-I, dated the 14th April, 1970 

24th Chaitra 1892. , 
SUBJECT:-All India Services-Probationers-Pay entitlement when 

appointed to a cadre post. 

Sir, 

I am directed to say that a doubt has been r<!.ised whether an 
I.P.S. probationer OD appointmept to op~ Qf the posts speCified in 
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Schedule III to the I.P.S. (Pay) Rules, 1954 can be allowed to draw 
the pay indicated for the post in the said Schedule. 

2. The I.P.S. (Probation) Rules, 19M, deal with all matters in 
relation to the I.P.S. probationers to the extent specified therein. 
Salary during the p'eI'iod of probation is one of the matters provided 
for in these Rules. The special provision in the Probation Rules 
would prevail over the other general provisions in the other rules, 
including the IPS (Pay) Rules, 1954 so long as a person is on pro­
bation. On this pI'inciple, a p'robationer, if appointed to a post in 
a post included in Schedule III to the IPS (Pay) Rules, 1954, would 
not get anything more than what he is entitled to as a probationer 
because his status as a probationer is not in any way affected by 
the post which he holds from time to time. 

3. This applies to the I,ndian Admhistrative Service and the 
Indian Forest Service also. 

From 

To 

Yours faitnfully, 

Sd/-
B. NARASLMHAN 

Under Secretary to the Govt. of India. 

No. 1!191J63-AIS(ll) 

GOVERNMENT OF INDIA 

CABINET SECRETARIAT 

MINISTRY OF HOME AFFAIRS 

ShI'i K. S. N. Murthy, 

Under Secretary to the Govt. of India.. 

The Chief Secretaries of all the State Govts. 

New Delhi-ll, the 21st December, 1963. 

SUBJECT: -I.A.S. Selection Grade--Grant of selection grade pay to 
officers on deputation to the Govt. of India under 'Next 
below rule' -Procedure to be followed regarding-

Sir, 

I am directed to invite your attention to this Ministry's letter 
No. 1/170/63-AIS(II), dated the 17th October, 1963 on the above sub-­
ject, and to say that some doubts- have been raised about the certi-



ficates to be given by the State Governments while .suggestingI'-&­
gulation of pay of lAS officers in the selection grade under the 
'next below rule'. I am, therefore, to clarify that in s~ggesting re­
gulation of pay in the selectiOn grade under 'next below r~le' 1;he 
State Government should invariably iSSue formal orde"ts according 
to proforma officiating promotion to the officer concerned to the 
ielection grade and certify that:-

(i) an the officers senior to the officer ccmcemed (excluding 
those considered unfit), have started drawing pay in the 
selection grade on or before the date from which the selec­
tion grade pay is sought to be granted to him; 

(ii) the junior next below the ~erconcer.ned(or if that 
officer has been passed over by reason of inefficiency or 
unsuitability or because he is on leave or serving outside 
the ordinary line or forgoes officiating I/romotion of his 
own volition to that grade the officer next junior to him 
not so passed over) has also started drawing pay in the 
selection grade from that date-and his appointment to the 
selection grade is not fortuitous. 

(iii) the benefit of 'next below rule' is being allowed on 'one 
for one' basis. 

2. Normally, the benefit of higher pay under the 'next below 
rule' is allowed for a period not exceeding six months. The Govern­
ment of India have, however decided that the above mentioned limit 
of six months shall not be ~p'plied in the case of grant of selection 
grade pay to lAS officers, who while serving under the Central 
Government become eligible to draw Selection Grade pay in an 
officiating capacity in their parent cadre under the 'next below 
rule'. 

3. This issues in consultation with the Ministry of Finance for 
Govt. of Punjab only. This disposes of your endorsement No. frr17-
A.I.S. 63/4132-A, dt. the 12th No:vember, 1963. 

Sd/-
H. S. N. MURTHY 

UnMr SeC7"'etory to ~he ~. of India. 



APPENDIX XV 

(Vide Recommendation No. 16-Para 1.54) 

Copy of D.O. letter No. 28013/15/76-AIS(I) dated 20th July, 1976 
from Joint Secretary to Chief Secretaries of all State Govern­
ments. 

The Estimates Committee of the Lok Sabha while examining the 
aspects of Recruitment, Training and Orientation of the All-India 
Services, have in its 89th Report presented. to the Lok Sabha on 
5-2-76 inter alia made the following suggestion: 

"The Committee suggest that there should be at least one model 
Higher Se~ondary School in every district and one or 
more model Colieges in every State which may provide 
the necessary facilities and atmosp'here for development 
of excellence in the students and equip them to compete 
successfully in the All Indi'l. Services." 

2. As you are, no doubt, aware a combined competitive examina­
tion is held annually by the Uni~n Publi~ Service Commission for 
recruitment to the Indian Administrative Service, Indian Police 
Service and various other allied Central Class I and Class II Services. 
Recruitment to the Indian Forest Service is made through a separate 
examination conducted annually by the Commission. The scheme 
of these examin'ltion comprises a written eamination in compulsory 
and option:>l subjects followed by a PeI'S(] .~llity Test of the candi­
dates who qualify the written part of the e aminations, Educational­
ly, a graduate of a recognised University is eligible to take lAS 
etc. examination and a science graduate is eligible to take the exa­
mination for recruitment to I,FS. 

3. Since as per List II in the Seventh Schedule to the Constitu­
tion, Education is a State subject, the aforesaid suggestion of the 
Estimates Committee is brought to your notice for consideration. 
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APPENDIX XVII 
(Vide Recommendation No. ~Para 6.124) 

No. 1l030/4/76-Trg. II dated 13-10-1976 

RESOLUTION 

Gotvernment of India have decided to constitute a Committee 
to examine and submit its report to Government on the following 
matters arising out of the recommendations of the Estimates Com .. 
mittee in its Eightyninth Rep'ort (Fifth Lok Sabha) on 'Recruitment, 
Training and Organisation of All India Services, and the Chief Sec­
retaries' Conference held in May, 1976, and Conference of Heads 
of Central Training Institutions held in April, 1976:-

(a) Constitution of the Lal''Bahadur Shastri National Academy 
of Administration into an a'ltonomous or semi-autono .. 
mollS unit; 

(b) Strengthening the staff and ancillary facilities of the 
Academy for reorganisation of the Foundational Training 
Courses for All India and Central Services Group 'A' 
(Both technical and non-technical) according to the re­
commendations of the Estimates Committee; 

(c) Requirement of land and buildings for the short and long 
term needs of the Academy. 

(d) Arrangements for inservice training programme for offi­
cers of the Indian Administrative Service. 

2. The Composition of the Committee would be as follows:-

1. S/Shri R. N. Haldipur 

2. J. P. Das 

3· Mir N asrullah 

4·" H. S. Dubey 

5· S. S. Bisen 

Director, I.I.P.A., New Delhi. 

Joint Secretary (Pers) Ministry of Finance. 

Joint Secretary, Ministry of Works and 
Housin~. 

Joint Director, Lal Bahadur Shastri 
National Academy of Administration, 
Mussoorie. 

Joint Secretary -(Training), Department of 
Personnel and Administra,ive Reforms 
(Conven~r). 

227 
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3. Secretariat assistance, as may be required by the Committee, 
will be provided by the Department of Personnel (Training Divi­
sion) of the Cabinet Secretariat. 

4. The Committee will submit its report within six months of the 
date of issue of this Resolution. 

5. FOr any visit made to Mussoorie in connection with the work 
of the Committee, Travelling and Daily Allowance for Shri R. N. 
Haldipur will be regulated under Ministry of Finance (Department 
of Expenditure) O.M. No. F. 6(26) E. IV/59 dated 5 September, 1960, 
as amended from time to time. The expenditure will be debited 
to Major Head "252" C-Secretariat General Services, C. 1 Secretariat, 
C. 1 (1)-Personnel Wing Sub-Head, C. 1(1) (4)-Travel Expenses under 
Grant No. 51-Department of Personnel and A. R. for the year 1976-
77. The other members will draw TA & DA from the~r own Depart­
mental Budgets. 

Sd/-
(S. S. BISEN) 

Joint Secretary to the Govt. of India. 

ORDER 

Ordered that this Resolution be communicated to the Ministry 
of Finance (Deptt. of Expenditure), Ministry of Works and Housing, 
Prime Minister's Secretariat" Parliament Secretariat and Private 
and Military Secretaries to the President. 

Sd/-
(S. S. BISEN) 

Joint Secretary to the Govt. of India. 



APPENDIX XVIII 

(Vide Introduction to Report) 

Analysis of the action taken by Government on the recommendations conTained 
in the Sgth Report of Estimates Committee (Fifth Lok Sabha). 

Total number of recommendations 

II. Recommendations of which have been accepted by Governmen t vide 
Recommendation Nos. 8.4.5. 10, 14, 17, 26, 27, 30, 40, 41, 42,48, 
511. 5S, 54, 5~.l 56. 57, sa. 59. 60. 61, 62, 63, 64, 66, 67, 68, 69, 70, 
71• 7S. 74. 70. 77. 78• 79.80.81. 83, 1104, 85, 86, 88, 89, 90, 91, 92, 
9S. 94. 96,97. ga. 99, 100. 101. 102, 103, 104, 106, 108, 109, II I, 
114. 115, 117 and 118. 

Number 

Percentage 

[II. Recommendations which the Committee do not desire to pursue in view 
of the Government's replies pill, Recommendation Nos. I, 6, 12, 18, 
81, 43. 51, 72, 75, 87, 95, 107, 110, 113, and 116. 

Number 

Percentage 

IV. Recommendations in which replies of Government have not been accepted 
by the Committee vide Recommendation Nos. 16,47,50,65, 105, 
and 119.) 

Number' 

Percentagl' 

V. Recommendations in respect of final replies of the Government are still 
awaited. IIItU Recommendations Nos. 3, 7, 8, 9, II, 13, 15, 19, 20, 
n, liS. 84. 115. 88, 89, 31, 32, 33, 34. 35, 36, 37, 38, 39, 44> 45, 
46, 48,88, and 112. 

Number 

Percentage 
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119 

68 

15 

12·6% 

6 

5% 
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